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HON. SPEAKER: Q.No. 201. Shri Gajanan Kirtikar — Not present.
Dr. Sunil Baliram Gaikwad.
... (Interruptions)
HON. SPEAKER: Nothing can be raised now, not in Question Hour. No, I am
sorry. Everydays, this is not fine.
... (Interruptions)
HON. SPEAKER: You may raise it after Question Hour.
Dr. Sunil Baliram Gaikwad.
Shri P.R. Sundaram.
... (Interruptions)
HON. SPEAKER: Not now; after Question everything may be raised.
All of you may please sit down.
... (Interruptions)
HON. SPEAKER: Everyday it is happening. Yesterday also, you did that. I am
sorry. No, whatever it is.
Shri P.R. Sundaram, do you want to ask a question or not?

... (Interruptions)
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11.01 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER:Q. No. 201, Dr. Sunil Baliram Gaikwad.
(Q. 201)

ST, AT TAR™ TAHaTS @ A fede Feedt, R favg § arfyan & Al o) e 4§
AR Jfg 81 & Bl 9Rd W 9 <9 7 ¥ UH g, e e g & gwifdd aw @ e
HTH! AP 2

ARG, 39 fIPR W Y UM & oy @qd ¥ 79 @A DI FMaRIHAT 2 qAT
Sirg fwedt 3 I faRwg & w13 9l fheg, R 9w # ufa afed W= 9 faRiwEi @ eied
e a <o &1 o H 980 BH gl AT W W B Y dgd TSI AMMG! GG D TRI0T
&3l ¥ farg Bl 2, S8l Jovd WRey ars b1 Adid s gl

A STedE HeledT, § 37U HITH W AR HA Sl ¥ A ST dredl § 6
WRBR 1 <% A Ry Fafbaar derfdaredl ok ey 93 fasm xenel | 95 s a5
favrw=t &1 A g B PSS B AISHT IR B B, dife < H A7 A fASwsi @
PIg HH T B7 ARG T, A IABT IR R 572, (@)
HON. SPEAKER: This is not proper. He may raise it in ‘Zero Hour’.
2N T AHT ASST : J&T WEIGA], JH b ‘IHRBT YebeH! AT SATHAHTATS STl |
Y Bleed Tedt 1 a¥ 2016 # AT & URIG AN @& 9@ @ g F U Hoides w9 W

®al g T 475.8 crore people, which is about 29.8 per cent of the world population
will be affected by myopia. Similarly, for high myopia, he has said that 9.8 per
cent of the world population in 2050 will be suffering from myopia. s g &1
I UroleeE fear g1 dfd, I8 S WS g, I8 TR % Uferes Ieel &1 Sl
ABR 2.1 FAfer ANl W @15 145 WIS @ T | DT Uh TRGIUIRA SISl SHT Hia

ARNTRT 07 | IR AN @ SR 9gd IAfE B Ug HE o Jhal 7 6 aw W

decreased outdoor activity & 3R increased indoor activity 8 ®FgeH B FAl



11.03.2016 12

T ¥ @], TN THY ddb olUed Bl SRIATA BT, I a¥id I dIfSaT IR DT <@
TS 598 21 S WP I sHeR TFRIISS H BIE-3 9 ¥ o 98T ddb &1, Joligc
T B T SIS &l 37 9 TNl Bl gide Tsal 2l

S O W g8 8 Sud 9, aarN, SRkan, REmgR SR Qe @ SisaR a8 dEl
T 8| S8 9 ARG < D1 Al 8, BAR sl Sl WS gs ¢, d feell H g3 € 3R IH
15 991 § 5.7% HI gfg urg T Tl I8 7% W 13% T Ul 2| 9 T Bl s9H Jfg TS
TR 2 3R ¥ 3T gt § 21 Wa (RIS § S99 &H BN, U1 BRI ST 2l lfde,
g foly IeFa U BR dgld % et (TN d), e d8d 89Ir I8 g9
B & FI AR VHIFT B A0 8, IS ded s q ATl § 8.72 HIs aeai Bl Whif
HI T IR ST 8.72 HIS FT@ W 31 A@ d=d AW 3.9 per cent were found to have
refractive errors. SA®T Adad I AT & ReR T8 o S8 Rwfded s/t & =Y
B S JAAT 3T, I8 39 TDR A A8

G U 89 Al A el Wi, WO & -y Rbfdca W & I &
forg training of the school teachers, training of eye surgeons &) & gl S AW
e B Fae 2 wwm M T w E @1 8 3w foy Ry of i § ) € oiR s s

forg training of eye surgeons, various eye specialities including Paediatric

Ophthalmology to enhance the skill level &R & 2
St T 4 setting up of the Paediatric Ophthalmology Units & @t gAR

PIRTET 2| 3H BH AISHA Dletoll 3R R SIS AT JTHRIATATS H B DI DI

#R W Tl So, it is a continuous process.. s T & Khal B ST DB ® (oY 3R
T I HAf FHRmsh & feeRM & oy AfsdHd Dierwil # SR W QT 3 SR
e et fby S, g forg g9 &M o) w® &l

S H TP 91 SR bedl dig fd there are two factors. One is the genetic

factor, which is related to hereditary issues and another is the lifestyle factor. s
ATSHRCISe Hhaex TR BH SITET WK &A1 ST 3MMS. .90, & §RT 84 ol &l faemerl d s
S W AT HRAT TSI 3R AR TN € 6 89 el U3 § BT U e D
HIETH  IAT¢ fF 89 Tl dicded § S O THT TF SE@d §, SBT3 39 99 Il 7
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gsar 2l It is treatable and we have to see to it that we develop the facilities, which
we are developing.

AR e : T AN A Hed I9 27

ST, g TR TA®ars: g |

AT A& : 31 o 2 b 31 g IR M & 918 §9 W Bls YA 78l a1 a1yl
SHRI P.R. SUNDARAM: Hon. Speaker, Madam, some school-based studies have

shown that Myopia is always higher in children aged between 10-15 years,
particularly, after children reached puberty. While we observed a higher rate of
Myopia in this group, a sufficient number of children aged less than 10 years also
had vision problems.

So, I would like the hon. Minister to inform us about this. What kind of

steps has been taken by the Government to identify this defect among school-
going children and to provide timely medication for the school children? Thank
you, Madam.
SHRI JAGAT PRAKASH NADDA : As the hon. Member has said, he is very
correct that this is found more in children, and as time passes, according to our
lifestyle it occurs. For example, during our time, we were doing some outdoor
activities like going for sports and other things, but these days outdoor activity has
decreased and indoor activities have increased as children are involved in
computers, laptops, video games and all those activities that are carried out in
small rooms and they are doing such activities for long hours. This is the reason
for it.

As far as our Health Department is concerned, the National Programme for
Control of Blindness (NPCB) does screening in schools. In the past three years
8.72 crore children were screened and we found that 31 lakh, that is, 3.9 per cent
of children are suffering from refractive errors, which includes Myopia also. So,
that screening process is going on, but what we have to understand is that one

reason for it is the hereditary reason and another is the lifestyle reason.
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In case of ‘hereditary’, we cannot do much; we can only treat it, but as far
as the lifestyle is concerned, it is we who have to be educated and see to it that our
children go for outdoor activities, stay in sunlight or in good light situations for
longer periods. We are also trying to see to it that in schools, the classrooms
should be well lit so that the effect of such refractive error does not take place.
SHRI DUSHYANT SINGH : Madam Speaker, the hon. Minister has given a very
elaborate answer and I want to compliment for the same. The Minister mentioned
about a study conducted by the All India Institute of Medical Sciences (AIIMS).
According to that study, the prevalence of myopia in school going children has
been found to increase to about 13.1 per cent, which is significantly higher when
compared with the findings or the study conducted in 2001.

Since nation-wide data of prevalence rate of myopia amongst school
children in the country is not available, my specific question to the Minister is
whether the Government is planning to conduct a study to find out the prevalence
rate of myopia amongst children at the national level so that concrete steps can be
taken to control the prevalence rate. Once we get the relevant data, we can control
it. Quoting from an American Journal, the hon. Minister in his statement has
mentioned that 49.8 per cent of the world population will have myopia. What is
the Government doing or is the Government doing any national level surveys, and
what is the Government planning to do in future?

SHRI JAGAT PRAKASH NADDA: Madam Speaker, the national level health
survey is a continuous process. It keeps going on. We publish those surveys from
time to time. Here also, there is the data that in the past three years, 8.32 crore
children were screened and 3.9 per cent of them have been found to have

refractive errors.
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(Q. 202)

S debot AteNl: HEIQAT, AT G FHY (31, 39D U SuehT g=yare| amgds, AN, Uihiad
IR A fafrear @ TR® el g& ST &1 eI SndfNa gom 21 A e HA Sff |
Al IRT & ueRes 9f qonferdi @1 ggrar o a1 99 S N <8Il gRT U+ URAReES
S9N 1 HIeATiad DR B Al T Frad & ARG o Bl ad Pel 6

# oMU HIEH ¥ A HA SN W A S AR § B F 1 B WRER IS
AN PR & ST Wigd SUdTell 3R Y Y e Al Bl RfelaR diem &1 drd
€ 27 3R YE Wrd & g Al FMiTad w0 A gdi SR T4 S g9 ANl Bl 9gd o fUwsl gl
&3 B, T8I B! A 8, ATl DI g8l HHI ¥, SIG HERIerY, Rigel TR IRETR
TR #§ WHd A B R DIs AT 87
N shure IWM TEF : ARG, AT G T U ol ¢ fh Rikae d v 39 we &
MY P BIRUCA I Ahdl & AT T8l | § AT FR A Bl dredl g & Iy e &
I, 39 fiee A g Wifds B 8 Ua 50 IS $chifes oy B =R fSigae @t
T BT ZAH UEY 2| SHD B B ol BH 9 BRIS WIY <d © 3R 1 HAS 50 g
SHD BRI TR & oY <d §l S W BT 40 YT IR BT © 3R 89 IH 60 THT
IR I T AT YUISA I ABR D ¢ AN A1MRY, I 89 $Hb IR M B ol H
AR e 9 Rave &=t g 6 59 ave &1 Sl Juioidl 8, 84 99 <l
2 Gt et weledl, Rfbe e d Sél-gfedl & SuANT @l <wd gy, Se-gfedl &
IATET BT ga1dT o1 b oI w1 RielaR Wiedrg <7 &1 faar 87
3t sfiurg AWM ASH ¢ AT, S YT & TR HUMCH 8, I9H ARIFA i Wiee™ &1 W@
T&H HUMC gl T I9T TWHR A AR HF TAoisll § Wl I8 WA S &1 AEdH A &
3O @ 99 Wed H, M-S P Bedy, Rife Tid-$ B 8 dgs Wi v i &
wiiced fabar 8, =8 98 10 UHS 8 AT 100 YhS B, I8 BF UNT < & Sy WBRN D
fog SEH 75 : 25 @1 W@uE 21 S IR W B Sl AiSREd wiied, J-HAeRae Ay, s
Wieed & d1% & 98 A-HeRad fird | 2l
S, Jeiielar weal @ Jede WeledT, vl HAl Sff 7 Ol SIR QAT 8, 9% WaluSHe T8l 5l qad
Ugell I AT ¢ fF URA WWBR 7 AW A @1, fHa1 g, 9 fow § garea o oiiR
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IRY RGN B G946 a1 g § it %ft &1 ygr gen fendft g1 wRa & 0. weHEA
Hqredg St 9 1 9o &1 9Re g fawafderery & grw far on, It Geft &1, $Shics
e @1 AR I8 T3 gIaar A1| IFD! 1983 H 8 R (A TAT| IS @R 1Ydg It
@l 2l MYy H qgd AR @Iol g1 21 9 B AN g feaq’ o ghR A g 4Ry H &
T afes QX faeg o AT T o, S YHR W gde &1 ff TaR-INR 8 @ 2. (raH)

A Seq& @ PUAT Y I{UAT T G|

. ()
ST, defiiarat wegar: Hed, 99 Ue fiMe &1 99 iy L. (raeT)
A STeq& 2 3T 1907 e <Y, 319 DR JRY |

. ()
ST, defieliar wigal: MY & ol YellcHe AT 1326 FRIS $UAT § A IRAR iR w@red
HA0T fIUTT § 40,000 BRI BUT BT Tdliehe 2l AR &I YAy Fafeear ugfa &1 gar
Fehll 87 Sl Yalliefl &1 UdicHe 8, # IU P B & ol Sl T8 argm, offhd § A
o 7= St & a5 w5 SMds &1 YelieHe &H | &¥ 5000 HRIS BYAT BT ATy |
AT JET& : AT 3MUHT P T 27 3Yds d IR ¥ fede 721 8l W@l 2

. (@)
ST, defienal Hegal: AR U I8 © [ R STS-gedl BT AT W a9 [G9RT & gRT Wice &l
T & A1 YWE AYAS & gRT B & 872

foram e € Sigl 9@ S+ @1 @ 87 S BaNig # b gifiee fad

27 .. (cragm)
A 3TEhE ¢ 379 Yo & U9 o |
3t sfiare a9 IS® @ STeY HBIGH], AT AR | U YOl © 3R Sdl 39 geid H 5l
# off 3Ues 7 W WEHd § [ YW 1 sarer [ frer =iy, aife 8 Sigy @i iR Srer
e TR W W ISl H o S Wb | BH Aol IR AT DI S Bl AT S Uerd W
AT 8, D AP ITh! S Y ALY, ITh1 40 Ao I8 <A1 @12y 3R 60 Hfererd
g9 od 8] We W Sl Hiolaed A 8, S 89 W-dh-R A BRd 81 oI b A A
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T BANIE & O Woiaed ® aR § HEl B IS A 8 Wolaed SN U oMY 9, g9 dten
givide S8 bl 9 ¢ <l |

DR. A. SAMPATH : Madam Speaker, I will be very brief in my question. I am
thankful to you for giving me an opportunity. In the reply given by the Minister,
he has stated in the statement that AYUSH envisages promoting good health and
expanding the outreach of health care to our people particularly those not provided
health cover through preventive, promotive, mitigating and curative intervention
through Indian Systems of Medicine and Homeopathy.

In my constituency, an Ayurvedic hospital and dispensary was functioning in
an Ashram called Vinoba Niketan. That was established by Mata Parivrajaka who
is now 93 years old. Acharya Vinobaji had come to Kerala and that Ashram was
established during the time of the first Government of Kerala when Comrade EMS
Namboodaripad was the Chief Minister of Kerala. Acharya Vinoba Bhave and
Comrade EMS Namboodaripad together participated in the inauguration ceremony
of the Vinoba Niketan in my constituency in Tholicode Gram Panchayat in
Aruvikkara Assembly segment. What has happened is that during the last so many
years, not even a single rupee was paid neither as electricity charges nor water
charges or even as grant to the Ashram. Now the future of the Ashram is in peril.
The Vinoba Niketan is conducting a school exclusively for the tribal students.
Students from all the 14 Districts of Kerala study there. They have the boarding
facilities there, they study there, and they live there up to 12" Standard. Even
from the Local Area Development Fund of the concerned MLA and even from the
Gram Panchayat we are trying our best to sustain the activities of the Ashram. But
it has to be brought to the notice of the Government through you, Madam, that if
the Government does not look into this matter very urgently, this Ashram will
close down just because of this AYUSH hospital and dispensary. So, my humble
question to the Hon. Minister is whether the Government will be looking into this
matter in order to give all those arrear amounts which have to be paid to this type

of charitable institutions.
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SNt shute AW AEP : AW HEIQY], HEAIY 9y 1 faqer fdbdT & IR § e 2| J8f
Y fferear ugfa =erh 21 #9 o) el & ST PR SN YurSiel Aokl 8, S9D e 8H
9 < Bl (FaEm)

HAA e @ B ARBR D AT & B

... (caym)
N MNure AN TEd ;AT YR T WAN F TS 81 Ao @ 89 Hd <l F sy
Rerdve e § 1 SREae SRudrel 81 A1 Y WRBR BT AT 8l, ITDI S dd PR D
foy e U wed 2| Afhd B T IR ¥ S9a foy waiordl S @Ry | SHe gt

T B Vdlc HYll... (aaem)

[ (L&Y ¢ MY YUISTA g-1aT80|

.. ()
DR. A. SAMPATH : I will come with the details, Sir.
SHRI SHRIPAD YESSO NAIK: Definitely I will look into this.
SHRI B. VINOD KUMAR: Madam Speaker, the National Policy on Indian
Systems of Medicine and Homeopathy 2002 and the National AYUSH Mission
launched by this Government, these two programmes only made provision for
upgradation and renovation of AYUSH hospitals, medical institutes and
dispensaries. I would like to know from the Hon. Minister whether there is any
plan to start new medical colleges in ayurveda and homeopathy like the All India
Institute of Medical Sciences.
AN sfae I/ TEE ¢ Iy wERy, IR I A pls W, U AT TRA ST 9
SIS Bl A1 8H Y B BS Al Dl < Bl T B &) URT S 3RYATS & folg
IST TATSC BIAT &l § el dredl § [ fooeil H 89IRT Ugell TR 81 S| #Y w7d d 3-4
TN H gHD SARREE AT B S| FR A W AT H S e D Al a1 DI B
Ife IRPR e T ¢ @1 HfTag R 9 39 W far far s
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(Q. 203)
£t gR wAish: srexer wee, § A A3 S DI 4o & STR & [olY g=idTe o1 dredr gl 4
ST AT8dT § [ &% 1 ot qote fba 87 fUwel 19 aul # <o &1 1 goie fhe--faam
wfdrerd er?
SHRI MANOHAR PARRIKAR: Madam Speaker, from the data available, the

percentage of defence expenditure to the total Government expenditure is: 2013-
14 — 13.05 per cent; 2014-15 — 13.15 per cent; 2015-16 — 12.58 per cent and 2016-
17 —12.59 per cent.

it R wish : stener wRIGHT, IR TR TR B 5 R WK T WM IR B WS H WRA B
ot raferl @1 sl fpar 27 afe &, ar SHd IR @ 27

SHRI MANOHAR PARRIKAR: Government’s policy is to ensure Make in India
and that more and more percentage of equipments are manufactured in India by
units set up in India. Accordingly, AoNs which have been granted during the last
two years, which are totally 66 in number envisage about Rs.1.98 lakh crore
estimated, have almost more than 80 per cent either Buy (Indian) or Buy & Make
(Indian).

SHRI FEROZE VARUN GANDHI : Hon. Speaker Madam, even though there has
been a total hike in the Defence Budget of 2.3 per cent this time, when we look at
the strengthening of the dollar viz-a-viz the rupee which has gone from Rs. 61 to
Rs. 68 per dollar, there has actually been a weakening of about 10 per cent of total
Budget in dollar terms. My question for the hon. Minister is, since all global
defence transactions happen in dollars, with such limited funding how is the
Ministry planning to implement the long-term integrated perspective plan which is
primarily the modernization of the Indian Defence Services and is spent under the
Capital Head of the Budget?

SHRI MANOHAR PARRIKAR: If you see the part B of the reply, it indicates
very clearly that the foreign vendors’ contracts have been declining from 52.47 per

cent in the year 2013-14 to 38.11 per cent in the year 2014-15. We intend to bring
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this down in next two years to 30 per cent. So, obviously the dependence on
dollar or imported material will be reducing. The impact of it is only about 4 per
cent. Because of fluctuation in dollar, the real impact on the acquisition will be
around 4 per cent. But I would like to inform the hon. Member that even this is
calibrated because when a defence order is placed, it is not for a particular year.
The defence supply requirements stretch over five or six years in the case of major
platform. In the Indian context, the price increase which is permitted is between
4.5 to 5.5 per cent depending on various cost indices. In case of import, this is as
low as one per cent and now sometimes it is becoming negative in certain cases.
So, the import component in terms of dollar remains almost fixed because there is
no price increase, though there is an impact of increase or reduction in the value of
rupee. So, overall it becomes almost the same.

Secondly, we have used an innovative idea. For the last many years, money
was being paid under foreign military sales for 32 contracts with the U.S.
Government and the money was being paid for each contract as per the calibrated
amount and even if there was a slippage, money was getting accumulated with the
U.S. treasury. We have now worked out a new arrangement with them by which
the overall fund position in the foreign military sales is taken into consideration.
As of now, there is already saving of Rs 4,000 to Rs. 5,000 crore in the actual
Budget. The money belongs to the Government of India but it is lying in the U.S.
Government’s treasury and over the next two years, and I hope the Minister of
Finance doesn’t hear this, we are not going to pay a single rupee in terms of dollar
to the U.S. Government because still the balance is USD 1.7 billion.
SHRI ARVIND SAWANT: Hon. Speaker Madam, when we talk about Make In
India, whether it is manufacturing of vessels, destroyers or submarines, we are
allowing the private entrepreneurs to enter into this business and the private
entrepreneurs are taking the business of our defence companies. For example,
Mazagon Dock Shipbuilders Limited is manufacturing a vessel or submarine and

the private companies want to do the same business. That is creating a conflict
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and our own companies are going into losses. I will give an example of Mazagon
Dock Shipbuilders Limited which has recently manufactured the destroyers and
submarines also. We have given orders of five submarines to them. The primary
work of all the submarines is over and now they don’t have any work with them.

Now the private companies want to do the same work. What the Ministry

is going to do in this case and to strengthen our own public sectors like Kochi
Shipyard or Mazgaon Shipyard by giving them more business. They are
manufacturing world class destroyers and everyone knows it. What the Ministry
is going to do in this regard?
SHRI MANOHAR PARRIKAR: There are different replies to his questions.
Firstly, it is not five submarines, it is six submarines. The hon. Member might
have counted the five submarines which are in the dock but the one is already in
the sea for sea trials.

He has also asked about shipyards. As far as over all scenario is concerned,
the Defence shipyards carry orders of around Rs.1.5 lakh crore to be supplied in
the next 10-12 years. I will give him the details. Rupees six thousand crore is the
annual output by the Defence shipyards, that too after a lot of efforts from my
side. Now we expect to touch Rs.10,000 crore. So, they have enough orders. In
the particular area of submarines what the hon. Member is trying to point out is the
initial yard where the submarine is being laid. Now that is already vacant. We are
trying to increase the number of submarines that they are making. But P-751
Indian which is reserved for Indian shipyard is a different technology submarine.
It cannot be the same submarine as being manufactured by Mazgaon Dockyard
which builds Scorpene whereas P-751 will have independent air propulsion.

SN IS ATA HIRAT:  eel HBQAT, H 3T WeAH | ARG A St A S =g
FT AT ARATAHAT ST A H © b 3R ABTAT &5 AT 9 DI ARG e I 98
SHICE §l A8 1962 DI SIS 8 AT UG & WP 1965 AT 1971 HI ofsls &I, Tl
B DI & TRAC I AT 39 e I UIfdar™ iR TS &Y ToR WX FETal Bla-t &
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W & el Tl ST 8 B Uaget H W) SRIREIRN BT Vb Bvs 21 R AN HA O 79
o Afe ufed o1 e 1 & Ay 9@ 37 S & Sfaid I u SR 3R gHifvte
AT B Gl & ol B AJHaRT Jie TRA, Rifd 98] Usel Wl 98 g9d1 81 87
SUD WA-HY AJhaaRT gt { BT qoic BT B UAT WX i F91 &3 § W [Ha1 o,
dMfes AT BT 3R PIg J18d ol 8, Al 98 R a8 [Hel A |

2t wAE] gy ¢ i1 3U el fb BN TSIl /ISA] Bl JiRg el &3 WR g, Al § g
& T e g 6 g o ff [ I8 9 Tl W T SR araren @1 R | @t
SRR B, I 89§ 1| Rgreet sRamn # gwReHc &1 IR gofl| 981 39 IR H =91 g8 ©,
ST 9 g 21 BH W IUET B dlell Bl DI I Fahd § [ I8 39 sRamn |
AU Bl oAfbT I¥a folg 8w sRImon i 9 RaRe @1 fF I9@! uferdl iR
IMESfeHTE SiTE & @1yl SRSl & S e § e g, a8 wEfefhe Rad, @
e 8 AfhT &9 39 IR S|
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(Q. 204)

#ft faae e TSa:  3Ede HEled], STaaH ST | WRGR DI ¥ 2013 H faafied
IS & aR W Sl e 3, 9 aR A AR U 2] AT S SR T A S SR wW@isT W
ST WATh AR g T A Bl 8§ WEl dd, el S8 IR WEl & el 8 b BRU
B AN MR O B T W S @ Y o oft IR @ Sude 98 e ¥ T8 @ @
2| IR BT MY PR U el A Seal Alfhe H o1 9gd Sl ol

# 3fUch AW ¥ WRBGR W YAl dedl g [ R ARBR S IR W@ T Sl
JHIRAT & oIy DIs 3 Felll~dhdl g B ISl &1 &1 © dlfch IX < 4§ AR 81 A
3R 3749 WU A AT dlell S@r3i IR BT UEe) ol 6 |
SN T AHT AN AT Jedel SN, 2012 H WY PR F9 $aR gRI A HIC §
T 6 TR fHar M1 o7 §9d d8d Sad 2013 H GUH dic 7 [y o 6 alfifad
TR Bl AR DR MR TRell 8 US dehax bl AIMTR DX $UD AT i A8 Bl
AR a9 e P WY Fied @ g H a1, Cahd A SIogaud, SRINGRR
SRl Be AARN & Aqed § &1 SR Weoldre UeRIUC BHST I | Heolde AT H 25 Heolae
FHHCIT T 3R AT 350 Feolde YaUC Sl Y, T[S THAISC ATh Heolded hl Ul a1
arfes 39 W UGN dM &R Id | Th dleed O WEH, HUAl Bl 39D SRR H oY
dIfep Uic Bl HHEAIE Aol b 0 a8 IR Afsha deic iR Afsda d-oiic @l
G D |

Sied 980 I B U AR 3 W By Wl o1 ATl Weled bl SRR H forr|
How many trials he can do? Tlra &3 &1 ARG BRI DI, I Welex S|

a1l The Regulator will decide the compensation which has to be given. 31 I8

A Y &Y B @ © [P ARG ugell ¥ 7 R HREARE & Gren sady A 2l It is

the first nation in the world which has got the formula for giving compensation on

the trials. 319 &g < U Wial &< ¥ g1 That is what we are trying to do. T¥ic damaR
Il gfe A Ugdt DI HAc Tal off Sl off| @ Ifffean, difsar sw=ic Sfaed ok eie & fay
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TARRS 21 TSl 3R I § SPT Bic IifeAl & TS T wife I WEe TE ST
EIENR

AT et Sfl, Ufeeieh US WISde WIscd #H Ufedd HIScH Bl awd & 3R 9
B Welc IR W B] Taic SWISYI &1 BRI Bl 31dd HAT A1y alfh ATfeR B
Hah | FIgdT HUMIT 0T & Fellde graed W T8l doitil| I8 F9 YR HHel 3R Welex
W g1 39 WaD WiemH W g JAr T g1 Sl b AT gew 7 S SR WisH Ul b
IR H qEl &, [l qaE BT A § A A9 Haed 2 @ - Assessment of Risk, Benefit

to the patients, Innovation and on-going patients. S ¥ @1 9 BN 3R 3iH
MET e, ST ) Il JBT 8, SAY B Tl AT 81| IRRT Haex & - Unmet medical
need of the country. 81 @9 TWaEH &I <& & AR IFAD d€ QI & ol <d 2l
TIUC HHE RUTCH MM S QISIHT Bl 8, 3R Felliibel Sded § S Bl & df 99 Al
Rae st €1 ot s & 31 fiRfine @ € - goew # ufelRdt o, wwe-wwe
Widie HIfET B qR1 BT 3R A & YT DI AET & A1 iy U HHASS T8 BT
S Sl Ao @ di9 # g A 3 o @1 8 3R g3 U8 9917 gV e ° W@ §
9 AR P B & a6 In 2009 and 2010, compensation was Rs. 38 lakhs and Rs.

43 lakhs respectively. In 2011, it was Rs. 30 lakhs. In 2012, it was Rs. 59 lakhs.
In 2013, after this came into force, the compensation was Rs. 3.80 crore. In 2014,
the compensation was Rs. 2.50 crore. & &1 Adad I8 A1 fh U URic & fd@ 4 S
HEEAYE e ARy o, a8 Woic el 81 T ATl g9 Wl & 916 Uic Bl qwdl, uic
B BHAT R WRIE B TG AR ST ASHA GeHe D [y HUTAI & RIREH Bl
fafra fomam T g

SiEl b S SR WWIgT Wl b1 AT ©, ¥@Igd W W Sl g9 daRi=EE <d §, It

affects after three weeks. SH 89 oWl 1 I8 Pl & fb IR AfShd Siaed & foU

gl S W@ U & oM § AREA Jofic § o aY ATeE §, Sd ARG SRl
NMAeTH gl qIfHAT B IRAIT F ATH Tl Bl g Fifh 3NR IS IHI gHFE 8l T E,
IR TSB! T deRi=eE fear e g it does not make a difference because it is

going to affect after three weeks. S¥t @vg ¥ ... (=gur)
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HON. SPEAKER: Please be a little brief. I know that it is very important as
medical trials started from Indore. I know it. But kindly be brief.
2 ST GHTET ASST ¢ HeH, S H § IU§ Y [ AT &R WRe B el Bl i & g
Y TRE W B G 3T IR W & AR Sl STH AI¥H BT, a8 89 Byl
N e weRE wSa: A e Sf, §H S 7 9gd fga SwWw e 5 6 s

GG <Al § olfehd H Il DR H AT aredl g b 9 IR 99 Ugel W@Igd W] & aN

H U9 o b qrag W OSld @i Ul T Al e AR Bl AT & ol 849 sfed™ H Aol
® I RUIS 78 o1 & N TR g A1 & W@ N Sga ST St &yl & onft s #
A9 B e dfe A ft Fifea Tael © TR R gar 9N | T8 ATt B s SE WX
338 W A Al Felifiher grrer derd 81 # S @medn g b HA Sft 7 e o & an
H 1 954 T TR F AT Afh Fellfdhdd It ik RAd & aR # o1 il e T %@ E,
FI1 G8 WEI ® AT IqH T B Bl fIER 87 gD WA Wiy # g Wt S =nedn g b
Tl MR AT § Fefifiped T & IR H A UifeRft 999 &1 T IRPR BT faaR g A7
ST ot diferdl &, @ ag ol |E 22

£ S YHTL ASS: Sl AU W U B & R H Hel &, 8 MY WAhes b < df #
SHD! S BRI 3R § S b 39 TRE Bl 1 MR & Feilidd g 8l @l ol

As far as clinical trial policy is concerned, it is a declared policy. a8 feeriars uifori
2| IAH BH HUAST DI AR B ¢l A {7 A9 AM0Gs DT gard| gifert # W g fh &n
Tl <raed b ATeddl & <127 39H 9 Ao IfUG! 9a1 o & 3R S avg ¥ &Y
PR T B

SHRI NAGENDRA KUMAR PRADHAN : My particular supplementary is about
new diseases like ebola. IHH IR H Sl TaAUC HACT B, Il b PV T oy g A1
BEIN

N T TS ASST ¢ @ qb gl Bl GaY 8, FIW Usell A1 A IS © [ g AN

THIFT &1 § d1fp I8 IRk B8R IgT 9 IMU| 39b {70 899 HIhl dSil IR 88 Udlc BY
faar 8 Swa foy weifr ok 9 gfaarg @ 21 We have included the data of the
passenger coming, his record and history. 37 9l A6 &1 Sirel gl As far as the
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policy is concerned, we have decided that if any patient is detected, we will stop
him at the airport itself. We will quarantine him there; we will keep him there and
we will see to it that so long as he is not an ebola free person, he will not be
allowed to come in. This happened last year; we kept the patient in the airport, I
do not remember the details, but for more than three to four months, we kept him
in the Indira Gandhi Airport and we saw to it that he was allowed to go only when
all his reports got cleared.

DR. SHASHI THAROOR: Madam Speaker, thank you. I have been admiring the
Minister’s very comprehensive answers. But I am a little curious that he has
neither mentioned, nor does his statement mentions, the Ranjit Roy Chaudhury
Committee which was set up by the previous Government in 2013 to formulate
policies and guidelines for the approval of new drugs and clinical trials. In fact,
there have been very specific suggestions, like establishing a Central Accreditation
Council, which have not been mentioned here.

A question arises here about the Quality Council of India which is really
not a specialised clinical body that is doing the work. The clinical trials should
only be conducted by accredited centres and that the principal investigator of the
trials should be an accredited person. All these things have been recommended. 1
am a little curious as to whether the Minister is aware of this Committee and its
Report because it has not been mentioned. If so, has he studied the
recommendations? They seem eminently common sense that they are not political
and nothing to do with which Government has recommended them. Why is it not
possible for that simple solution to be offered instead of the detailed non-solutions
we have been hearing today? Thank you.

SHRI JAGAT PRAKASH NADDA: Ranjit Roy Chaudhury Committee’s
recommendations are being implemented. All these suggestions are being
implemented and the improvements done is on the recommendations of the Ranjit

Roy Chaudhury Committee.
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(Q. 205)
ST, WA ASNRAT ¢ AR 7ee] S, ST 6 B! o d I9T A <& H o %81 © 6 3o
firethes BU=Al A B HAed Bl BHIs Bl GIEES! A IT AN DI ATl b, el
fISTT SR, TRE TRE & ATerd QbR IdT U1 89U ofdll ol {1 A w1 St | Siarg AR m
o1 f5 T ATt BT ST TSwaR fha § iR S #41 Sft 7 a1 faan 8, Ry 9 91a & of
164 DU B S fole I @ B, 3R FAD! TEIs § 89 SMUT A1 I8 BRI Bl A= &
RETIE]

AT AEAHT HA S STl 799 o7 fb S A sd+) his Buf=di © a1 S [dog T
BN HRATs B T8 2?7 Ko 431 37 fewe sufEl & ax # e 8, o e
2013 & TEd gAPI R fhdT T1aT 2 3R TSRS SRNA el STawie RS &
q8d gl aTedd faar ST 21 S g9t Stard frel 8, S9H I8 © {6 39 dufal @) g o™
FHRArs B MR 6 SIERRE &1 & STH JIffER g SR deat RuE wafte &t ¥ g &R
$T TE R U o T 21 H Ue Wi ¥ Wed & g\ A HAl S W S
=R g fh U AT ST ST B WA B HAE B IEER B AT 6@ 8, 9 39 SOl
ST BT gART SATET e8! ORE W WHE © [ SUH BHei-hel F-al APl & 3R fbd
TRE A BIH TG WIS BT gl 3 P Adhion I8 2 {6 U Wie & 918 9 T I g,
dRRT Wie B © R IHhT Bl doal ol gl § #31 St 4 a1 argdn § 6 @ g4
HUFAT B S THICH 8, SRNTSY 8, S FUR UHISITR g9l HRb, fbad Nl & 99, Td,
T HD DT oA H AT AT 22
AN BT Tt ¢ AT ALhE S, ARG Fe | Sl U IS 8, I§ 1R vy swfew @
FifP A & YBR B HUAIS &1 S T3 AT, g8 AR Busior &1 o1, S Al d 441 gebea
R A B SR 2 offhd w@ifae 2 fh S9H @ 9gd 99 dw # F S fyews A dien
HUAIS & A A UAT §Heal Bl © AR R MIF 8 SR &1 MR 8 drell DSl Bl b
UHR B Al 8l 9 W BRAE godl §l IFD! MgsaAlg © &b A HUl Bl TG g
HU AT QAT &l qeb Uioll WHIRT Tl dTell DU Dl U 8, $9H IMUDBR &A1 Dl
IR Ueh dgd dS! 984 ol
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8l T HUSS U BT U §, HUS UIC H Sl UG 8, S o™ HUAl Uae B
Jea AT 81 Hehdll 8, Bad 98 Bl 8l B AT WBRI 1 fUchs U & Fde § $qh]
Vele R 3R 39 g HRag d Fdel $9 W BT a9 8l 59D ARG ST
Poifded §aRcHe WHIRT & M A Bl 8, I9H Al & Uae H Adl &1 W AfBR Bl 39
HROT AT AST-3TeNT SRR H AT 2] 9 IR doic # #9 wRaram & 2 f5 g7 & aga i
@ T € S dad IT @ feld @ SRR H T8 ARt § Riife e b Ig fIare o
IE IR H1 97 2 3R T gavcic i Bl odx Jd! & AT gl 399 91 S I
At ot & iR s U TR 99T STl 8 fh U Io¥ B SR HEET © ol Sl it
3R TRAT &, 98 g T a9 el T Tl T o8 I Jferd A1 U o8 &1 BT AT
UH I & PR I Sl a8 PR Ihd ol TTH Dard ABoH &I JMaeIHhal § 3R
DT WAR 7 77 a1 & fh 59 IR A 89 dca dbfod of & 9179 ¥ fpue w3 ot b
ST TFIAIST Bl Nigele B 3R gl qraal ol & d8f greal g |

STEl deh HINATS BT Geg & 59 W ISl gRT W HRaATS B & §, A4l e’ W HRaTS
8l & ¢ 3R DS e & gR1 1 dRATS B 6 8| gl [ddpa wie giar § 99 o |
SMSURAt @t gRY ff € &R agd W # Vi AR wree € S A 3 W) e @
TS 8, S9d Raars IRiege 9d @ ¢
ST, we wenRan: wRean, § @ WERe dR R S9S A U4 Adeie HRA S 9 By @
o <IfhT ATIE A8 &l B U B

Terean, § 7 St ¥ S Aredr € f6 S BIg gave” oraen i fodt et #
$TIRC BT ITEAT © dl R Pis VAT Rived ® & 98 AT s/iRe &1 A U8 §eic @l
IS W O R I8 <@ 9O [P T8l 98 I o j@1 B, 98 WH T AT G oW fF
fafea I &) JeaTse W & w5 afaa & Seurss uar wd & {5 Bl 98 f$hieer
@ TE Bl 3 UR W 9 Afed ff I8 oW 9 B T HE A 98 3Ive B o7 @
2 SO JHUTSS R gl 39 aN8 Pl Pls dedIge AT db-id ATTs oMU oy fh g=avex
AT U1 S U € B D g H S [ ?
3 U1 Sicel : HBIGAT, Sl 164 HHS & fore Raars dioh Whiv & fog srars gs o,
et fore AT 9ew | I8 €, # SR & A S T Bl folke @ & 3R I 4
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U R W @ 2| el I ST & IR § IR hR 9 U8l bRl o &l 91d g,
SUDT I8 AT bl & B HHHT A Vel Bl © e Ul deiweie Sk ool arffed Red
IVRGR 3T BT | STel| R3AT Bl Jq@I8e R W B & I Srdol o sl
doieie, I9d WICH fha §, SUD! WHRHA F1 8, IUHT °Iel I a9 &1 8, F 9N
AT 59 d99TsC W IUAS &l 8 3R 39 JqAISC Bl Pl I Al AT aTol ShR o
FHAT 8| A Bl Joideiic IS SAgHSH B Y & Sl MR Bl dqqrge W Iy
2 2| foRed # Teltae o Wt I8 SR e @ S | 2

$it Higr g Wolm: Weied], § I | STl g Uil Wi iR e B & AMd A Jg Bl
I THSl g1l gl WiRad TR 17 9 26 I& ARG O BT gl g @ A Mes AT
DT B, S doll B B, T AE W 164 B & MU RATS H < 6 a9 2013 H
S S @ 3Ny U U WD d16 2015 d@ 80 BT B RUc el 8 iR a1t
FHHfrl B RUE iR T g1 Rl & A1 SErest g8 918 S 999 & AW W), a8 )
U ¢@ed & M WX, A8 JUAT QAT A1 fA[AT & & M W grEies! g8 31 § ae-arh
FHEdl g 5 37 el & eraed @ nifafeda fow @ € @18 ¥ @ € 318 9ig
Pl W ATfAD ol 9 ft <@r 8 6 9., * 9 ausr u9 ff foran & e Raems
GRS HI I 2 BRIGen T B I HH B a9 Rg=ve SR 1 @ T MR A By
3R THUHIE BT 1T T 8T 8 fh 84 BUT U &x QU 21 S RulE oM Iy ars g,
SAD T8 IAD!I AUt DI ANl IR, ITd! A TR IF U7 BT I ARl bl o= |1
aragel g off, I afi &1 & oy @ fhar A 7 SR R o & Udh-S¢ AT 918
U AN bl Aol e & Ty 317q RT &R R 87

M IR0 Sieel ¢ R BUAS BT MY feh BR W® E, AUB AHHR H I8 Bl b oA
HUST & dag # R F gori a8 @ fSutsiied @1 =g fiear 9g € &R S AnT |y
g A1 a1 99 el 9 o W) e 8 S F fR @1 e T8 S <@ 21 S Sue
& RIaT® THUHIEIT B S W B, ST BUNIS B RIAT® RS B SN 3R
MR W BTgel §U 8, e W 8 2l U@ ol Wt 3R §U &, ol S o fier
21 S8 O MUY YA @l a1d Hal, A THHIRINC SRRGERE 1 9 3T0R1E & 3R TR IHD]
3R AFEHR WS 3iTH HIgH G XD Sl GITATAT & DHaol &, 9 Iforex v T g &R
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T ®ufEl & o 9M o B €, ST Raarh sicade 3% Tied @ 3ifex 1 dIe ¥ oy
T 21 39 BN @ RIA® BIH & AR I Rars 8 Fadbl 5, I8 Aad w0 4§
AID! A & [ T8 BT DU b Rgeid 8 I &1 U 9gd-3 Y4E AN 8, 1 AT A1 il
¥ dg € S 39 hudrel 9 AdfId 91 AfT oMU U Pl iR MR B, ar Afvad v |
31 3R A1 o= foIRay, &9 Sl Wi Peal ol |
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HON. SPEAKER: Q.206.

Shri Rabindra Kumar Jena — not present.

(Q. 206)

SHRI K. ASHOK KUMAR: Hon. Speaker, funds for ICDS has been slashed.
There are demands to include more nutritious food for the children in Aganvwadis
across the country. In Tamil Nadu, the Amma Government has been providing
Ootasathu Mavu for nutritious purposes. Therefore, I would like to know from the
hon. Minister, with the reduction of fund for ICDS, how is the Government
planning to go ahead with the running of ICDS?

SHRIMATI MANEKA SANJAY GANDHI : Hon. Speaker, funds for the ICDS
have not been slashed. On the contrary, we have enough money to not only
provide sufficient funds but we are also looking into a massive intervention to see

that they are spent more efficiently, and they actually reach their targets.
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(Q. 207)

. Mt Aot A sreds Jeled], Jioihdl Ufedgd @l Tdhd dRd gy Bic U W)
RAferet o @t a1g oMl g3 2l IS, 7 49, BRR haex, 9 1 AFE], TRl D Raalrs!
S FE Raferd o 21 3T o9 9 gar 9 & A ge @ 9ST gl U § SR S
3T, ST 3R SRIde d¢ & gl Aleelisll & ufd STH SRAHAM Bl AaHT A ST
@ B 3R 39 RIferd o & SR 89X 9T | W U 31T a_g BT 91d U7 & &1 8l A
Raferd =it aga & sremei= 2l

# o AR W A HA S W ger @ed g P 1 WER 7 Sw & e
Cellfae A9all g™ JIRa foed o 2 Raferdl ot # sreefiarr iR srwsd W e e 27
Ife 81, a1 dodd @K1 T 87
He AIAHA WSIR: AeH, A G 7 S HeT IO T, 98 W ® fF <elifas woSh
fowar 8, S & g, & IRaR <@dl 8 3R 8 ghdl 8 {6 ISP R =l R Mol Tl
S BRU F BAT USH Soldg( e AFICNT el 911 3Tl 8, S 3ol &bl IR § qahiad
600 AT DI AR 24 HUC SWAT & AR Ib! RDIST HIAT 21 A 8, 3R G4l AT
AERAT IR B /4 Al 99D A1 U Ueel dofdl &, o WR forar gaim orran 8 6 ofR
JMYBT A UM | Pis MU & d MY 50 TFR W BT BB T HHele ol BT qhd
21 ¥g g eIy exarar § aife R W 3o SufRy €9 el B, 98 BN 9B | shafay
Udh Ao AT diel &, T 9 § - SifSHIReT de Hieic dd| I8 Se] &I arsl §
3R ot ot iy ARl €, 99 IR UaR ol 8l # We @l aqrr @nedn § & o e
AT & 3R TG 450 DH¥eicd 318 of, ITH A THET 300 H¥eicd TR YoM fordm 1
21 Y Y g9 THH © A9 Bl 3B TIR BN o1 A1 a8 ATl 24 gue & forg, a1 feq &
o a1 Usb g & forg Sreett 9 81 S 21 fUsel 9 Wid & 3feR 25 <% Ao DI (B
TR fobar |
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12.00 hours

FELICITATION BY THE SPEAKER

Successful launch of IRNSS-1F from Sriharikota
in Andhra Pradesh on 10 March, 2016

AT et ¢ A AERI0, 10 WTd, 2016 DI BAR ¥ 7 sNEReer sy waer & o
S R AU deT SUUE MMEIRYATAT-1TH DI Aol TEIUT fhar| g vador § gar
T IO g SUUE WUl & &F W TP Phad 3R M 9Qr § 3R A7 MReA Tada
ol s (Sifivd) & @@ 8l 8aR orIRel sl &1 39 Sudfe 4 &4
TRarfRa fomam 2

{HT N &IV BT Fhdl g1 & olg AR 3dRel e Ao & A=l 3R
enfiaifael @ waffa 9 &1 qa18 <t 2 ok S et § 5 9= S widt vt #F of

Thotar et
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12.01 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER; Now Papers to be laid on the Table.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(i) Demands for Grants of the Ministry of Finance for the year 2016-
2017.
[Placed in Library, See No. LT 4235/16/16]
(ii) Detailed Demands for Grants of the Ministry of Corporate Affairs
for the year 2016-2017.
[Placed in Library, See No. LT 4236/16/16]

(2) A copy of the 1** Annual Report (Hindi and English versions) of the
Working and Administration on the Companies Act, 2013, for the year ended 31%

March, 2015.

[Placed in Library, See No. LT 4237/16/16]
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Madam, I beg to lay on the Table:-

(1)

2)

€)

(4)

(5)

(i) A copy of the Annual Report (Hindi and English versions) of the
National Commission for Protection of Child Rights, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.

(1))  Action Taken Report on the recommendations contained in the Annual
Report of the National Commission for Protection of Child Rights, New
Delhi, for the year 2012-2013.

(i11)) A copy of the Review (Hindi and English versions) by the Government
of the working of the National Commission for Protection of Child
Rights, New Delhi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 4238/16/16]

A copy of the Annual Report (Hindi and English versions) of the Central
Adoption Resource Authority, New Delhi, for the year 2013-2014, alongwith
Audited Accounts.

Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

[Placed in Library, See No. LT 4239/16/16]

A copy each of the following papers (Hindi and English versions):-
(i)  Detailed Demands for Grants of the Ministry of Women and Child
Development for the year 2016-2017.
[Placed in Library, See No. LT 4240/16/16]
(1))  Outcome Budget of the Ministry of Women and Child Development
for the year 2016-2017.
[Placed in Library, See No. LT 4241/16/16]
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to lay on the Table:-

(1)

2)

)

4)

(5)

A copy each of the following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Health and Family
Welfare for the year 2016-2017.
[Placed in Library, See No. LT 4242/16/16]
(1))  Outcome Budget of the Ministry of Health and Family Welfare for
the year 2016-2017.
[Placed in Library, See No. LT 4243/16/16]

(1) A copy of the Annual Report (Hindi and English versions) of the
Dental Council of India, New Delhi, for the year 2014-2015,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Dental Council of India, New
Delhi, for the year 2014-2015.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (2) above.
[Placed in Library, See No. LT 4244/16/16]

(i) A copy of the Annual Report (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh,
for the year 2014-2015, alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Postgraduate Institute of Medical Education and
Research, Chandigarh, for the year 2014-2015.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (4) above.

[Placed in Library, See No. LT 4245/16/16]
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(6) A copy of the Drugs and Cosmetics (Seventh Amendment) Rules, 2015
(Hindi and English versions) published in Notification No. G.S.R. 826(E) in
Gazette of India dated 30™ October, 2015 under Section 38 of the Drugs and
Cosmetics Act, 1940 together with a corrigendum thereto published in
Notification No. G.S.R. 104(E) dated 25" January, 2016.

[Placed in Library, See No. LT 4246/16/16]
(7) A copy of the Food Safety and Standards (Food Products Standards and
Food Additives) (Amendment) Regulations, 2015 (Hindi and English versions)
published in Notification No. F. No. P. 15025/208/2013-PA/FSSAI in Gazette of
India dated 16"™ November, 2015 under Section 93 of the Food Safety and
Standards Act, 2006.

[Placed in Library, See No. LT 4247/16/16]

THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (DR. HARSH VARDHAN): Madam, I beg to lay on the
Table a copy of the Detailed Demands for Grants (Hindi and English versions) of
the Ministry of Earth Sciences for the year 2016-2017.

[Placed in Library, See No. LT 4248/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): Madam, I beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Construction Industry Development Council, New Delhi, for the year
2014-2015, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government

of the working of the Construction Industry Development Council, New
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Delhi, for the year 2014-2015.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

[Placed in Library, See No. LT 4249/16/16]

(3) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Economic Growth (Development Planning Centre), Delhi,
for the year 2014-2015, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of the Institute of Economic Growth (Development
Planning Centre), Delhi, for the year 2014-2015.
(4) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

[Placed in Library, See No. LT 4250/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH)
AND MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): Madam, I beg to lay on the Table a
copy of the Detailed Demands for Grants (Hindi and English versions) of the
Ministry of AYUSH for the year 2016-2017.

[Placed in Library, See No. LT 4251/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA):
Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions):-
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(i) Detailed Demands for Grants of the Ministry of Tourism for the year
2016-2017.

[Placed in Library, See No. LT 4252/16/16]

(ii)  Outcome Budget of the Ministry of Tourism for the year 2016-2017.

[Placed in Library, See No. LT 4253/16/16]

(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(1)  Statement regarding Review by the Government of the working
of the Pawan Hans Limited, New Delhi, for the year 2014-2015.
(1))  Annual Report of the Pawan Hans Limited, New Delhi, for the
year 2014-2015, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.
(3) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (2) above.
[Placed in Library, See No. LT 4254/16/16]
PN AR FAE Heawr W § AT WA (3R AN HAUHETE HaRan): ee
T, § fEfaRad oAl &1 geh-us ufa (B a2 3iUSh WRehRon) ||l Ued WR Wl &
1. 99 2016-2017 & folT PN IR B HeATT HATGT H fORGT el &
A |
[Placed in Library, See No. LT 4255/16/16]
2. a9 2016-2017 & fU B FediRar AR b Heawr Qum, HiY &R

fPam deaToT AT &1 URUTH! goie]

[Placed in Library, See No. LT 4256/16/16]
3. a4 2016-2017 & foIg ugUTe, S &R Jor AfQAS! faumT, Sy iR feam

HITOT HATAT BT TRUMTT doic]

[Placed in Library, See No. LT 4257/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Madam, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions) under
Section 31 of the Securities and Exchange Board of India Act, 1992:-
(1) The Securities and Exchange Board of India (Terms and Conditions
of Service of Chairman and Members) Amendment Rules, 2016
published in Notification No. S.0.27(E) in Gazette of India dated
5hy anuary, 2016.
(1)  The Securities and Exchange Board of India (Terms and Conditions
of Service of Chairman and Members) Amendment Rules, 2015
published in Notification No. G.S.R.1031(E) in Gazette of India
dated 31% December, 2015.
(iii)  The Securities and Exchange Board of India (Terms and Conditions
of Service of Chairman and Members) Amendment Rules, 2015
published in Notification No. S.0.3516(E) in Gazette of India
dated 23" December, 2015.
[Placed in Library, See No. LT 4258/16/16]
(2) A copy each of the following Notifications (Hindi and English versions)
under Section 159 of the Customs Act, 1962:-

(1)S.0.3217(E) published in Gazette of India dated 30™ November, 2015,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

(i1) Notification No. 136/2015-Customs (N.T.) dated 3 December,
2015, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of

imported and export goods.
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(iii)

(iv)

v)

(vi)

(vii)

(viii)
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S.0.3412(E) published in Gazette of India dated 15™ December,
2015, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

Notification No. 144/2015-Customs (N.T.) dated 17" December,
2015, together with an explanatory memorandum regarding revised
rates of exchange for conversion of certain foreign currencies into
Indian currency or vice-versa for the purpose of assessment of
imported and export goods.

S.0.3567(E) published in Gazette of India dated 31* December,
2015, together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3™
August, 2001.

Notification No. 02/2016-Customs (N.T) dated 7" January, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.

Notification No. 12/2016-Customs (N.T.) dated 12" January, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods together with a corrigendum thereto (in English
version only) dated 14™ January, 2016.

S.0.143(E) published in Gazette of India dated 15™ January, 2016,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)
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Notification No. 14/2016-Customs (N.T.) dated 21* January, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.

S.0.265(E) published in Gazette of India dated 29" January, 2016,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

Notification No. 17/2016-Customs (N.T.) dated 1* February, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.

Notification No. 18/2016-Customs (N.T.) dated 4™ February, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.

S.0.426(E) published in Gazette of India dated 9 February, 2016,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

Notification No. 24/2016-Customs (N.T.) dated 12™ F ebruary, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported

and export goods.
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(xv) S.0.482(E) published in Gazette of India dated 15" February, 2016,
together with an explanatory memorandum making certain
amendments in the Notification No. 36/2001-Cus.(N.T.) dated 3"
August, 2001.

(xvi) Notification No. 29/2016-Customs (N.T.) dated 18" February, 2016,
together with an explanatory memorandum regarding revised rates
of exchange for conversion of certain foreign currencies into Indian
currency or vice-versa for the purpose of assessment of imported
and export goods.

[Placed in Library, See No. LT 4259/16/16]

3 A copy each of the following papers (Hindi and English versions)
under Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 52 of 2015) — (Performance Audit) Technology
Upgradation Fund Scheme, Ministry of Textiles.
[Placed in Library, See No. LT 4260/16/16]
(1))  Report of the Comptroller and Auditor General of India-Union
Government (No. 55 of 2015) —Communications and IT Sector
for the year ended March, 2014.
[Placed in Library, See No. LT 4261/16/16]
(iii)) Report of the Comptroller and Auditor General of India-Union
Government (No. 1 of 2016)-Department of Revenue (Indirect
Taxes-Service Tax) for the year ended March, 2015.
[Placed in Library, See No. LT 4262/16/16]
(iv) Report of the Comptroller and Auditor General of India-Union
Government (No. 2 of 2016)-Department of Revenue (Indirect
Taxes-Central Excise) for the year ended March, 2015.
[Placed in Library, See No. LT 4263/16/16]



11.03.2016 44

(v)  Report of the Comptroller and Auditor General of India-Union
Government (No. 3 of 2016) —Department of Revenue (Direct
Taxes) for the year ended March, 2015.
[Placed in Library, See No. LT 4264/16/16]
(vi)  Report of the Comptroller and Auditor General of India-Union
Government (No. 4 of 2016) -(Communications and IT Sector)
Sharing of Revenue by Private Telecom Service Providers during
the years 2006-2007 to 2009-2010.
[Placed in Library, See No. LT 4265/16/16]
(vil) Report of the Comptroller and Auditor General of India-Union
Government (No. 5 of 2016) —Department of Revenue-Customs
(Compliance Audit) for the year ended March, 2015.
[Placed in Library, See No. LT 4266/16/16]

(4) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 48 of the Life Insurance Corporation Act, 1956:-
(1) The Life Insurance Corporation of India Class I Officers (Revision
of Terms and Conditions of Service) Amendment Rules, 2016
published in Notification No. G.S.R.194(E) in Gazette of India
dated 26™ February, 2016.
(i1)) The Life Insurance Corporation of India Class Il and Class IV
Employees (Revision of Terms and Conditions of Service)
Amendment Rules, 2016 published in Notification No.
G.S.R.195(E) in Gazette of India dated 26" February, 2016.
(111)) The Life Insurance Corporation of India Development Officers
(Revision of Terms and Conditions of Service) Amendment
Rules, 2016 published in Notification No. G.S.R.196(E) in
Gazette of India dated 26" February, 2016.
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(iv) The Life Insurance Corporation of India Development Officers
(Revision of Terms and Conditions of Service) Amendment
Rules, 2016 published in Notification No. G.S.R.98(E) in
Gazette of India dated 22™ January, 2016.
(v) The Life Insurance Corporation of India, Class I Officers (Revision
of Terms and Conditions of Service) Amendment Rules, 2016
published in Notification No. G.S.R.28(E) in Gazette of India
dated 14" January, 2016.
(vi) The Life Insurance Corporation of India Development Officers
(Revision of Terms and Conditions of Service) Amendment
Rules, 2016 published in Notification No. G.S.R.29(E) in
Gazette of India dated 14™ January, 2016.
(vii) The Life Insurance Corporation of India Class III and Class IV
Employees (Revision of Terms and Conditions of Service)
Amendment Rules, 2016 published in Notification No.
G.S.R.30(E) in Gazette of India dated 14™ January, 2016.
(viii) The Life Insurance Corporation of India (Special Area Allowance)
Amendment Rules, 2016 published in Notification No.
G.S.R.31(E) in Gazette of India dated 14™ January, 2016.
(ix) The Life Insurance Corporation of India Class III Employees
(Special Allowance for Passing Examination) Amendment
Rules, 2016 published in Notification No. G.S.R.32(E) in
Gazette of India dated 14™ January, 2016.
[Placed in Library, See No. LT 4267/16/16]
(5) A copy each of the following Notifications (Hindi and English versions)
under sub-section (5) of Section 17A of the General Insurance Business
(Nationalisation) Act, 1972:-
(1) The General Insurance (Rationalisation of Pay Scales and other

Conditions of Service of Officers) Amendment Scheme, 2016
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(i) The

(iii) The
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published in Notification No. S.0.233(E) in Gazette of India
dated 23" January, 2016.

General Insurance (Rationalisation of Pay Scales and other
Conditions of Development Staff) Amendment Scheme, 2016
published in Notification No. S.0.234 (E) in Gazette of India
dated 23" January, 2016.

General Insurance (Rationalisation of Pay Scales and other
Conditions of Service of Supervisory, Clerical and Subordinate
Staff) Amendment Scheme, 2016 published in Notification No.
S.0.235(E) in Gazette of India dated 23™ January, 2016.

(iv) The General Insurance (Employees’) Pension Amendment Scheme,

(v) The

(vi) The

(vii) The

2016 published in Notification No. S.0.236(E) in Gazette of
India dated 23" January, 2016.
General Insurance (Rationalisation of Pay Scales and other
Conditions of Service of Officers) Second Amendment
Scheme, 2016 published in Notification No. S.0.238(E) in
Gazette of India dated 25" January, 2016.
General Insurance (Rationalisation of Pay Scales and other
Conditions of Service of Development Staff) Second
Amendment Scheme, 2016 published in Notification No.
S.0.239(E) in Gazette of India dated 25" January, 2016.
General Insurance (Rationalisation of Pay Scales and other
Conditions of Service of Supervisory, Clerical and Subordinate
Staff) Second Amendment Scheme, 2016  published in
Notification No. S.0.240(E) in Gazette of India dated 25"
January, 2016.

[Placed in Library, See No. LT 4268/16/16]
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(6) A copy each of the following papers (Hindi and English versions):-
(1)  Detailed Demands for Grants of the Parliament, Secretariats of the
President and Vice-President for the year 2016-2017.
(1))  Outcome Budget of the Ministry of Finance for the year 2016-2017.
[Placed in Library, See No. LT 4269/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE): Madam, I beg to lay
on the Table a copy of the Outcome Budget (Hindi and English versions) of the
Ministry of Information and Broadcasting for the year 2016-2017.

[Placed in Library, See No. LT 4270/16/16]
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12.04 hours
MESSAGES FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA

SECRETARY GENERAL: Madam Speaker, I have to report the following

message received from the Secretary General of Rajya Sabha:-

‘I am directed to inform the Lok Sabha that the National Waterways Bill,
2015, which was passed by the Lok Sabha at its sitting held on the 21*
December, 2015 has been passed by the Rajya Sabha at its sitting held on
the 9™ March, 2016, with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-
seventh” be substituted.

CLAUSE 1

2. That at page 1, line 2, for the figures, “2015”, the figure “2016” be
substituted.

CLAUSE 4

3. That at page 2, line 18, for the figure “2015”, the figure “2016” be
substituted.

I am, therefore, to return herewith the said Bill in accordance with the
provisions of rule 128 of the Rules of Procedure and Conduct of Business
in the Rajya Sabha with the request that the concurrence of the Lok Sabha
to the said amendments be communicated to this House.’

2. Sir, I also lay on the Table the National Waterways Bill, 2016 as
returned by Rajya Sabha with amendments on the 9™ March, 2016.
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12.05 hours
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 10th
Report of the Standing Committee on Finance on Demands for Grants (2015-
16), pertaining to the Departments of Economic Affairs, Financial Services,
Expenditure and Disinvestment, Ministry of Finance”

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 10™ Report of the
Standing Committee on Finance on Demands for Grants (2015-16), pertaining to
the Departments of Economic Affairs, Financial Services, Expenditure and

Disinvestment, Ministry of Finance.

12.05 Y2 hours

(ii) Status of implementation of the recommendations contained in the 20th
Report of the Standing Committee on Finance on "Planning Process-A
Review’, pertaining to the Ministry of Planning*

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): Madam, I am laying the statement on the status of implementation of
recommendations contained in the Twentieth Report of the Standing Committee

on Finance (16th Lok Sabha) in pursuance of the Direction 73 A of the hon.
Speaker, Lok Sabha.

* Laid on the Table and also placed in Library, See Nos. LT 4271/16/16 and 4272/16/16 respectively.
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12.06 hours

BUSINESS OF THE HOUSE

P fae™ iR Semeliaa #aaa & T H#3l 9 HE Bl S W I w3l (st
RN T W) : WEIGA], AUSH! JFAN A H I8Y[ad AT g (b Ioic qF & U8l AN Bl
Y @AY & IRM FHfAIRIT WReR S foran |rg | -

1.

2.

3ITST B BTG A FHRT BN BRI DI fH 7g R =]
qy 2915-2016 b Y AR FEM AR (AHR) WR T4l AR
HaTT |

& AT fA9we &1 R, fER iR ok &A1
Afagm (rggfea i) srewr (denes) fagas, 2016 R AR
3R aTRRA HAT|

RIS FHT gRT UIRS fhg Y w0 # q-¥uar (e sk faer)
fagRre, 2015 W =R ik TIRa &=A7l

dh T g1 UG fhy 10 w0 # AR A -1 fagaa, 2015
H IS [T g T Y et W e ek weHd g

A6 YT g1 IIRA fhu 10 w0 § I ST fagrs, 2015 |
I [T g1 fhy g Aeiedl W AR &k weAd Bl

&A1 Sig el & fd8vd, 2016 B R
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ST, Hien R (IRM): el Jeied], # NIl 9WiE & b gar H rAfaRead fawai o
3Tl AWTE B BRI § A B B g e A =redn g —
(1) IR el sidid eRegR VREfie iR de #§ ararad & fog go

T # gt @1 AT (S WEEgR s H )
(2 SR el sidaid Afesrl yevs | W @ Qd H HAR) WaAHeQR b Hed

H g @1
. Rt Areda ([soiF) @ JEIeAn, § oTTel 9w B Bl Al W EfaRad v @
M BT & [Ig AT BT aredn g —
“R A AR AT I 20 BIS B, 1 f By RO R B FA A F AT 2
JfeT R A Y Y S 3roudRags dal el 2 fhR WiNTs Sreiedsd &1 ue ff So=
g7 &l S 3= rouvivds e Wl oo faviy wed & HRur el & IR & d8d
TR geal b Rieror WRemEl # g T8 <l 8 oy e &1 SfUeR B Bl Ar B §
EAISIRCICIT

3T JCURID UE DI T § IRHING B 2 Fad H§ AUdH T4l B A1y Hua
39 AUl fAwy Bl ST AT B B P H "= &g W g

- et A S YTl AR ITed - SufRd el |
2 Iorer o (AAYRY) ¢ oreder Sff, H aeT ween Grear g 6 Frefaied el er st
IS Bl Drd it § A fhar oy —

1. S P IATSME §Y BRI 68 AT [oRA &b d1a W BH A AT Wl Yl &t axe e
St W 2, SUHI Y HRY ¥ T4 Q¥ P Sl B SAM b U AR I dF ISR 2
HrTferdT I faenfier 9o oruet Sraeedl o1 fdeT $aeerd gd

P T8l B I Bl IOl I DR FT B AHAR A AP TSPh TR AHTS B dTell HHAN &R
AR BT B < B aRGDH! A JST BT 21 SATAY 1aedd 2 [ &R Ao & Jaeas!
HI A 31 A M ¢ fh < & Rt & fog sriwfore § aax Rarfye vd smr ain
T3 S AT 8, ST! STaTaqg! aF B @ forg | fafy Fra| q=man S|

2. gferd a1 &1 Hifeled Al J1dT AT WA 3FISHR BT & ol Sf. 3Fear o 29
AR, 1942 Bl URA & TR TRl Dl &frd DR W Yeb Tl FA |41 o7 IFH I8
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ot of i e ' ff s I & o 1171 ShaR 7 w1 aferd Saar o1l 39
IRE B WU ATS W brIw gl arg e fRen B A doiie Ren ar Afswa e, qdn
STl TR 3T &ferd, dfdi 1 8% AT S B, S 5 e @ ot aren @1 s 2 ST
U MR A G SRl WR AT 98 ohar 8l A1 e & &3 o a1 g 9l &3 # sfo, dfea
I HHGIR Tghi Bl AMfh, etford Td ARG IR & foTU SITRRI0T &1 »av Ud 39
AT DI SAMER! Ydb 1] R & q& 79 g1 |

HON. SPEAKER: Dr. Udit Raj — Not present.

Shri Kaushlendra Kumar.
N BEAE AR (ATeieT) : e HEQA, Wib W9 AN AWE B DR-gE H
frfeaRed fawat & Srer omg:-
1. feeR # fifivel & T AYSUS & HRU AF 60 @ URARI b1 & ol # wnfdet fpar
g, 9afd 1 TS 33 @ IRaR W Y & g R didfiva g § enfie s @
3MALIHAT 2| f[IgR THR 7 H3 IR 39 A7 B Is WHR & 96 @1 ©, fhg b=
WRBR dIUTeT AYGUSl & YAMERY BT BRI T8l DR & 8, (ORI A B B ATaegehadl
g, difh ATt & A1 TR gRaRT b1 Wt didiee St § enfirer fhar S A |
2. ISR U Heaqul UREIN® Td Seig e 2] 3R YSHA-HYRI-hIel Taays Ud Jeuf
PHifT TR, S BB THT I JeaT | & WGl &l 8, S eIhR IoNR THh B AT S
T A AT R W AW B ST U Rl A IS S U R AR @ ff Y giaer @
CIERECECR
$it BT fheiR (WEAaTerion) « A 3regen ofl, Hyan MefaRad vl &1 errel wwre
H HEGE | MHA HH DI HUT B
1. RITAT BT 8T bR IR TS H BRING TOG/TAS & T 16 g hHaN! g
JfAHIRAT H A 1.50 G N b1 f&AIe R foar w8, el g 981 &1 & fery den
IR B H TR H IREV o & folg Afdgm™ # degd o &1 [9gs @ § oA
ST |
2. 3fYHAR ANT YT 9 D A SAgad TSl N & [ d AR (U 9 & i
U1 ST b1 W g B B B & Sl IeH 1 S g, My g q|rs a
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RATOAT BT M 9911 o7 Al Sfadie &l W &xd & fov afad & | & a1 o
ad TISfead T FATS H SAIfIdTE I deral o & a¥iaR gl Sy STfdig bl W& B
&% forq AfRAl & 9 & WA G Gad <rsied o I Abd Fee 9w S|
Ry Srferare @ 8 9 |

SHRI P.P. CHAUDHARY (PALI): Respected Speaker Madam, my following

submissions for inclusion in the next week of business may be taken into
consideration:

1. Discussion on the need to increase medical facilities in existing and
funding and speedier implementation for new medical colleges in the
country.

2. Discussion on the need to reform rural banking in the nation and
enhance their capacities for ensuring and enabling banking services for
the rural inhabitants and to not limit banking reforms only to the

scheduled and large banks in the nation.

3l fERe dt. Aiciat (EweERE) ¢ AT eue HEIedT, AN I fded ® o frafalRaa
w2l @1 arTel e o B G 7 wffoa fear sme-

1. ORI Y & 3NWT AR Hiedll s W AR eE 9 del &1 i e Sy
o fagelt SEil iR ArReT & M-S W= =07 @n 1 & |

2. WRA 3R WfBwI & drd, ad gU 2%l &1 ol w0 § dRea &1 S|

3t Wi g Bt (qien) @ A semd S, STl WwiE Bl by g H fEferRad fawai @
M HR =l HRIBR e[ & U {HY 1g:-

1. AX GOE & A @ TS ® HRY PR S8 W WA Wlell TS &l T8 W Blg ol
qEde W 7 B 9 R 9gd & faww 81 3R S SRl R WP Sggddl uIiw ATl H
T & doie 3TdTe o) Raars araven =g fewr Ry S|
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2. Helhl & S AY FHCI &F Bl Sl T g, G D PR G T 2| 3R HaT(bA
T B I WA AT ABH A badd 25 fharier R R T & Sl Bl T
JATHR HaThl H ST & THTAT BIRIATSHT a9 8 [F1a% &7 1 HuT H|
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I
have a small request. ... (Interruptions)

HON. CHAIRPERSON: Let us take up Item No. 16 first.

... (Interruptions)

SHRI RAJIV PRATAP RUDY: Madam, I have a small request. The next item is
the Discussion on the General Budget. We have small amendments on item no. 22

... (Interruptions)

A 37eAe : fSHST dhad of B, Joie B3|

Let us take up Item No. 16 first.
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12.16 hours

DEMANDS FOR SUPPLEMENTARY GRANTS—(GENERAL), 2015-16

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to present a statement (Hindi and English versions)
showing the Supplementary Demands for Grants in respect of the Budget
(General) for 2015-16.

[Placed in Library, See No. LT 4273/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Hon.
Speaker, we are suggesting a small change. Item Nos. 22 and 23 have come from
the Rajya Sabha — I Brer dued [IfY &1 81 R sfssi< fdd, S 22 TR W 2
3R 23 TRR BSDIC AR JUH B Tl [ddt &, IFH 4 fAfy &1 vep d9ie g1 g9 aFi
faegaes & A1y <l aMgR B, 9 °C BT T g1 H SR ATUE DA IR AT HAT St
3E B fh 390 TRe | Pl of ofl T, Aq1fh qoic W fSIHIA 89 HHIR BT IGHY T
H D |

SHRI JYOTIRADITYA M. SCINDIA (GUNA): Madam, the discussion on the

General Budget has already started. We conclude the Budget discussion before

we move on to Item Nos. 22 and 23. ... (Interruptions)
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12.17 hours

RESOLUTION RE: REJECTION OF AWARD GIVEN BY
BOARD OF ARBITRATION

AT SEA& © S 99 old g, U Ta-ie ROl &, sikurg @ied |
We shall now take up Item No. 21 - Shri Haribhai Chaudhary.

TE T # wow Wt (sht eRwg ded)): sremyy weemn, # enuent orwfa 9 feefaRaw

Hehed U T gl

“f5 I8 |1 IRA & HSUGII® ® BRI (IR ST AE) d HFYeR (39
PUR) & IS D (U IqEMl & |G § AR dls gRT 18 JHacaR,
1999 &1 oy v Aol (Wge wREeEEl §F SR Afard AegweH B
W B We 21 & FEEAl & JJAR AU HeW WA 1/1998 H AT M
(rfafoia) @1 sRATPR &R Wl ARBR & URATG BT AT FrEferRad
HRON A BT T —

(Th) WRA & HBUSITD B BRI (3R i 3MTS) H HRYSR (314 HHTI)
B UG D DA IR WAl ATATG UG THAT FAU FST (TTYACHSN) H
3Nd & Ue, D A YEd: FHIEA] DI AT B S @ 8, A Jol1g ol
B

@) HRJ B ASUSIAD D BT (AR ST ATg) H HIR (31d HHRIR)
D UG D JITHM b I A b WHR I I A0 fafte iR e
THE I B TR, W A YHR B AT 98 bl § o i faciy g
BT, 3R

() 39 WM B S By dad Iaq AN, S faRws e € 8k
IR § I U8 & AW H 9T TRd I fIaR Bl 8, N U 8 Bl TS
2 IRA & AEUSI® ST & Fdg H IAG H I 36.14 TS ST Bl
UHHRd @ AT U a9 HI 2.93 FRIS IUY P A FI @A g
g9d IffTal UdTe, Ife WaR fhar Sar &€ & &me A<y IR wemafie
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TUTd BT i ORPR H YR I=dT | 30 A AT a1l W gy it &
AAT B S S Iy Sreferave iR JAriioie =g & 2 # T8 8l
HON. SPEAKER: Motion moved:

“That this House approves the proposal of the Government to reject
the Award, given on 18th October, 1999, by the Board of
Arbitration in respect of the pay scales for the post of
Computor (now compiler) in the Office of Registrar General,
India (RGI) (vide Award CA Reference No. 1/1998 in terms of
Clause 21 of the Scheme for Joint Consultative Machinery and
Compulsory Arbitration) for the following reasons:-

(1) The duties and recruitment qualifications of the post of
Computor (now compiler) in the Office of Registrar
General, India (RGI) are not comparable with those of
the post of Investigator of National Sample Survey
Organization (NSSO) with whom parity is mainly being
sought;

(i1) Upgradation of the pay scale of Computors (now
compiler) in the Office of Registrar General, India (RGI)
may lead to similar demands from the UDCs in the
Central Government and other common categories posts,
which would have huge financial implications; and

(ii1) The matter has already been examined by a number of
Central Pay Commissions, which are expert bodies and
consider all the posts across the Government in a holistic
manner. The proposal in respect of the Office of the RGI
involves one time expenditure of nearly Rs.36.14 crores
and recurring expenditure of nearly Rs.2.93 crores per
annum. Besides, the Award, if accepted, will have wider
financial and administrative implications, as similar
demands would be raised by a large number of other
similarly placed staff in the Government, which will not
be in the interest of national economy and social
justice.”

DR. A. SAMPATH (ATTINGAL): Hon. Speaker, quite often in this August
House, we get a copy of these types of Government Resolutions. I am not

questioning the validity of the Government Resolution.
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Madam, in Item No. 21, it has been stated:

“That this House approves the proposal of the Government to reject
the Award, given on 18" October, 1999, by the Board of Arbitration
in respect of the pay scales for the post of Computor (now compiler)
in the Office of Registrar General, India (RGI) (vide Award CA
Reference No. 1/1998 in terms of Clause 21 of the Scheme for Joint
Consultative Machinery and Compulsory Arbitration) for the
following reasons:- .......

I am not going into the details.

Madam Speaker, there is a Joint Consultative Machinery. Usually when
these types of disputes arise, one part is the Government and the other part is the
servants of the Government, | mean, the employees of the Government. Here,
they fought this case. After that, what happens is this. I may be permitted to seek
a clarification from the Government.

What were the advocates or lawyers doing? Why was this case presented
before the Arbitration? We are asking the employees to go for the legal fight. We
are telling them that you have a legal remedy and seek the legal remedy. Here,
they have won that legal fight. Now the Government is using the provisions of the
Constitution and also by using the majority in the Lower House of Parliament.
Due to that whatever fruits they might have enjoyed are simply going into drains.
So, what is the sanctity of the legal fight that has been done? If the Government
wins in the legal fight, then the Government says: “You have lost.” If the
employees win, then the Government says: “We have Parliament and Parliament

2

will decide.” What if what Parliament decides is anti-labour, anti-employee and
anti-working class? So, this is an injustice.

Madam Speaker, here the Minister has stated only two lines but this is not a
matter of two lines. This is a matter pertaining to millions of employees and
officers working under the Government of India.

“That this House approves the proposal of the Government to reject the

Award, given on 18th October, 1999, by the Board of Arbitration in respect of the
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pay scales for the post of Computor (now compiler) in the Office of Registrar
General, India (RGI) (vide Award CA Reference No. 1/1998 in terms of Clause 21
of the Scheme for Joint Consultative Machinery and Compulsory Arbitration) for
the following reasons:- (i) The duties and recruitment qualifications of the post of
Computor (now compiler) in the Office of Registrar General, India (RGI) are not
comparable with those of the post of Investigator of National Sample Survey
Organization (NSSO) with whom parity is mainly being sought; (i1) Upgradation
of the pay scale of Computors (now compiler) in the Office of Registrar General,
India (RGI) may lead to similar demands from the UDCs in the Central
Government and other common categories posts, which would have huge financial
implications; and (iii) The matter has already been examined by a number of
Central Pay Commissions, which are expert bodies and consider all the posts
across the Government in a holistic manner. The proposal in respect of the Office
of the RGI involves one time expenditure of nearly '36.14 crores and recurring
expenditure of nearly '2.93 crores per annum. Besides, the Award, if accepted,
will have wider financial and administrative implications, as similar demands
would be raised by a large number of other similarly placed staff in the
Government, which will not be in the interest of national economy and social
justice.”

We have been witnessing these types of Government Resolutions.
Whenever the employees win, whenever the officers win, whenever the
Government servants win in a legal battle, in a legal fight, and when they get an
Award in their favour, we have been witnessing these types of Resolutions by the
Government.

Of course, the House has the prerogative, we have the prerogative. But,
Madam Speaker, this is not a good precedent. I may be permitted to say this. If1
am wrong, | would be the most happier person. But the power of the House, the
prerogative of the House should not be misused like this. Everybody should be

treated equally before the law. The Constitution says so. Article 14 also says so.
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But when it comes before the law, the Government is having a stronger footing
than an ordinary being, than its servants. So, all this will create social injustice.

Madam Speaker, [ may be permitted to read the words and the lines, which
have been stated in paragraph 21, Sub-paragraph 2. It says that ‘this may lead to
similar demands from the UDCs in the Central Government and other common
category posts, which would have huge financial implications.’

May I submit Madam that when we implement this Pay Commission
Report, then also we may incur huge financial implications. If the Finance
Minister is having the good heart to increase the MPLADS funds, then also we
may have that much of financial implications. When it comes to the matter of
those who are working, why is this type of mentality, this psyche, this approach
shown? Anyway, I cannot agree with this type of approach.

We have to find out some other alternative methods. Otherwise, the
people who are working under the Government of India may think that we are
anti-employees, anti-Government officers and anti-working class.

HON. SPEAKER: No, it is not like that.

DR. A. SAMPATH: I may not be permitted to deviate from such a view. [ may be
permitted to express my dissent in their following these types of precedents.
Thank you.

HON. SPEAKER: The question is:

“That this House approves the proposal of the Government to reject the
Award, given on 18th October, 1999, by the Board of Arbitration in
respect of the pay scales for the post of Computor (now compiler) in
the Office of Registrar General, India (RGI) (vide Award CA
Reference No. 1/1998 in terms of Clause 21 of the Scheme for Joint
Consultative Machinery and Compulsory Arbitration) for the
following reasons:-

(1) The duties and recruitment qualifications of the post of
Computor (now compiler) in the Office of Registrar General,
India (RGI) are not comparable with those of the post of
Investigator of National Sample Survey Organization (NSSO)
with whom parity is mainly being sought;
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(11) Upgradation of the pay scale of Computors (now compiler) in
the Office of Registrar General, India (RGI) may lead to
similar demands from the UDCs in the Central Government
and other common categories posts, which would have huge
financial implications; and

(111) The matter has already been examined by a number of

Central Pay Commissions, which are expert bodies and
consider all the posts across the Government in a holistic
manner. The proposal in respect of the Office of the RGI
involves one time expenditure of nearly Rs. 36.14 crores and
recurring expenditure of nearly Rs. 2.93 crores per annum.
Besides, the Award, if accepted, will have wider financial and
administrative implications, as similar demands would be
raised by a large number of other similarly placed staff in the
Government, which will not be in the interest of national
economy and social justice.”

The motion was adopted.

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, we want division on
the Resolution... (Interruptions)
HON. SPEAKER: In the adoption of Resolution, what is the need of division?

... (Interruptions)
DR. A. SAMPATH : Madam, on behalf of the working class of this nation, on
behalf of the employees of this nation, I pray before you to permit division. Let the
nation hear who stands where... (Interruptions)
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, the hon. Member, Mr. Kharge and his colleagues may
consider. This is an Award of 18" October 1999. 1 think, Mr. Kharge as the
Labour Minister from 2004 to 2014, had adequate opportunity to implement it.
May be he knows the reasons why he did not implement it... (Interruptions)
SHRI MALLIKARJUN KHARGE: This is the Resolution and we are opposing

it... (Interruptions)
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HON. SPEAKER: It is okay. There is no division. This Item is over, now.

... (Interruptions)
DR. A. SAMPATH : Madam Speaker, I may be given a chance to speak...
(Interruptions)
HON. SPEAKER: I have given you ample opportunity and you have raised your
issue also. Now, the Resolution is adopted. Let us go to the next item. Now, we
will go to Item No. 22 — Shri P. Ashok Gajapthi Raju.

... (Interruptions)
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12.25 hours

*CARRIAGE BY AIR (AMENDMENT) BILL, 2015
THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU):
Madam, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Carriage by Air Act, 1972 be taken into
consideration:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-seventh” be
substituted.

CLAUSE 1
2. That at page 1, line 2, for the figure, “2015”, the figure “2016” be substituted.”

HON. SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the Carriage by Air Act, 1972 be taken into
consideration:-

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-
seventh” be substituted.

* The Bill was passed by Lok Sabha on the 2" December, 2015 and transmitted to
Rajya Sabha for its concurrence. Rajya Sabha passed the Bill with amendments at
its sittings held on the nd March, 2016 and returned it to Lok Sabha on 31 March,
2016.



11.03.2016 65

CLAUSE 1
2. That at page 1, line 2, for the figure, “2015”, the figure “2016” be substituted.

The motion was adopted.

HON. SPEAKER: We shall now take up amendments made by Rajya Sabha. I
shall now put amendment Nos. 1 and 2 made by Rajya Sabha together to the vote
of the House.

The question is:

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-seventh” be
substituted.
CLAUSE 1

2. That at page 1, line 2, for the figure, “2015”, the figure “2016” be substituted.

The motion was adopted.

HON. SPEAKER: The Minister may now move that the amendments made by
Rajya Sabha, in the Carriage by Air Act, 1972, as passed by Lok Sabha, be agreed
to.
SHRI ASHOK GAJAPATHI RAJU: Madam, I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed

to.”
HON. SPEAKER: The question is:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.
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12.27 hours

*HIGH COURT AND SUPREME COURT JUDGES (SALARIES AND
CONDITIONS OF SERVICE) AMENDMENT BILL, 2015

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I beg to move:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the High Court Judges (Salaries and Conditions of
Service) Act, 1954 and the Supreme Court Judges (Salaries and
Conditions of Service) Act, 1958 be taken into consideration:-”

ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-seventh” be
substituted.

CLAUSE 1
2. That at page 1, line 5, for the figure, “2015”, the figure “2016” be substituted.

HON. SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill
further to amend the High Court Judges (Salaries and Conditions of
Service) Act, 1954 and the Supreme Court Judges (Salaries and
Conditions of Service) Act, 1958 be taken into consideration:-”

* The Bill was passed by Lok Sabha on the 7th December, 2015 and transmitted
to Rajya Sabha for its concurrence. Rajya Sabha passed the Bill with amendments
at its sittings held on the 2™ March, 2016 and returned it to Lok Sabha on 3™
March, 2016.
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ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-seventh” be
substituted.

CLAUSE 1

2. That at page 1, line 5, for the figure, “2015”, the figure “2016” be substituted.
The motion was adopted.

HON. SPEAKER: We shall now take up amendments made by Rajya Sabha. 1
shall now put amendment Nos. 1 and 2 made by Rajya Sabha together to the vote
of the House.

The question is:
ENACTING FORMULA

1. That at page 1, line 1, for the word “Sixty-sixth”, the word “Sixty-seventh” be
substituted.

CLAUSE 1
2. That at page 1, line 5, for the figure, “2015”, the figure “2016” be substituted.

The motion was adopted.
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HON. SPEAKER: The Minister may now move the amendments made by Rajya
Sabha in the High Court Judges (Salaries and Conditions of Service) Act, 1954
and the Supreme Court Judges (Salaries and Conditions of Service) Act, 1958, as

passed by Lok Sabha, be agreed to.

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA

GOWDA): Madam, I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”

HON. SPEAKER: The question is:
“That the amendments made by Rajya Sabha in the Bill be agreed to.”

The motion was adopted.
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HON. SPEAKER: Do you want to take up Item No.24?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, the
Finance Minister would like to make a request.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, my request would be that the Bill could be taken up first and
then we will continue with the discussion on the General Budget.

DR. P. VENUGOPAL (TIRUVALLUR): Madam, no, we can go ahead with the
discussion on the General Budget.... (Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, we have certain
objections to the Aadhaar Bill being taken up.... (Interruptions)

HON. SPEAKER: What is it? You can mention it in the evening.
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DR. P. VENUGOPAL : Madam, I have already given notice regarding GAIL.
HON. SPEAKER: Arun Jaitley Ji, before taking up the Bill, let me hear him.

Yes, what is it? Is it about your notice for adjournment?
DR. P. VENUGOPAL: Yes, Madam.
HON. SPEAKER: I know it. You only refer to it. I am giving you only one
minute.
DR. P. VENUGOPAL: Madam, I want at least 2-3 minutes. This is an important
matter.
HON. SPEAKER: Actually, it has already been mentioned by your Member,
Vijaya Kumar on 9™,
DR. P. VENUGOPAL : No.
HON. SPEAKER: Yes. All right, you mention it in one minute only.
DR. P. VENUGOPAL: Madam Speaker, through you, I would like to draw the
attention of the Government to a matter of urgent and grave importance.

The proposed gas pipeline project of GAIL would go through seven
districts of Tamil Nadu, namely, Tirupur, Erode, Coimbatore, Salem, Namakkal,
Dharmapuri and Krishnagiri. This is going to be a 20 metre wide pipeline covering
310 kilometres in these seven districts. This will cause a huge loss and irreparable
damage to agriculture and residential properties in these districts. This is going to
have a severe implications for the farmers and the common people in Tamil Nadu.

The impact of laying the pipeline by GAIL is wide and is going to affect
the life and livelihood of farmers in more ways than one. It is going to expose
them to other risks also like the accident that happened in Andhra Pradesh
recently. So, it is all the more essential that the alignment is shifted away from the
residential areas.

This proposed pipeline project is going to uproot more than 1,20,000 fruit-
bearing mango, jackfruit and coconut trees.

When this issue went to the High Court of Madras, it ordered the

Government of Tamil Nadu to conduct public hearings where the farmers raised
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severe objections to this proposal. On the one hand, the compensation that will be
paid is very meagre and on the other hand, even though the State Government had
ordered to plant at least 10 trees for each tree cut, it would be next to impossible
for the GAIL to plant 12 lakh trees in this area.

In view of the above, the Government of Tamil Nadu on ond February, 2013
suggested that GAIL may stop the work of laying the pipeline in the proposed
alignment.

Section 7(1) of the Petroleum and Minerals Pipelines (Acquisition of Right
of User in Land) Act, 1962, makes it mandatory that no pipeline shall be laid
under lands which are used for residential purposes or near permanent structures.

In this regard, the Supreme Court also had made it clear that once the right
of land use is notified, the State Government has no power; and for all practical
purposes, the “appropriate Government” will be the Central Government. While
respecting this verdict of the Supreme Court, the Government of Tamil Nadu has
prepared a review petition.

The Petroleum and Minerals Pipelines (Acquisition of Right of User in
Land) Act, 1962 is one of the 13 Acts which have been exempted from the
mandatory requirement of carrying out Social Impact Assessment under the Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act of 2013.

I would like to point out here that, technically speaking, this Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 is not a Land
Acquisition Act.

Under these circumstances, the Tamil Nadu Government strongly believes
that realignment of pipeline along the highway is the best way possible to
implement the project.

In this connection, the Chief Minister of Tamil Nadu, Dr. Amma had
written a letter to the hon. Prime Minister of India on 8" February, 2016

requesting the Centre to urgently intervene in the matter, and to rescind all the
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Notifications issued in this regard. In the meantime, the GAIL may be directed
not to act as per those Notifications, pending final decision in the matter.

HON. SPEAKER: Now you have made it.

DR. P. VENUGOPAL : So, there is also a need to amend the relevant provisions
of Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act,
1962 so as to conduct the Social Impact Assessment.

The hon. Chief Minister of Tamil Nadu has requested the Centre to direct
the GAIL to join the Expert Committee constituted by the State Government so
that the possibility of laying of the pipelines alongside the national highways can
be explored.

Madam Speaker, in view of the above, I request the Centre to immediately
intervene in the matter and render justice to Tamil Nadu for the cause of farming
community in the seven districts of the State.

With these words, I conclude. Thank you.

HON. SPEAKER: Now, Item No. 24.

... (Interruptions)
A & § T B, 39 AE Y bIel Yo d% 17 [ am sorry. What is this?

... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam, today morning at
10.40, I requested you that time should be given. ... (Interruptions) &1 8 1, &1
qd R R 8, diferl?
AT 37eAet ¢ Wed Sff, Wiy U& fiFe| BiE 9 T8 o) I8, 1 3 91 HRA| 3T I
I DR MY B AT G PV e R 8, U [SUgS BRI | A difery |
SHRI MALLIKARJUN KHARGE: Respected Speaker, Madam, I would like to

invite your kind attention to a gross injustice done to the entire opposition parties
by disallowing them to speak on the issues related to Ishrat Jehan case. The matter
was discussed under Rule 197 under which a Member can seek clarification from

the Minister regarding the particular issue. Contrary to it, the discussion was
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biased and the Members were making baseless allegations against the erstwhile
UPA Government and its leaders.

Moreover, it was a one sided discussion aimed at making the cooked up
stories against the Congress Party and its leaders. Before the commencement of
the discussion, the Congress MP, hon. Shri Veerappa Moilyji sought permission to
speak on the issue. Unfortunately, it was denied and the discussion happened in
one-sided manner, making a reckless allegation against a political party.

A JNLTET ¢ YD BT T, A 3Taadp! aar ) fazm, @i Sft & mml

SHRI MALLIKARJUN KHARGE : In this regard, I would request you to kindly
allow one of the Congress Members to speak on the issue after completing the
Question Hour.

HON. SPEAKER: No, I am sorry, not at all.

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam
Speaker, I would like to put the records correct. ... (Interruptions)

HON. SPEAKER: No, I am sorry.

... (Interruptions)

A 7eA& el 197 B A B
SHRI MALLIKARJUN KHARGE : Yesterday, you did not give a chance to

clarify certain matters.

HON. SPEAKER: No, I am sorry. You cannot clarify like this.

SHRI MALLIKARJUN KHARGE: Madam, kindly give five minutes.

HON. SPEAKER: Now, we take up Item No. 24. No, nothing can be raised.

SHRI MALLIKARJUN KHARGE: You have allowed so many people on so
many occasions. What is this?

SHRI RAJIV PRATAP RUDY: Madam, I would like to put the records straight.
SHRI MALLIKARJUN KHARGE: Madam Speaker, I am on my legs. I have not
yielded. ... (Interruptions)
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... (cTagT)

$it safoRifeey wreaRmE RAfdRn () @ SR AR @Y Tl @, s | g8 o e ©l
... (cgagr)

A Stemet : MY dfSA T HA Iyl goirerd qel & gl I am sorry. Whatever he has

said is correct. The issue is already over.
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12.29 hours

AADHAAR (TARGETED DELIVERY OF FINANCIAL AND OTHER
SUBSIDIES, BENEFITS AND SERVICES) BILL, 2016
HON. SPEAKER: Now, the House will take up Item No.24
Shri Bhartruhari Mahtab.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, on Item No. 24, I am

raising an objection. This is a very important Bill. ... (Interruptions)

AT 3eAY : U Ae| 3T |9 afed| ag 91 &1 sl

... (Interruptions)
SHRI BHARTRUHARI MAHTAB: Madam, I am raising an objection regarding
up Item No. 24.

It is a very important Bill which was listed as the last item of Government
Business in today’s agenda, but it is being preponed and coming at a time when
Budget is now being discussed. Today is Friday and not a single Member from the
Trinamool Congress is present. Three hours have been allocated for discussion on
this Bill. Some amendments have also been moved. We have less than three hours
today because Private Members’ Business will start at 3.30 p.m. Already ten
minutes have passed. It cannot be completed today. It has serious repercussion and
implications. Some are of the view that there is a need and some are of the view
that there is no need because it impinges on the privacy of every citizen.

When this is the case, some Amendments have been moved, right or wrong,
the House will take a decision on it.

Many of us are still in doubt whether this is a Money Bill or not. As far as
my information goes, it is a Money Bill. So, the Upper House is not going to
deliberate on this Bill threadbare. What is the hurry? I have my own observation
on this. This was a creation of the UPA Government. Mr. Nilekani -- if I can take
his name -- also presented himself in the case of Aadhaar before the Standing

Committee not only once but twice and the Committee -- whether it was headed
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by Mr. Ananth Kumar or subsequently headed by Mr. Yashwant Sinha -- had also
given the Report and some corrections have been made in this Bill.

But the Government as such, whether it was the UPA Government or the
NDA Government, are in favour of Aadhaar. The political parties have differed
when they are out of power, but we, sitting in the Opposition since last 15 years,
are aware that where the shoe pinches. My only concern here is that as this is a
totally new Bill where new provisions have been added and some firewall has
been created, but still the option that a citizen has to opt for or not to opt for this
provision still does not find place in this Bill.

Therefore, my request to you, Madam, is to refer this Bill to the Standing
Committee. Do not rush it through and that too on a Friday. Refer it to the
Standing Committee and let them be told that within two months time, that is, by
the Monsoon Session this Report can come and the House can take up this Bill in a
proper manner.
SHRI MALLIKARJUN KHARGE: Madam, we all support this suggestion. ...
(Interruptions)
HON. SPEAKER: Yes, Mr. Minister. You can move the Bill now.
SHRI MALLIKARJUN KHARGE: I am saying this because it is very essential.
They have brought nearly 10 new Amendments to the old Act. Therefore, it is
necessary to send it to the Standing Committee so that all will participate and all
political Parties will also be there. We are not against this, but we want to show
you some flaws in nearly 10 Amendments and how they are going to hurt. As Mr.
Mahtab said, the privacy question is there and other things are there. This card is
not only for identification, but it is also for other things. One has to give many
personal information. Therefore, what harm is there if you refer it to the Standing
Committee? Every time, bypassing the Standing Committee is not good.

Madam, for the smallest Act you always insisted to refer it to the Standing

Committee. Why not refer this Bill, which is going to affect nearly 130 crore
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people? Therefore, I fully support the suggestion that it should go to the Standing
Committee.

DR. P. VENUGOPAL: Madam, we are not opposing the passing of this Bill. But
only three working days are left and we need to have a thorough discussion on this
subject. So, kindly send this Bill to the Standing Committee. This is my humble
submission to you.

HON. SPEAKER: It needs three hours only. So, we have to see about it.

Yes, Mr. Minister.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, the Aadhaar (Targeted Delivery of Financial and Other
Subsidies, Benefits and Services) Bill, 2016 was introduced by me before this hon.
House last week.

The discussion with regard to such an institution was really started when
the UPA Government was in power. The Unique Identity Authority itself was
setup on 28 January 2009. The UPA Cabinet approved the idea of a legislation on
24 September 2010. Thereafter, a legislation, which was the legislation to deal
with unique identity, was introduced in the Parliament on 3 December 2010.

We have since also, as Mr. Mahtab rightly mentioned, had the benefit of the
Standing Committee of Parliament making certain recommendations and
suggestions. There has been an extensive public debate also on this issue. The
matter has also been agitated before the Supreme Court where the principal
challenge, as was mentioned rightly by the hon. Member, has been in relation to
the right of privacy, which can allegedly be violated and that is a possible view if
this information becomes public with regard to the unique identity of any
individual.

Now, this entire discussion which has taken place over the last seven years
has now culminated; and this is something which does not only concern the

Central Government, it also concerns almost every State Government in the
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country; it will also eventually concern a large number of local bodies because as
technology has evolved and as the wisdom of society itself is evolving, how do we
use this institution gifted to us by technology for the optimum benefit of the
society itself? For example, the initiative which was started when the UPA was in
power, today you have 99 crore people who already have an Aadhar Enrollment.
So, a lot of work has taken place and it is continuing by the day. Ninety-seven per
cent of adults in India today have an Aadhar Enrollment. The number of children
is a little less; it is about 67 per cent. Every day, five to seven lakh new people are
being added to it, and that is the pace at which the work itself has been going on.

Though the institution remains the same that you will have an Aadhar
Enrollment, but there are two or three distinct differences that it has with the
earlier idea. The earlier Bill which was conceived by the UPA, I am not saying
that it was a wrong Bill or anything. At that stage, that was the kind of thinking in
the society which was on that every individual in India, every resident in India
must have a Unique Identity; that Unique Identity can be used in crime detection;
that Unique Identity can be used by various institutions and, therefore, a lot of
benefit could accrue to the society as a result of this. Now, that went into a side
debate relating to privacy of individuals and it becoming public, and we became
wiser by this because a lot of people collectively feel that the right of individual’s
privacy that is an inherent part of his own liberty is also to be protected. But then
we have a second set of problems before the society.

We have a lot of weaker sections in India, both socially and economically.
We have a large number of people who are still below the poverty line. One of the
issues which has been confronting both the Central and the State Governments,
and the local bodies, has been that there is a large part of our national resource
which is earmarked for these weaker sections and this resource must be targeted.
Therefore, in the last one or two years, a discussion has started in the society as to

who are the people who are entitled to the benefit of this resource. Now, the focus
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of the Bill which was originally introduced in 2010 was a single point focus. ...
(Interruptions)

SHRI MALLIKARJUN KHARGE : You can give this argument afterwards. The
question is whether it should be referred to the Standing Committee or not.

HON. SPEAKER: There is already a decision and that is the reason why we have
taken up this today.

SHRI MALLIKARJUN KHARGE: But very politely, the Minister is going on
putting across his views, which is not necessary. Otherwise, it means that he has
started the discussion.

SHRI ARUN JAITLEY: I would only respond to Shri Kharge since he has been
fair enough to say that his Party was the pioneer and they support the idea. I think,
the earlier we implement the idea, the better it would be in the overall interest of
the country.

SHRI MALLIKARJUN KHARGE: It should not be done in a distorted form.
Why have you brought in those ten amendments?

SHRI ARUN JAITLEY: If you point out a distortion, I will certainly correct the
distortion. Please point it out; let us start the discussion.

SHRI MALLIKARJUN KHARGE: The Standing Committee will point that out.
SHRI ARUN JAITLEY: We have already had the wisdom and the benefit of a
Standing Commiittee in a different context -- of the idea of a Unique Identity. So,
the focus of this Bill, unlike the UPA Bill -- I am just for convenience sake calling
it like that, and there is no political difference because after all the identity is the
same, and the institution is the same — was how this body is to be created and the
idea of having a Unique Identity. That was the focus of the Bill. This Bill deals
with only one primary focus and that primary focus is that whoever gets a benefit
from the Consolidated Fund of India in terms of subsidies, in terms of any form of
resource, either from the Centre or the State Government, or from any other State

institution, this person is entitled to have an Aadhar Card.
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Therefore, for him to get that benefit, either the Aadhaar card or any other
document so prescribed will be necessary for the purposes of taking that benefit.
Now the advantage of this would be this. I just give an example. We started using
this entire initiative which you had started. We added to it the Jan Dhan data, the
mobile data and the LPG money started going in on the basis of this entire data
directly into accounts. Now the total amount the Central Government has saved is
this. Every poor man who is entitled to it, every person whose income is less than
Rs.10 lakhs is today entitled to it unless he has voluntarily given up. Today, by
just using the technology and targeting the subsidy, in the initial stages itself, the
saving for the Central Government has been Rs.15,000 crore. ... (Interruptions)
SHRI TATHAGATA SATPATHY (DHENKANAL): Has the discussion on the
Bill started?

SHRI ARUN JAITLEY: Yes, of course, it has started

HON. SPEAKER: Yes, it has started.

SHRI ARUN JAITLEY: It has been Rs.15,000 crore. Four States, Andhra
Pradesh, Telangana, Puducherry and Delhi have had some pilot schemes with
regard to the PDS. The saving of these four States already has been Rs.2,346
crore. So, nobody is able to use the benefit twice over. People in the LPG could be
detected as a result of it who were wealthy enough and were taking the benefit of
four or five connections each. So, you have been able to screen them out.
Scholarships are now reaching the right people because a lot of scholarships have
been put on to it. Similarly, pension has been rightly put on this. Today you have
an apparatus. You have approximately about 25 crore families in India. I am just
saying approximately by including all families, if you take the average size as
about five. The bank accounts of 24.89 crore families have already been linked to
Aadhaar; 11.80 LPG connections have already been linked to Aadhaar; 10.83
crore ration cards, including every BPL and some above that, have already been
linked to Aadhaar; 6.08 crore MGNREGA cards have been linked. This is going to
enable the direct payment. Today you have the MGNREGA payment being sent
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to the States, from the States to the District Collector, then to the Panchayat and
then to the people. Everybody including your own leaders in the past have said
that a lot of money gets pilfered in the process. Today using this, the entire
MGNREGA money will directly go into the bank accounts of the farmers or the
people who work into this. Every State Government and every individual at the
Centre itself is going to save a lot of resource because of this. As far as you are
entitled to have an Aadhaar card, to get a benefit you need a presentation of
Aadhaar card or any other document which must be so notified. Shri Mahtab’s
concern is about privacy ... (Interruptions)
SHRI BHARTRUHARI MAHTAB: My concern is relating to the option, whether
I have that option.
SHRI ARUN JAITLEY: It is an entitlement. If you see the language, the word is
that every person shall be entitled. It is an entitlement. Therefore, the privacy and
data protection is such that there will be no sharing of data from Aadhaar data base
without the consent of the resident. No biometrics is to be shared even with the
consent of the resident. Disclosure of information is only in the interest of national
security pursuant to a certain level of officer coming to that satisfaction. Any
unauthorised disclosure is liable for punishment.

A concern has also been expressed particularly, some of the friends in my
Party ask: Does it confer a right of citizenship? The Bill itself says that it does not
confer a right of citizenship itself. Therefore, if you see the prime focus of this
Bill, the focus entirely is about the usage of money belonging to the Consolidated
Fund of India whether of the Centre or the State Governments. In order to spend
that money by way of a subsidy and in order to make sure that it is targeted,
production of this card is necessary. The rest, how the card is to be issued itself, is
incidental provision. That is why it squarely comes within the language of article
110, sub-clause (c) to be particular, which defines the Money Bill. Therefore, the
procedure with regard to the Money Bill itself should be followed.
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With these few initial observations, Madam, I commend this Bill to this
House for discussion and acceptance.

SHRI MALLIKARJUN KHARGE: He wants to avoid Rajya Sabha.
SHRI ARUN JAITLEY: It will go to Rajya Sabha.

HON. SPEAKER: Mr. Minister, would you like to say something?
SHRI ARUN JAITLEY: Yes, Madam, since he said that.

The Money Bill does not bypass the Upper House. After we pass it, it goes

for the wisdom of the Upper House itself. It will certainly go there.

SHRI MALLIKARJUN KHARGE: But no voting, it will come back.

SHRI ARUN JAITLEY: I did not make the Constitution. Those who made the
Constitution provided for article 110, who has a right to vote, who does not have a
right to vote.

I mentioned this last time. You passed the Juvenile Justice Bill in 1986 as a
Money Bill. The South African Bank was passed as a Money Bill. The
Workmen’s Injury Compensation was passed as a Money Bill. I have got a whole
list of Money Bills. If you want, I will share that list with you.

HON. SPEAKER: A decision has to be given by me. [ am sorry.

SHRI ARUN JAITLEY: I can only propose. It is for the hon. Speaker to decide
whether it is a Money Bill or not.

HON. SPEAKER: Thank you. That is all.

SHRI MALLIKARJUN KHARGE: The earlier Bill was not a Money Bill. You
have converted it into a Money Bill because suppose voting takes place there and
the Bill gets defeated, ...

A NeheT ¢ TRET d 0T e I 8 Wb Bl

SHRI MALLIKARJUN KHARGE: I do not say that Constitution can be changed

SHRI ARUN JAITLEY: The earlier Bill was not a Money Bill because the earlier
Bill only dealt with one issue — the idea of having a unique identity. In this Bill

that is an incidental issue. The core focus of this Bill is spending government
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money. | think the experience which we have had in the last seven years had made
us wiser to draft the Bill in this manner.
I beg to move :

“That the Bill to provide for, as a good governance, efficient,
transparent, and targeted delivery of subsidies, benefits and services,
the expenditure for which is incurred from the Consolidated Fund of
India, to individuals residing in India through assigning of unique
identity numbers to such individuals and for matters connected
therewith or incidental thereto, be taken into consideration.”

HON. SPEAKER: Motion moved:

“That the Bill to provide for, as a good governance, efficient,
transparent, and targeted delivery of subsidies, benefits and services,
the expenditure for which is incurred from the Consolidated Fund of
India, to individuals residing in India through assigning of unique
identity numbers to such individuals and for matters connected
therewith or incidental thereto, be taken into consideration.”
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39 fadl W 91d T W o A1 99 9HT WRBR 7 Ber AT fb At the time of introduction

of the Bill, the Government stated that the Bill confines itself only to Government

expenditure. AT g9d TS 57 9 foram 2 7 Any public or private person may

use the Aadhar no. for establishing the identity of any individual for any purpose.
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confines itself to the Government expenditure. ¥8 a1 W& &l &1 YT [GT DI TAIE
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provide identity. The UID will prove identity, not citizenship, focus on enrolling
India’s poor and underprivileged communities. Enrolment will not be mandated,
process to ensure no duplicates. Technology systems will have a major role across
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For the first time, I want to tell public I asked several questions on Aadhar project.

I asked them questions related to illegal migrants, national security. They do not
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“On Aadhaar neither the team that I met nor the Prime Minister
could answer my questions on security threat it can pose. There is
no vision, only political gimmick.”
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HON. SPEAKER: Please address the Chair.

... (Interruptions)
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“Aadhaar implementation - a threat to nation’s security. CBI should

probe into various aspects of the Aadhaar project including the
manner in which finances have been allocated for it. I will be
ashamed to take credit for such a project. ”

3! Faadl HE et off 6 § VA SMER &1 fee o & oy ke #8qd Sl | afdh
JTST MY TS AThd W IABT Hfec ol & U S g 21 3T 37T Bg & © (b @i o, 59
3O Yo [HAT T, B IY by O X8 8| Safh [ IR I8 AT B @ A7 fb 5 a1y <
AEM WS HHS & U W | T §1 HEM1 9 PO el (a1, ofh 379 Y al He Al |
S a1 HAT AEd ©l M &1 wEE T TE S ared | suw fewar g 6 ey oreeht ara
G 3R T ... " B U A NMUB WRBR e & 2l .. (TaE)

A Jh&T © IS AT Bl 27 3N I UK 1 Db ol I Dl |

... (FFagT)
2 Iola AeE: e SN, Sl Y& WHAG el 8, S A [Tl A, wifd H I
A 93 U By WA W W § [ Bs AR agS FRATA BN IR 916 H I [ebret o
oI & 99 & oremet 3R orfl & g WAt ot g S 7 11 3, 2014 B SHT wWIeS
B A1 g faam o, I|H SR FE o fH

“We will review Aadhaar project if BJP led NDA comes to power
and look into its flaws. Instead of Aadhaar National Population
Register should be the basis of distributing direct cash benefits to
targeted people”

3MUe JHEh& = O U8 bl AT R 3@ Rl 981 TY? 3@ Rl g T g 87 F TH gy
Y P A A, IR, Ui AT Hed DI, 891 A8 ol @ AR B FE efer TE @
afeth 39 <o A R RN ad © 98 HiIUY 3R JUIY & T H gg ol 60 WA H R
fhaT, IR-aR wal ST Bl I8 60 W H fHAT 21 U8 BART 60 WA B Ho/ &l g9 a1
BT T S BT ST 3R SMMYDHT IRBR W THR T8l Ahal o S § T AR THA g, T MR 8
3R UH HIdIsd | I8 BN iR JUIT BT &F 2 T ATYHT 8 Feball & offch TH AR 2
SHRI ARUN JAITLEY: You take all three but pass this Bill.

* Not recorded.
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Y Irolta |raE: 31T I 919 -1 GEE off ¥ W) B2 fh 59 IR F 919 B IE B9
B A 8, I8 P & oy ARG FrHAT St Bl qdA18Y1 60 AT W PO e gar, U
I MY IR-R Pl Tl 60 AT H g1l §, A faw w2t o, o1y 9 91 BT T HehH
TR W@ E, H gD MY AUl g=rdre <@ )

T8 R O JHR A UAURIR & aR # o {98 St 7 #Aifé & ok gadieR &1
B B B ad Bl | o (8 St 918 S, 2014 P TIIT H PHal AT -

“Instructed the MHA to update the NPR data base and asked for
proposal on issuance of National Identity Cards to Indian citizens at
the earliest.”

SHH & AT W @1 RN jel? fa /AT St @ e |, I8 #AE S Ue 9d, U9 39 WRaR
BT BT Tl ¥&T 2l T8 TR S IRATAd eNEA 3T &, 39 W Uieiamied e Had &) a1
31TS | uTferameyl WfET HHE! T B Ierdd RIgl Sif B sreerdn H gofll I|H I=i1 dal AT
ST WICaer = o, I8C ¢ UISaHl & IR # IMaR &1 dIg Hl AT oM § U8l TRAR
Pl U fddl M1 =My, WRBR DI U8l U8l Bl @iy | Urferanicd] ST HHS 1 Jerdd
1 S @t tegerar # &t ofY, oMU I RGHHSI=T B I&l Widl T8 W W &

A ez off, Tee iR &1 7S sl gware fhar T 8, dfhd S9a! By
SheE & g1 T8 W MU 2010 & A H 9 FHE 2010 B [ 7 = WA I
ead St 7 ®el {6 gHdl [ Whedl oMl 9F §S el 21 2010 ® A H s AR WA
IS & o1 arR § IR 1 I8l W $© T8l Aral §1 2010 B & H U HIs BIY b
HIET T HIGOH o, 3d W 39 fad § 10 o R o MY 2| Tt S aTed DI Th IR

BT BTz T AIMRT AT S ARG BI?2 UF 90 R HBIgd HH B AT AN Th BRI Bl

B S8 g Hx AT 7 B f3I1? T 39 oI D1 BreT aed &7 MY $ed & fb o

IS, <1 W G, Safch T8l W 8 A g A g

AR 3reger Sft, 2010 & faar & d9 w1t sH¥ome & 9 oft| 59 fa § oo 39
Udh AT R | R R fn? suwa fo difoe &1 8, Siedl DIs BT SMY AT ITofd] avd
Sl Ge WY | $9e YTw a1 919 §, 89 |9 H T8l 37 8T g

dy ARl A ey Ayl oMU el g fb dee MR © foau felt &t @
M HERN| 37 e RiaaiRel o€ f$wrge =&l fban| fhast g @i, dwean
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HI ARR AT oG qiad d ARR? fHAS gRHeE ARE, $8 uar @ g1 That is the

discretion of the Government. U &l Tl | 3MYBT IH TS BB a1 TS b 19
fPaa®! TTHTIEE o1 AR & TS Coli® ae frad U P & Msasd o | g

HIc 7 95 fFeravell wal o1 6 59 HR § SThHIE o ¥ad 8 - Even a five-judge

Bench of the Supreme Court is examining whether right to privacy is a
fundamental right. 39 IR 4 P15 fSHTT &1 g Bl AT IS AR BT Il B AR
gl 1996 # 3WR 3y <wi: The Supreme Court interpreted provisions under the
Indian Telegraph Act with regard to the State being allowed to tap phone. 319
IGDT W Bl T8 B W &1 3MYD ST # ST 317 W& 8, 9 YbR ¥ MU 9 e Dl =11
gl There are certain rules. But there are no rules and no provisions in this Bill.
e e § &1 My, a8 A oics B 3R <% Bl YR & I I§ WeR1 8 Hehall Bl
g8 wR ¥g forar =: The Bill differs from the guidelines for phone tapping in the

following two ways. First, the Bill permits sharing in the interest of national

security rather than for public emergency or public safety.

I8l W A MU 3MMUT IS [ HH A HF UG A S §$qT Celamd gae
IID YR W dl HF q HF Ig 81 I10 3R g7 99 9l & aR H§ WIS B8 & ==i &
Febell & gy 49 3l Al Suwy fasiedt € 6 30-40 a1 &1 w9y 3y AR <ifhT a8 fae
DT TS HHET BT XHR HAT & TS| 1! I8 TR s IR U 79l &, Hy AN U q&
g M arR # g9 feusd X 9dhd gl Usl R G Rl |qifa ot S dwgferi o,
D IR H BT Tet W SqHT TE g 21 3R ARHR I &l HAT At € Al HF A HH
MR BT IR # de B 3fifee & Al ggM & IR | A1 Ara=1 A1y |... (Tagm)
HON. SPEAKER: The time for your Party is 15 minutes. But you have already

taken more than 20 minutes. If you consume the entire time of your Party, then
other Members for your Party will not get time.

SHRI RAJEEV SATAV: Madam, I will conclude in one minute.

HON. SPEAKER: You will have to conclude. Please keep it in mind.
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£ SN W@ AT e i, { AU a1 U e H W BR G| H A8 W Up qrd

G AT, S HAT ST A HEl {6 90-95 FRIS A& SR BT TRIeHE ol gl & 3R 30

U 2014 TP 57.5 TS MR TR a9 b ol SHDI Adeld 60 URIRG HM 39 DR
T o B U B AER ® TR b IN H HA1 21 gAf A1 Ag AT g S 7 SR
SeRvE AIf=r Sff 4 <&l 8, St faen # 84 39 M DI M D Sl I8 8 <l I§ S
HH AP O W T, THA O WA B 9T T IR BT W A S onft WA S A &R
HEdE S 7 qq18, 9D IR H Bis ff =@t a5t w® T 8 & 2

JTSThel JITT H31 SN wroid el S 3R gfexr wieh S & BIevg sWHd AR & 2l
T et & 919 T 6 98 Al & 918 I Ao S iR SR S & B FRATT B
P Bl T Bal Ard 3R TS SIH 39 UBR F e © AfhT S8 Sl 3fer S BT Bl
gwHTA T, I=M IS |91 § FEl {6 B AN BM Bd 8 IR $B AN IFHT 2 A B
HH HE el MY qIMB AT o arell H A 9gd HHECRH g AfeT dW we aret A
HAIERE T8 21 A IBR A I8 AT B 6 I8 [d M7 WIST FHHE BT YR HRY 3R
TGN BTH B Tl 9T 3R AT o B 8IS | 7 9sT| IE AT 3D AEeTH A ARDPR o
ATE | H TR | 3MUd! g=yare ol g b Uy g1 39 [ W o &1 fa¥R J&

fpar| g=rare|
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it morer Rig (Wae) @ A eredet Sft, # SnuR fadwsd 2016 & AwdT # 3o+l 91d @ <@
gl I8 fAggs o7 g & w0 # ¥8 W URd gl 2] TP S WBR B Al &
rfdepfora o ofik fafre ugame Janse) Wi & oM o ot fades # swat gRam oikk
SHS GOUART B IS A od ¢l fages 4 I8 weqw fear mn g f6 amie,
AT, T, IMOear & afthar &R SMER |eel STMBRI Bl Il q9RT S1Q Jo
IR SR o dfed [ § srama fear syl anft woie daa St 78t W F8 w 9 &
gaD] WIS HHS BT WS SMY| § |qaeian g & o i &1 ot w9 99t fomn © {5
RPN 39T T8k B R B & 7, SAD! DA ABT AV, DA 398 g a7 I < ?
g a1 Al Bl AT ® b el &1 oW arafde emwiell @1 e =gy «ifees var el
BIT 2| Ul & SR R Rt ®rIar e =gy, S9 d% BrRiEl uga™ H 9gd Hioarsd]
Bl €1 39 aot8 ¥ 39 A9 # yrae A T 8 R gRuAnT Bl AT WY SR aR«ifds
et T A e e |

3l T 95 FRIS AN Bl AR BT AT o1 § 3R AHT 13631 RIS ST gAH
wd & g 2| faed I & 7 srfered s HIRe o 7 @El & 5 yerER Jed 7 R
TS 80 PRIR AT g & IR UP A B 3R 650 PRIS IUAT Bl ABR B g9 |
AT g 5 o T TRe @ IRBR 7 3-8 A Yo B T 3R Aomreli &1 v -
TP UEAM b YA I B 5, Al Bl Aferel WY ST @ H Sy iR fIEiforil W I
T, 39 SfRHIV B e H WA TANI IHR 1 IE M YS fhar g fAdws o) ax-34 ¥
el SIHN &1 AT MR TRR D Y Boiidrs] DR bl DI HAM A1 S i Alel Bl
FSAT BT Jag™ W 2| | |iad Sff e 8 A B AIG S Bl WRBR SADI DR Bl b
PR L Bl 9 TS Yo B © [P o R Bl H Q¥ 2 3R SHBI Wl AT g9 DY dl
FIE el € 5 & 9gd WO €l I8 9 7§ o7 @ g iR T s WaR dEdt € 6
el TRERI 7 B B T8l fpar g Afb S arafad a™ 9, Sad e gord=s sm,
g foIT IRPR 99718 St & ShT dRafdd dF o fb TRg et &1 fRdea o1, e
3MEHT D1 ARBR B AISHIAT &b A1 SiTe], TG ITSH! DI D 3MMb gfee A Folgd a=rl
WY | I8 91 AT © 16 ART a¥ 1951 H @ AT b T Feredl, AS-pus-AebH S Bl
AP U A I8 B dddl R B B AT M I8 B Al g Al Sl B WDR Bl
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ST HAT TS @l 2 Hifd S Faqd o H o9 IR 9 We &l 8led o, o a8 4
ITH! WA 8, I R P BT UM I ABR T&1 BN Al DI ST

TS S-G9 AT & AW F O @8 4 21 RIS ¥ F&I @ @iel Y, 15
FIS H R W W fl T W E, S U BOR BUY MR gUT dI gagr @ TS| 39
SAAT @ A9 H SR B AR 941 © 76 89 Wl ¥ 9 e Adhd & T uiE RIS
gt URIR & AN BT erdist 19 gled o &1 151 a1 81 39 A1d 3Adbal S8 PRIS
TRIEl B el Ferfl| eFR SMER @IS 8 8 @ [ivad dk W I¥HhT A4 ardfad
SYHTRT & U1 T8l qgaN, $AffY $H B AAdl ol Sl &l 341 ave 9 disigy fRieed
gl 39 O e & W R @ TR § A ot off 9gd 9t | # v A € R
S IS BT ¥ T8l e 81 51 B Boliars] 1 8Id1 2 3R Tefd Al dl Bral e gl
MR HTe & JRAGT & 915 39 Holdrs ¥ b AN IR Iddd Afdd dh TRBR DI
ATSHT T A9 TG TAT IS BT H A I @I H TG

ST SRwd 39 d1d & 2 P R 74 N a8 ¥ I Il 8 98 Ao
RS Afdd b Ugd SMY 3R aR<faed Afd DI T8d 8l SMY| AT gHD! v © 3R
39 o= W uE s 9gd & HRR wifed Bl § Aar g 5 ool omeR & @t gfaen
100 ¥ferd aRaRl a& Tga oY, onft % TE 95 FRIS ANl A% Ugdl Bl TH 125 IS
ANl T UEAN B I 2] TAN IR IHH I T8 ¥ 9eE 2l N9 d@ Rwed d o
TSAfSAT off, SN S IR AN, I fazn § & = F 2l

SN TTES SR BAR GER A1 BT 39 91 Bl qAohellh & b A1 off & WRbR 9gad
318l B FI DR Vel 2l 4 A1 dred o b Y8 ARBR Bl 8l Y, Y8 ARBR 3D B 7 B

4f AR JETHAT it 7 U8ell IR §9 1 DI Bl AT {6 I8 ARBR WAl DI WHR R AR
¥ B Yo UR Ugel §b 39 9¥ B W&l Bl §l I/ 34 AT R for foan| Sie 51
g1 DI JATOTT R a7 fh AR WRPR &1 a1 Tt € ik 39 feen & 9 o9 afa @
3T 9¢ B 39 IR HT goc 3R faa #A1 St 7 Uw fpar 2 9 oMY W< &1 g, iy A
& arel AR &1 B, Tl @ e @, R & fag a8 aeie gl et v oyl a@
Ugd, $9 foly BIg 7 Iy Ygd BT S ol AR Hle S04 Y 9gd & Agayqul YAl
1 <81 21 # A § {6 IR BT I8 HeH BB ARl IF 39 R H g PIC |
Al wer §l ygal A1 $UH YUl 3R dISIgd &l Sirel T AT1 3fd GUH BIc 7 I WDHR Pl
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FEAam e g1 W, U, SHIUw iR SH-eF A o W g9 wnfie fear war gl #
gl g 5 s Rad ft Se-wemerd Ao € S W suE wifie e S
MY 3R T U T AR a1 I8 91d el & b BbIc 5 I8 W &l & b et SAfardan
T B =nfee| s aRiar wor & 7 8, fhd IS T Bl SMER Al g & g, e
Tl GOUANT DI BT S Feb 3R FHDI WG AT AP AR qcb Ugal Fab | AT F
T AT AT S T @D A YA B 9, Sl AN dRK(de #olgR ¥, S RIM W)
ORI DI Ao et o | Aifh SMeR H1€ & o & d18 § |He & & 39 Jdb i | 54

TPR A TRBR DI Al 3 ASHN 8, IThI ¥ X a8 ¥ <D Al qeb gge|

# f9eq a1 @mEdr g 5 39 Ay | S grewe 5y W § S @ WRe 9, o
¥ g AHaT & 6 AR B o WY AN qE Ig | $9H ol a S TeafeAt g8 off
3R I TSl B B Sl YOI B, W W dhidl b |

# 39 Ad9s &1 O e A qAST BT gl MU A die S Hid o, swa forg

# 3T HeH! gIATE BT g

13.27 hours

(Shri Anandrao Adsul in the Chair)
SHRI B. SENGUTTUVAN (VELLORE): Mr. Chairman, Sir, thank you. I may
please be permitted to speak from here.

HON. CHAIRPERSON: All right.
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SHRI B. SENGUTTUVAN: Thank you Sir for affording me the opportunity to
speak on this important and crucial, the Aadhaar (Targeted Delivery of Financial
and Other Subsidies, Benefits and Services) Bill, 2016 that was introduced in the
Lok Sabha by the hon. Finance Minister on 3.3. 2016.

While on the whole we may support this Bill since it enables better
identification of beneficiaries for various Government programmes and also offers
residents of India an easier means of establishing their identity, the Bill in its
present form does raise certain grave concerns. Our reservations are that it is not a
Money Bill per se and subsidies should not be linked to Aadhaar so as to take
away the powers of the State Governments in giving away the subsidies to the
poor. ... (Interruptions)

The Bill has been introduced as a Money Bill perhaps to avoid the
anticipated logjam in the Rajya Sabha. But the hon. Finance Minister explained
that this 1s a Money Bill in view of the fact that the Government money is being
spent for the subsidies. But such an argument does not convince us. Such Bills
which rise substantive concerns going well beyond the financial matters ought not
to be taken up as Money Bills.

We have taken a similar stance with the Public Debt Management-
related provisions which had been included in the Finance Bill, 2015
presented with the Union Budget for 2015-2016.

The present Bill has been brought in with certain modifications in
the National Identification Authority of India Bill, 2010. The Standing
Committee on Finance chaired by Shri Yashwant Sinha had presented a
detailed report on the Bill in December, 2011, and raised critical concerns
including the possibility of illegal possibility of illegal immigrants
obtaining Aadhaar numbers, possible contradictions with the Citizenship Act,
1955, the risks related to engaging private agencies to collect and maintain
large data bases relating to individuals, the over dependence on private

vendors, technical issues relating to possible errors in the collection of
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biometric information, and privacy and security concerns as well. Some of
these issues have been partially addressed in the new Bill but many of those
concerns remain, which will need to be discussed and debated in detail.

The Tamil Nadu Government has repeatedly raised a concern that such
measures as those that enable easier, direct cash transfers should be taken up
only with the categorical assurances from the Government of India that
subsidies on commodities which are supplied like food, fertilizers and
kerosene are not converted into cash transfers under the Direct Benefit
Transfer (DBT) Scheme and further that the DBT Scheme will be operated
only through the State Government and not directly by the Government of
India. since it is a State Government machinery that carries out the
identification of beneficiaries. Such a stance was taken on the National Food
Security Bill as well. This has been the stand taken by other States including
some that are ruled by the BJP Party.

Although State Government Departments and agencies will have an
important role to play in the implementation of the Aadhaar scheme, the Bill
does not explicitly provide for a role for State Government agencies. The
Government of Tamil Nadu is developing a State Residents Data Hub. There
should be a provision in this legislation enabling assured access to State
Governments to the Aadhaar database for the purpose of better
implementation of programmes. Decisions on the schemes the Aadhaar
database would be used and the manner in which it would be used, should be
left to the State Governments.

Just as there is a provision under clause 33(2) for certain data to be
released in the interest of national security under the authority of a Joint
Secretary to the Government of India, similar powers ought to be given to the

State Government since maintenance of "Public Order’ is a State subject.
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This is similar to the power to authorize interception of telephones
under the Telegraph Act which is given to both Central and State
Government authorities.

As there are still key questions and concerns in the Bill which need to
be addressed in detail, the Bill should not be rushed through in this manner.
Therefore, I would request the Government to take a more adjustable stand in
referring the Bill for discussion in the Standing Committee, which alone

would do justice to our reservations. With this I conclude.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Mr. Chairman, Sir, the
Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and
Services) Bill, 2016 being discussed today in the House shows how much interest
we, Members, are taking in such a serious discussion; the emptiness of both the
Treasury and the non-Government side shows that apart from the Biju Janata Dal,
people do not understand the import of this Bill. This is a classic example of
function creep, which means when a technology designed for use in a particular
fashion for a particular purpose is misused or used for something else for which it
was not intended. That is function creep.

I am surprised how in this country people, even educated, conscious, aware
people, are bending over backwards to get an Aadhaar Card. I do not know what
kind of a hurdle this will bring up in the future for me, but I am proud to say that I
and my family, till today, have refrained from getting registered in the Aadhaar
process. I not only oppose this Bill in entirety; I not only give it as an opposition in
a speech, but I am actually implementing it in my life.

It has been showcased as a tool exclusively meant for disbursement of
subsidies and we do not realize that it can also be used for mass surveillance or, to
take it a step further, to a very much more dangerous proposition for genetic or
ethnic cleansing.

KUNWAR BHARATENDRA SINGH (BIJNOR): Why are you saying cleansing?
All Indians are racially the same.

SHRI TATHAGATA SATPATHY : No. You may not have read recent findings.
KUNWAR BHARATENDRA SINGH: There are no blacks and whites in this
country.

SHRI TATHAGATA SATPATHY: No. There is this misconception that we are
ethnically one. But recent studies in the Calcutta University and in other places
have proved that Indians come from four definite ethnic backgrounds. There is the
Burman-Tibeto background, there are Dravidians and there are different ethnic

groups. If we do not wish to recognize them and we think everybody is an Aryan, I
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would like to submit I am not an Aryan, [ am a Dravidian, [ am an Adivasi. So, we
are not the same. There are ethnic groups in India. Let us admit it. If we not
recognize, we are closing our eyes to certain facts of life which have been proven
by science, by research into DNA in this country, in this Century, in the recent
past.

Sir, we have seen how biometric data has been mis-utilised even by an
organisation as important as the United Nations which used the data that was
collected in the Refugee Camps of Iraq, Syria and other Middle East countries.
When these refugees are moving into Europe, the UN is supplying this data to the
Governments of the concerned countries to keep a tap on the refugees who are
going there.

I do not know why India needs this system. We have a multiple layering of
cards. When the UPA had moved it, I had spoken at that time also and I had
opposed it because I do not see much of a difference between the UPA or the
NDA; just the individuals have changed, but the mindset sits at that corner, where
the bureaucracy sits and they are the one who are constant. I am happy that the
Prime Minister recognised this fact and also spoke about it in so many words in
his speech when he was replying to the debate on the Motion of Thanks on the
President’s Address. He recognises the fact because he has probably encountered
this being an administrator himself and being an implementer. But the
Government has to — not the Prime Minister individually — realise that if they
want to break free of the yoke of the past then they have to take the call
themselves. These have to be political decisions. These cannot be bureaucratic
decisions. We have, for example, the election ID card; we have the BPL card, the
APL card. There is a whole set of cards which we have given to our countrymen.
We have even given income tax payers and non-income tax payers the PAN card.
So my point here is, this is an ongoing process. All these cards are ongoing
process. Every day, new children are born and after a certain period of time, they

will require a card. So, Aadhaar is not going to stop, say, after a certain period of
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time. Like in the Bill, they have said that the mistakes in the card shall be rectified
within a period of three years ending 2019. That means, they themselves are
admitting that after 2019, they will not be there in the Treasury Benches. It is
because, if that would not have the Government’s belief, they should have made it
over a period of time that for the next decade this will be an open-ended
legislation where whatever mistakes take place, can be rectified.

We are seeing, every day this august House is getting amendments. What
are the amendments for? It is because, somebody in the past had legislated
something, written something; it is being corrected. So, here, there is no
justification, when you already have a plethora of cards, to dump another very
expensive card on the citizens of this country just because you want to have
biometric. More dangerous, Sir, they are collecting biological data also.

The problem that I face is this. Why is the BPL card a failure? All of us
are aware of it. At the panchayat level, the sarpanch finds out that ““You have not
voted for me when I contested for sarpanch. I will ensure neither you, nor your
family, nor your relatives, nobody, will get the BPL card. If you do not get the
BPL card, you will not get the MGNREGA benefits. So, I will stop you.” This is
the problem that we should have addressed. If we are actually concerned about
the poor of this country, then we should have ensured that the BPL card reaches
the real beneficiary in a very honest and effective manner which we have not tried
to do. What are we trying to do? We have a cake; we are putting one layer of
icing, another layer of icing. So, this is an endless process and it is taxing on the
taxpayer. You have some 2.38 per cent of the people of this country paying taxes.
How much more do you want to tax them? Why do you tax them for this kind
of unproductive, non-productive useless work? So, to this thing that Aadhaar is
meant to deliver only benefits, I do not agree because there are enough
superstructures at the ground level. All that you have to do is streamline those
superstructures so that you get a better result and the real poor are identified by

you and identifiable by somebody who wants to reach benefits to them.
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As for this being a money Bill, Sir, you are aware, the whole House is
aware, this is not a money Bill. Every expenditure, majority of expenditure is
taken from the Consolidated Fund of India. What are we being taught? I mean,
are we not aware of what happens in this House? We have been here for so long
now. What are we being taught about the Consolidated Fund of India? Every
thing you are bringing here, the money is from the Consolidated Fund. All that
you are trying to do is subvert the process, not to take this to Rajya Sabha and
suddenly this urgency. It is because, some babu has told you that this is very
urgent; let us get it done. So this is still the same attitude that is continuing and we
are kowtowing to that very idea. First of all, this Bill should not have been
brought in as Budget discussions were going on.

Sir, you have been in this House for long enough. You have enough
experience. You know that the Budget discussions are never interrupted in the
manner that Aadhaar Bill has done it. This is a very wrong thing the Government
has done. So, you have to give me time because | have heard everybody else
patiently. I am not making a political issue.

HON. CHAIRPERSON: Hon. Member, as decided in the BAC Meeting, we have
allotted two hours’ time to this discussion. Accordingly, you have got seven
minutes only. Now, you have spoken for more than 10 minutes. Please finish your
speech in three or four minutes.

... (Interruptions)
SHRI TATHAGATA SATPATHY: Sir, I will quickly finish it. T will run
through it.

Further, there are many contradictions in the Bill. For example, take
Clause 4, bracket (3), which says, Aadhaar can be used as identity for any
purpose. That contradicts Clause 7 and narrative around the Bill that Aadhaar
will be wused only for delivering benefits in subsidies. So, you are

contradicting yourself.
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Sir, our Prime Minister said that people come to power and people will go
out of power. He also is magnanimous enough to recognize that the beauty of
democracy is ‘nobody is permanent’. These people thought they will be there in
power for ever. You saw what the people did to them. Now, they are thinking
they will be in power for ever. You will be right there; you will see what will
happen to them. So, we are very used to it. I would like to ask the Government or
the Finance Minister one question. Can he, under any circumstance, assure us that
this law, this Aadhaar Card and the data that will be collected under it — biometric,
biological, Iris scan, finger print, everything put together — will not be mis-utilised
as has been done by the NSA in the US? US is a burning example. Snowden is a
great example. He exposed about what happened in the US. They collected all
kinds of data. But, what happened? It goes to construct or de-construct a citizen.
When you base everything on that — your bank account, your income, your tax
including your health history, everything on one single thing — then what happens?
Our system is much weaker than the US system. When anybody can break into
the US, where would we be as Indians?

Now, I am coming to the end. I will give you another example. We have
lot of competent systems and laws. But, who are the people handling it? They are
extremely incompetent people. There is an instance which I would like to state
here. There is one University called [IPM. When it had some tough stands with
the Government, the Government said: “You stop all their URLs”. The duty was
given to a babu. What did he do? He must have searched for IIPM. Whatever
came up first were the UGC URLs and IIPM was mentioned in them. He blocked
all of them. So, UGC websites went off the net for two days. Now, you expect
from these people to guard your data. How, will they guard it? Here, what are
you saying is that there will be some little punishment and they will pay a tax of
Rs. 10 lakh.

Another important thing is that you are saying that unless authorised by the

authority, nobody will have access to plant a virus or take out the data. Why
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should the authority authorise anybody to put in a virus? It is there in the Bill.
This is not something I am saying out of my own free will. People may think this
Bill has been very-well drafted. Yes, it has been very-well drafted. The effort has
been to make it watertight. But, in the watertight process also, in a State which is
ruled by one of their allies, 25000 fake Aadhaar ID Cards have been unearthed
because some of these contractors took money and started issuing Aadhaar Cards.
So, when you are saying that you will sublet or you will give out sub-contract to
other private parties, what will happen is that if they get influenced, they will be
able to manipulate all the data that the Government will be accessing or will be
having.
Sir, before I wind up, I would refer to page 2, Clause 2 (g) where it says:

“ “biometric information” means photograph, finger print, Iris scan,
or other such biological attributes of an individual as may be
specified by regulations;”

Sir, this definition is vague. Since you have mentioned that this is subject
to regulations in the future, ‘biometric information’ might even include DNA
information. By leaving the definition so open ended, you have kept the provision
to include other ethically unacceptable biometric information. As seen in other
countries, even medical information and scanning of organs might be included
because you have added the word ‘biological’ in the definition, which is a very
dangerous one.

Now, please see page 2 Clause 2 (x). The definition of ‘subsidy’ is too
broad. Will this Bill cover only subsidies for the poor or even other types of
subsidies which even a middle-class gets. Suppose, Sir, you want to buy a land,
tomorrow for registering your deed, they will say: “Give your Aadhaar card”.
Now, they are asking for PAN card. Sir, the Government is not the danger. The
dangers are these sub-contractors, who will have access to all these data.

Sir, I will mention two other points before I really wind up my speech. ...

(Interruptions)
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Sir, now-a-days, I see a lot of people have their hands shaking in the House;
maybe that is what is happening to me and that is why, my hands are also shaking.
Sir, now my hands are steady.

Please see Clause 33. If information is to be revealed for national security,
consent of the individual shall be sought. Kindly see page no. 12. Clause 33 (2)
says that just like our sedition laws — this is something important — ‘national
security’ can be interpreted in a number of ways in any given situation.
Tomorrow, somebody can say: “Shiva Sena or BJD is an anti-national Party or
AIADMK is trying for sedition and they want to breakaway Tamil Nadu and join
Sri Lanka™. If that happens, this Clause can be misused by the Government in
power to stifle dissent. You will probably ask for the biometric information of the
next Johny that raises a voice against the Government.

HON. CHAIRPERSON: Please conclude now.
SHRI TATHAGATA SATPATHY: Now, I have come to the last point.

The Government has put in a lock down period, which I mentioned about.
Please see page no. 17 — Clause 58 puts in a lock down provision. Up to three
years, the BJP Government can revise the Bill through Gazette Notification by the
Government. Bureaucrats will have a role over this Bill after this Bill is passed by
Parliament. What is the rationale behind keeping three years is what I wonder?
What will happen after 2019?

So, Sir, at the end, I would like to thank you very much for allowing me to
speak on this Bill. I wish to categorically state that I oppose this Aadhaar Bill. I
do not support the collection of such sensitive data from individuals of this nation.

Sir, we are multi-culturual, multi-lingual State. We have a plethora of
cards that we can rely on. We can make the Election Vote Card successful. The
Aadhaar Card should be stopped. It should be given ... (Interruptions)

HON. CHAIRPERSON: Please conclude now.
SHRI TATHAGATA SATPATHY : Sir, your Party Member will speak after I

complete my speech. ... (Interruptions)
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HON. CHAIRPERSON: Already he is standing. Please conclude now.
SHRI TATHAGATA SATPATHY: All I am asking for is that this Bill should be
sent in for further scrutiny. I oppose this Bill and I want it to be noted that the
Biju Janata Dal and Tathagata Sathpathy oppose this Bill.

Thank you.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Hon. Chairperson, Sir, let me
welcome this Bill wholeheartedly. There is a conflict whether this Bill is a Money
Bill or not. I think, in the opening speech, the hon. Finance Minister has
categorically mentioned that this Bill is brought for the benefit of the poor people
who are availing subsidies in different ways and these subsidies should directly go
to the poor people. The whole motive is that the subsidy should go directly to the
concerned person who is supposed to avail this facility.

The preceding Prime Minister has said it earlier also that the money never
reaches a man, who deserves it, who desires it. It filters out. Out of one rupee sent,
he used to get 10 paise only. To prevent all that, this Bill has been brought.

The Statement of Objects and Reasons is very clear. The caption of the
Bill itself says:

“to provide for, as a good governance, efficient, transparent, and

targeted delivery of subsidies, benefits and services, the expenditure

for which is incurred from the Consolidated Fund of India, to

individuals residing in India through assigning of unique identity

numbers to such individuals and for matters connected therewith or
incidental thereto.”

This itself clarifies what exactly the Government intends to do or what the
hon. Finance Minister intends to do. But while doing so, I have some doubts to be
clarified. What we have observed is that Aadhaar Card is being misused or
sometime being prevented. On one side, we say that we are giving him a unique
identity; and when that persons goes for voting with his unique identity, the
Presiding Officer says that it is not valid. If it is not valid, then what is the sanctity
of this Aadhaar card?

It is said that a requesting entity shall, unless or otherwise, provided in this

Act, obtain the consent of an individual before collecting his identity information for

the purpose of authentication in such a manner as may be specified by regulation.
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Now, he wants to disclose his identity; and he wants to take the support of
the Aadhaar card. But when he has gone to the polling booth and he is being
prevented to vote.

One sentence, which the hon. Finance Minister had said, was that ‘this
Aadhaar card does not mean that he has got the citizenship.” Now, I have a query.
I am saying what [ have observed during the election. It is not directly related to this
Bill, but it is relevant as it is going to reflect as to how it is going to have an impact.
A man, staying on a footpath, and we do not know whether he belongs to this
country or not, whether he has come from Bangladesh. But during the election, the
Election Commission’s Authority, whichever is appointed, goes and sees that a
person is staying on the footpath. One day, the Authority says that this man ‘A’is
staying on the footpath. Then, that fellow or the Authority is asked to go there three
times, may be after a week or after a month. Then, that fellows certifies that man
‘A’ is staying here on the footpath. But what is his residential area? It is nothing.
Residential area is ‘opposite the Parliament footpath.” That is all. But he gets name
enlisted in the Voters’ List. Based on his name appearing in the Voters’ List, he
gets the Aadhaar card in his name. It is the reverse procedure. As he has his name
enlisted in the Voters’ List, ultimately, he gets the Ration Card in his name;
ultimately he gets all the other facilities. How are we going to prevent this? That is
what my major concern is. It is because the people who are not the citizens of this
country, are being empowered to vote during the elections. This is how the Aadhaar
card is being misused.

There are some conflicts in the Bill. On the one side we say that in view of
this and to provide for the effective, secure an accurate delivery of benefits,
subsidies and services from the Consolidated Fund of India to targeted beneficiaries
and authenticating their identity through Aadhaar numbers. We may underline these
words ‘Consolidated Fund of India.” These words have made it a Money Bill
because the money is being used from the Consolidated Fund of India to give

subsidy directly to the poor.
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It is felt that the process of enrollment, authentication, security,
confidentiality, and use of Aadhaar related information be made statutory and to
facilitate the use of Aadhaar number for the delivery of various benefits, subsidies
and services, the expenditure of which is incurred from the Consolidated Fund of
India.

Now, we are saying that the confidentiality will be maintained.

14.00 hours
Clause 57 says:-

“Nothing contained in this Act shall prevent the use of Aadhaar
number for establishing the identity of an individual for any purpose
whether by State or anybody corporate or person, pursuant to any
law for the time being in force or any contract to this effect,
provided that the use of Aadhaar number under this section shall be
subject to the procedure and obligation under Section 8 and chapter
6”.

Section 8 says that the person is requesting. Now are you going to give
information to any Tom, Dick and Harry? Tomorrow, a private telecom company
will ask the information. Are we going to give this information? So, when
confidentiality is maintained, we have to make it clear what that security aspect is.
What do we mean by security? What do we mean by confidentiality? What do we
mean by privacy? Privacy of a person cannot be intervened or interfered by any
agency except the Government which desires to have this information from the
person and that is to be clarified, particularly, in this clause. The hon. Prime
Minister, the other day said, how the bureaucrats incorporate the clause. Look at
this. This is the most important clause for me.

No suit prosecution or other legal proceeding shall lie against the Central
Government or the authority or the Chairperson or any member or any officer or
other employees of the authority for anything which is done in good faith or

intended to be done under this Act or the rule or regulations made thereunder.



11.03.2016 109

How can you define whether it has been done with good intentions or not?
We feel that the Government servant must work with a good intention, with faith,
and with integrity but still it has been proved time and again that misuse of powers
has been done by so many people. We, in Mumbai, found that the people from
Bangladesh have been empowered with voters’ right. Tomorrow, they can contest
the Municipal Corporation election. They can contest even the Legislative
Assembly election. This is what they are misusing. Recently, when the Election
Commission conducted one programme, I asked them. The programme was as if
they are giving some new I-cards or new enrolment to the people who have
crossed eighteen years of age. You are giving [-cards. Now, in the voters’ list, his
name has not appeared. But he has got the voter I-card and he is not allowed to
vote because his name is not there in the voters’ list. What is the use of that card?
Therefore, we have to be very specific about this. Some small clarifications are
required over here. I feel, otherwise, the Bill is outstanding. It is really like what
the late Prime Minister, Rajiv Gandhi had said once that the money does not reach
the deserved person. This Bill will definitely deliver results and if you see to it,
the poor man will get all the subsidies directly in his bank and, therefore, I
welcome this Bill.

On behalf of Shiv Sena and on behalf of myself, I welcome this Bill.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Thank you
Chairman Sir for giving me an opportunity to speak on the Aadhaar Bill.

Sir, I stand here on behalf of Telugu Desam Party and our leader Nara
Chandrababu Naidu garu and I would like to express my support to this Bill. Sir,
being a young guy, a young person and a tech savvy person, I was really excited
about this Bill. But then I thought to myself that I am not just a young man right
now, I am a young parliamentarian. So, I have to go through the Bill, look at the
pros and cons, advantages and disadvantages but still I would admit that this is a
wonderful Bill which is required today for a country like India and for the
problems that we are facing. I would like to requote what the other Members also
have said before. 8N qd wa=#= wofia AiTel St 4 Udh IR drel o7 6 WHR F 3R TH
AT 3 A & fory S 2 a1 e o R 15 19 ugEd

So, it is a matter of deep concern for the country and for the Government
also. It has been 20 years since that happened, and we are fighting for the same
concerns today.

Sir, I would like to mention once again that in India the problem has never
been about good laws. It has never been about money. It has never been about
good leaders also. It has always been about having good systems and good
mechanisms in place to spend this kind of money, that too for the poor and
everything. That is something which is the core essentiality of this Bill and what it
targets. It also says that the Bill in itself is targeted for efficient delivery of
financial and other subsidies, benefits and services. This is something which has
been made keeping in mind the poor people, the people at the ground level in the
villages, in the rural areas.

I would like to mention the fact that after the NDA has formed the
Government under the leadership of hon. Narendra Modi Ji, he has come up with
certain schemes, Digital India, the JAM trinity--Jan Dhan, Aadhaar and Mobile,
and also concepts like ‘Minimum Government and Maximum Governance’. So, if

we integrate all these into one kind of scheme, I think this Aadhaar Bill is a very
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good representation of all these kinds of schemes. The ultimate benefit is also
there for the poor people. That should be the utmost priority of any Government of
India.

One of the main points that I would want to touch upon regarding this Bill
is this. If we judge the Bill, what is the purpose of collecting this kind of data?
What is the advantage of having this kind of system or this Bill or anything? It
enables the Government to prevent fraud, corruption and also leakages that have
been a huge matter of concern for the Government of India. If this gets into effect,
on preliminary estimate, it is estimated that this could eliminate Rs.2,000 crore
worth of paper. Sir, 300 million daily seekers of Government services will save at
least two hours every day in availing these Government benefits. It could
eliminate fraud in Government subsidies of at least Rs.50,000 crore every year.
This is a humongous amount of money.

So, these are some of the important things that we have to keep in mind
regarding the importance of this Bill, especially, the kind of amount of money that
we save and the hassles that we remove. Governments after Governments have put
in more systems and more people to ensure that their money is sent properly from
the Central Government to the State Governments. S84 a1 fiadhd 9¢ €, W) HH &
Aheral B T8l @t 81 So, this Bill will ensure that the benefits reach to the
ultimate individual. It is done in a very proper and secure way.

What all does it safeguard? We are all talking about taking finger prints,
privacy issue and everything. I would like to take an example. #X URT &% ®IF &l

9 B H fRM= wR & 21 So, I use this finger print scanner. I thought that it

is a very secured way of handling my phone. I use it. I do not know where the
information is stored. I do not know where it goes and what it does but I have a
good faith in my phone that it is giving me good amount of service. That is why, I
have done that. Sir, if you see, if I travel out of this country and if I travel to any

other place, my finger print is taken. Even my country takes the finger print and it
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does the iris scan. If I go to US, they do it when I enter their country which is an
alien country to me. If I go to US or UK or any other country, they take it from
security point of view, and I should not question that. If my Government is asking
me to give my finger prints and my iris scan to give me such good benefits, then I
should not be worried at all. That is what I want to tell the people of this country
that when I am not questioning the phone authorities or I am not questioning the
other countries which are taking these things, when my own country is asking me
for giving me good benefits, for bettering the systems of the Government, then I
should not be worried. That is what I want to tell the people of my country.

HON. CHAIRPERSON : Your time is five minutes. You have spoken seven
minutes.

SHRI RAM MOHAN NAIDU KINJARAPU: Sir, please give me five more
minutes.

Also, the only concern that I have is regarding Section 10 of the Bill. Sir, I
will mention just two concerns and I will be done. Section 10 in the Bill says,
“The Authority may engage one or more entities to establish and maintain the
Central Identities Data Repository and to perform any other functions as may be
specified by the regulations.” One good thing which we have in this Bill is the
protection system. Under Articles 28 to 47, they have got good legal systems in
place to take action on anyone who is engaged with this data. But, here it does not
mention what kind entities you have to engage with when somebody uses this
data. Once you have done wrong, you have all effective systems in place. But why
do you not ensure before hand that you have good system coming into effect? That
thing has not been given much clarity.

My other point is that Article 47(1) is slightly a matter of conflict of
interest. It says: “No court shall take cognizance of any offence punishable under
this Act, save on a complaint made by the Authority or any officer or person
authorised by it.” If [ understand it in the right way it says that the authority has to

complain on the authority itself. No other person will have any right to complain.
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So, this will be a conflict of interest when officer within the same authority is
doing it on the authority. There has to be more clarity on this kind of a subject.

I would also like to mention some facts about the State of Andhra Pradesh.
We have seen that Andhra Pradesh is the best performing State today in terms of
Aadhaar, linking of Aadhar, Direct Benefit Transfer and the kinds of other
schemes. We have established the e-PDS system at all fair price shops. They have
all been electronically connected with the system. Today we are saving around
Rs.800 crore per year, which have been going in leakages before. So, this is a very
wonderful scheme.

The whole point of the scheme, if you see, is that it is not mandatory. That
is the very good way of respecting the consent of individual and also the decision
of the Supreme Court. Approximately 100 crore people have been registered to the
Aadhaar Card right now and they are all very enthusiastic of linking up to a
system which says that the Government of India is giving you a card, a
representation. If you look at the ground level, no body has any kind of identity.

They have the ration card, fraH faw ™ forar ST g1 B! B 7Y ATE. S BIS ABR

gad &4 &l [ would say that this is a good way of ensuring that they have a valid
ID card. But the system has to be strengthened in future.

I have one more concern and I request you to please change the cameras of

the ID card. 89 31U 3MS.S. dls a91d &, Y IUH Hiel <@d &, we even do not

identify ourselves with them. So, please change the cameras. Thank you, Sir.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Thank you very much, Sir.
Our Party CPM has a mixed reaction on this Bill. Of course, there have been some
noble intentions in introducing this Bill like avoiding unnecessary delays and
delivering benefits of Government schemes directly to the identified and targeted
people.

I would like to mention here that I have some association with the
implementation of Aadhar scheme. I was the Rural Development Minister in my
State Tripura. I think Tripura is the first State which has enrolled more than 95 per
cent of the adult population under the Aadhar scheme and linked it with the Direct
Benefit Transfer scheme.

Sir, we have some observations also. There are some positive as well as
some negative things. I want to mention the negative things first. I would like to
remind the hon. Finance Minister that on July 4, 2015 he along with hon. Rural
Development Minister released the provisional data of Socio-Economic Caste
Census Report. The data released was not of the entire country but of rural
households of only 500 districts of our country.

In that provisional data, it was revealed that out of 17.9 crore rural
households, 56 per cent of the households are landless. It means that they do not
have land in their possession. Then, 90.3 per cent of the rural households do not
have a single salaried person in their family. They survive on casual or very
unstable income. Around 10.69 crore families are deprived of all-weather houses.
Out of these 17.9 crore households, 23.5 per cent families do not have even a
single literate adult member. This is the Report of the Socio-Economic Caste
Census from which the provisional data has been published by the hon. Finance
Minister. So, before we go for Unique Identity Card (UID), the important thing is
to conduct an impartial and authentic survey of families which are Below Poverty
Line. It is very important to identify the people to whom the benefits of either
MGNREGA or subsidy on LPG or any other scheme would go. So, a proper

survey of BPL families and needy families should be conducted.
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Further, there is a provision which says that if any person lives in the
country for 182 days, he is entitled to have the Aadhar Card. What will it do? We
are opening up the Pandora’s box. By this anyone may come and claim for these
benefits and subsidies, which will be credited to his account. So, it requires the
proper scrutiny.

That is why instead of hurrying it up, I request that this Bill may be sent to
the Standing Committee for further consultation with public as well as Members
of both the Houses of Parliament. Then, I am sure that we will be in a position to

get the noble goal. Thank you, Sir.



11.03.2016 116

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Mr. Chairman, Sir,
this Bill is important to the nation, but it has significant flaws and risks embedded
in itself. But nevertheless, very reluctantly, we should pass this Bill.

Let me tell you why we are compelled, despite the flaws and risks
embedded in the Bill, to support the Government on this Bill. It is important to the
nation and it is extremely important to our State of Telangana. We are a newly
formed State. We are a backward State. Except for the city of Hyderabad, we are,
by and large, drought prone and there are poor farmers.

After forming the Government, our Chief Minister KCR has taken a two-
pronged approach. One is the development and other is the welfare schemes.
There are welfare schemes — Kalyan Lakshmi, Shaadi Mubarak, six-rupee rice
scheme, two-bedroom scheme. There is a whole range of schemes for the
handicapped, for the widows etc. That is what has made us closer to our people
and they have the belief that we are going in the right direction. So, for all the
schemes, we are already using the Aadhaar Card. It is benefiting us just as the
Finance Minister mentioned how the LPG scheme is benefiting the nation.

Sir, the pilot project for Aadhaar was implemented in my constituency. Its
office was in the Hitech city, Hyderabad. The officer in charge was actually my
classmate. Both Andhra Pradesh and Telangana are utilizing it very well, but the
efficiency of it has to be looked into. Right now, even in Andhra Pradesh, they are
not fully using it, just as we do in Telangana. We use Aadhaar as well as an
alternate ID like voter ID, but a significant portion is Aadhaar. If we migrate
completely to Aadhaar, it has significant benefits. The risks are huge, but we are
supporting the Government in this only because the immediate benefits are greater
than the immediate risks. There are a lot of long term risks which we need to
review at some other time. Let me go through them.

Sir, I am also an IT professional. I headed General Electric Company and
Wipro as CEO and we implemented ID systems in the USA and in India, which
are primarily for the health care and it is called the UHID. Let me point out the
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technical flaws. Typically, in ID systems, there are two risks - privacy and identity
theft. None of the technological systems implemented prevented these two risks.
So, the current system is biometric based. For implementation, the biometric
merely says that these fingerprints belong to this face, but this face and these
fingerprints are attributed to or associated with this personality. So, you need what
is called as the minimum datasets and in the minimum datasets, some immutable
characteristics of the person, besides the face and the fingerprints, have to be there.
For example, mother’s maiden name is a compulsory minimum dataset field
because mother’s maiden name cannot be changed and it is immutable. Similar is
the birthday, but we do not record the birthday very well. So is the case with
mother’s age at the time of birth. These are immutable characteristics. These are
some of the technological things. There are many, many more.

Secondly, for identity theft, basically, there is an identified mechanism and
a de-identified mechanism. That is done through a mechanism. In UHID, it is
called encrypted UHID. So, in Aadhaar, it will be encrypted Aadhaar. So, the
sensitive information has to be de-associated with the identity and given on. In
health care, if we are transferring health medical records, electronic medical
records, the encrypted ID is associated with the clinical data and sent, but not my
name and my address. These mechanisms are not there and it can be misused.

I think, clause 57 clearly establishes that it is not a Money Bill. We only
wish it was introduced through a different route because it can be used for any
other purpose where finance and money are not involved. It is very clear. I know
that it will go to the Rajya Sabha, but Article 110 says that you have 14 calendar
days. So, in 14 calendar days, it has to go there, they have to send their
recommendations and it has to come back. If it is not going to happen, it is going
to be pushed through. Let it be pushed through, but I hope that in the next
sessions, we will revisit it because there are landmines and risks in it.

In the United States, it is called the Social Security Number and the Social

Security Number is a skeleton key, which is able to unlock the kingdom of
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unrolled riches for identity theft. Just now, my friend said that Aadhaar helps the
Government to eliminate fraud, but it also helps criminals to indulge in fraud
through identity thefts. So, that is what we need to prevent.

It steals the central piece of data needed to hijack a credit or steal a health
insurance and use it as human shields and generally wreck havoc. This is written
by a columnist in the USA that : “Everyday, two branches of the US Government,
the Executive and the Legislative, put our identities and sometimes even our life at
risk because of mismanagement of the Social Security Number.”.

In a Bill, there are penalties if somebody steals identity or encroaches on
privacy. A Bill may be good on paper, but it should be implementable on streets
and in the agencies. This is the flaw. However much penalties are there, it may not
be implemented well.

In 2008, the Defence Department in the USA ordered all branches of the
US Military to stop using the Social Security Number for their soldiers because it
was putting the US soldiers at risk. So, are we going to put our Indian soldiers at
risk with this Aadhaar Number?

Another major risk is that the identity theft is more prone for children
because children are given Aadhaar Number only after they go to school or may
be they reach 18 years and things like that and not on the day they were born. So,
in the US and other countries, more theft happens for the identity of children than
for adults.

The other point that our friends from the BJD mentioned was about ethnic
cleansing, genetic profiling and so many other issues that are there and about
which we need to be very careful. Recently, the National Institute of Biomedical
Genomics discovered that there are not two races in India, but there are three more
races in India, namely, Austro-Asiatic, Tibeto-Burman and I do not know the
scientific name for it, but this creates some of the problems.

Lastly, we recently passed the Enemy Property Bill and we called the

enemy’s children and grandchildren all enemies and they will be associated with
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ID cards and Aadhaar cards. These are the potential misuse as they will live their

whole life with the social stigma. So, we have reservations, but we agree with the

Government. Thank you, Sir.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, Mr.
Chairman, Sir, for giving me an opportunity to speak on this important Bill,
namely, the Aadhaar (Targeted Delivery of Financial and Other Subsidies,
Benefits and Services) Bill, 2016.

The proposed legislation is a welcome move on the part of the Government
as it provides statutory backing to Aadhaar, the unique identity number, through
which there is a proposal to target delivery of subsidy, benefits and services. It is
also laudable to establish Unified Identification Authority of India (UIDAI) and
establishment of operation and maintenance of the Central Data Repository.

The Bill is expected to provide good governance, efficient, transparent and
targeted delivery of subsidies, benefits and services, the expenditure of which will
be incurred from the Consolidated Fund of India to individuals residing in India
through assigning of unique identity numbers to such individuals.

Aadhaar legislation is hoped to be the most important ones in the recent
times as it can be used to transform India's appalling quality of governance. It is
unique in a way that it gives every resident an opportunity to possess a portable
national identity and also because it anchors demographic attributes such as name
or gender to biometric attributes.

When this unique identity will combine with the universalization of
banking and communication through mobile phones, it is likely to be an historic
opportunity to transform the leaky and corrupt distribution of welfare. It will also
have an opportunity for the Government to transfer cash or food stamps instead of
physical distribution of bags of fertilizers or sacks of rice that mostly never reach
the concerned ones.

The proposed legislation is also likely to benefit in price distortions in the
economy, and poor people most likely will be liberated from local power brokers.
With the advent of new hybrid banks piggybacking on communications

technology, every village may be brought within the ambit of formal financial
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system. This may also improve delivery of welfare to build support for reforms in
markets like land and labour.

Since most of the Government’s social security schemes and digital
initiatives are critically dependent on use of Aadhar, the unique identity number is
likely to form the cornerstone of India’s move towards a cashless economy along
with the opening of bank accounts as part of Jan Dhan Scheme.

Aadhar is also becoming the fulcrum of many Government projects, and
one or few mistakes can demolish the trust, so extra care is needed. It has also
become extremely useful for a variety of aspects and the most important is the
ability to build credit histories.

However, there is a fear of misuse or stealing for profiling or spying on
citizens. This has become a cause of worry for the people, which needs to be
addressed. It is important to maintain confidentiality. The move to address privacy
concerns is also welcome. But Aadhar by itself cannot help in identifying
beneficiaries. It has the name, age and biometrics of a particular individual and
can help in identification, but it may not be able to tell if a particular person should
be receiving Government subsidies or not. For this, it would be worthwhile if
Aadhar is linked to some other proof like BPL card. Moreover, it is seen that the
people are not receiving the Aadhar card after they change their particulars like
change of address or other relevant details. In that case, the poor people suffer.
The officials concerned need to be directed that they should handover the Aadhar
card to everyone, even if he or she has applied for change of particulars.

While it is a smart move to have a good infrastructural framework and
delivering benefits to the poor people, it should not be mandatory for them to

forego their freedom to avail these benefits. It is also believed that UID Authority
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of India may find it difficult to capture the fingerprints of lakhs of workers like
beedi workers or miners working in coalmines because of their nature of work,
according to its own biometric authentication standards. Government needs to
look into this issue; otherwise, the purpose will fail.

However, | welcome and support this Bill. Thank you.



11.03.2016 123

St oS AT (WRS): WHIUNT HEIGd, MUY YS9 e W 9o @1 S/awR ued A,
g% Ty gware| # (U 9 1 URY qd 94T 301 St & BT q Bl | Iofig Tt S |
IE 91 pal oftl, IRI Y 59 I1d BT IR-IR Sooi W a1 & 5 ol ¥ v vuan gordn &
ofh @'t 15 01 & ugad 21 Afh W ga HA i g)T o1gwWa BT TSS9 91 Bl GOk
TR B DI SIS gRT AT SHH! Ul §RT TATS TS WRBRI gRT T8l BT T3 | IS 89 a18a
g fb a8l @ 99 ugw, @1 Q1 IS B IAMELIDAT Bl © - Al =12V AR erawen W @yl
g frlt SRR & 4 w31 U9 & 6 S8 URaR & A, I9d JF dlel g9 Hl Fawel
HA B Y gAY <= H A B, Al DIy Hl HegaT B Fobhal @ [ 39 R 4 fHd gdR
BUY BT VIS BN, MR Bl Rl enft| # 39 w sarar fewolt 781 o=ar =l v
¥UY & 15 UH §U, BT Uh HRUT I8 W1 T Forget #1 fl aafeddt & A1 Seor fopan| e
& ATy W g TSl 81 Ife @awd g Bl <l U B Sg o IR 4 url AR /e
g, Ifp BT el T §INT € Al UKl S IR T8l UgaT| 9iF J A8 HIg Al B TR
N B, 99 ¥ URGRMT & U ded dax YAD &F § 9 YHR DI FaRAT I DI HIRM
g B

S & Ao BT e & A1 T <9 & W9 Al 9% WReN 7eg ugd 6, e
B ¥ & (A1 AT H ST g1 ATed ©, ST 8 A1 o A § fb a8 e |
IS, 9 B & ST a9 UgaT AEd § 98 S ad Ugd| I H O T 7 5 99 afaa
& ugEE Wee 8| Fgl O e W "=l 81 %@ € 98 Usdr Pl ddR 8 @l gl g db A
G Goldlg 3R 3T Uga & WK Fd cRICs A adb giawl, o ik afeqst &
UEAT AE ©, A8 39 (Al BT I ¢ 5 AT B |G H HAT AN ? FAN DI dgd adl
BRIl B, AR & WA & DHRUT & A0 AR & oIy Sa1a1 uiig gg | fieied & av # #
Teh BICT W1 ISRV <A1 T8l § Fifh qHY 9gd HH 8] TUATH3N & 689 WS D ATAR

GEITE H 2011-12 @1 3THel 8, SHH W 46.7 31 I9 Afdd d& 98 Ugd urar it
BT UTH 7| FHETY & 3R IThT R B BT (HAF U 2 & smgefhaem & ok Iz
I Al b ISl Ugd 3R IFDH! FASHIRET o¥ B [T A= & 3SR 8 Gob | Hi @
A3l B el Xedl © b A W ANl S=H P B 8, Wl A BT BRIDA I LTH
far ol a8 orft O R el B TS 9% ST ANy §l 9% G I8, 39 W g PIg YRS T8l




11.03.2016 124

gl S R 9 U ol MY R gH 3991 O R R &, ;T T 8 e g = @
TH 1 g e 8, R 9 9 TH Bl ST 8, A S & GAD! P DI SR T8l g,

f o MY T H T gAY Ga qIGRH BT D! &P 8, G A Hls Yool g 3

[HTafer Sft, SHewel fde o1 <l |1 5 U o) fear ® a9 W WU Had § 59
TS & db QU U | ¥ BT I BN b 39hT fhd TR SR f&ar = ol g 9 &
TN A W HHS 7 W T W IR ¢ ;0 o, b W G W A H HERA A=
R WS &1 Fel 7| T 9T Tt & 2l

g 91d 9! 2 b gerR A o Mg 3MeH! Dl FAfiq WHR B Aherdy Il
go T8 B W W ¥ & & i 98 o) Uyl gafoe 98 w) Uy R®ifs T 99e U a9
fdd o7 7 39D U I Fave ot | FHY 2.40 BN 9Tl § 3R Ale a9 g9 9 9 a1 &l
TiRd W BT 1 Had U I FHEHL AT I FHAT B 1| W Fifaer ff wvert € o o
I8 GR BHX g, AX e drall bl gl ¥ WoR <€ O 21 AT qlell DT 3fadR AT 3Muehi

qgd-9gd g=Idiq|




11.03.2016 125

it T YBT AR Ared (FTHT) : AHART FA2IGd, # MR Fle & f[d W drem & fow @
g gl AT s H@ Sf SR A sy @3 90 gU 8 Sl Uy @dRe SR W 8§
$UH PIs STeadToll 18] B! a1y & ot & 39 e &1 o fopan g | god 9wt @t weafa
3, fda 7 uRel¥ar &1 &R S siftm o9 Su@! a8 #Heqw ° 6 s s [y faEiforn
ATCATD! Tl BR Th, TAR B B GURT AR B § %, AR BIS W A A @, IAD!
MY 41 &= %8 31R BIg Bolidrel 7 8, Y8 Uscl | el &l ATl 3 WIS HHS § Aol
ST @1 Pis 3Ry &t a1d F81 el 39 STl Bl 80 HA Bi-hSRd &, $H B holde
H, T[T FHEl 9 Holae 8RNI S Aol HT HT @1 TS, T8 1 By avg Dl e
da7 BN | 39 ATA-ATY ANTRGT Bt ¥ Toal g1 ¥, Hifeh N9, fha, Afnferd &1 ws
ISl B MG T8l & gAY Dlg DIy dATAD! B Fhdl ©l $HD {7 3MUhT el
T Bl AU BRD eIl DI Al YR T W G AR | PR YA 8 b wa,

9D ol Iee B W 2

319 Fop 39 =feyT, feohed f3ar ok o fad &) a1 & & &, o1 I8 98 &1 oifb
S-G9 AT DI S I Bl 8, Al I8 ARBR S PIg A A CEHR ol ol g 9 A
T 1 WY A7 ST | J@T AT b §7 W9 d1al bl Tg bal o g1 Ao g9 uga
g1 lfp A STl & HIEH W (U I Ped © [P go adl ¥ Il 87 BH gRI A8l Il
Fife w9 e T ared €1 99 ared € P o i omd, ofhd -k a6 37 Sfeam an
SHTE 4 1 Si$AT Bl d1d O & &1 I8 WaAxATeh gl

[HMT ABIGY, JMER ®fs [9ges Sl A faa #31 it 9 wRqga f5ar g8 39 &A
AP A § b SAD! YA 11 I8! ARV S8l 9l & AT § 3+ a1d FTHATE HRaT

HEREIE




11.03.2016 126

3 BIvers PAR (ATEET) @ AFHY FUURT FBIGd, T o JMMER wrs (i 3R o=
Feriifea, ygfaensll iR Jamel &1 dféa 9RkaM) fadwd, 2016 W ara &1 Aldr &,
99 10 3T ggd-agd g=are|
14.42 hours (Hon. Speaker in the Chair)

# 39 89U &1 qHIT AT § R 3UD A & § WHR Dl $o gl ) a9y
&I o BT 38 W BT | = Ay Iz 2 5 el @l & afdaa SHert &1 SR
BN W g B 9@ T IR I8 Fawen 39 9 # 76 nfl, @ 6w & yed AviRet & qa
HfAPR BT Aer-HeT Ieoras BN 3 WRBR JHARad &Y 6 HA i ae &1 afaam
e &1 fee i RRAfT 7 5l ddR &1 gHaanT 1 8l

H A ST AR B AT Bl ARG |l UG]S NPT BRAT TS g, Sl
YR HTe & FW fewoh o MWt gl 3rd: 71 vl b1 Al & # g1 Bl i deb 3R
HTS T ARG B e & Fqard g, @ B Iodi § Ig SM BB 85 dP 1 & ol ol
fAeR # ¥g B T 80 Wi IR B AT &l 3« I8 YHTEd HRA B fh ¥ B &
ANIR® BT YR P SU 8 AR M:Yed Sucrer ol

RHR o Al # Gl DR Boliarg] HRA dlel ANRD] W &8 Dl HGG B &
g 99 W Ry w5y & ¥at B Ayl foedt fady oRRIfY # g9t gouar 7 &1 3R s R
ol Rl gPR A dU-darE T Bl AR AER DHIS BT Sel YR W [ R I

gcTic ¥ SIIS| $HG AI9-A1Y 39 ISl W DS 8T 7 9% IR §, 30 4 Wer  gAfaa
B, Rifd AR & & Al bl qrAHIfeed AN Ud I qaSil deb Dl SIHIRAT G
2l

31d: Bls W AfR 57 JAFHINAT BT GOUAN T B b, 9D (oY SIS DI R
JET U 36H B ol WRPR 3 QW ke GRIE [ & Al w81 Ul b dd H
U 9T WHIE DHRAT g AR H A A SN Al w0 F be b g9 fAggs @
TS HHE | ST I 3R §EX ARl § g2l &l 9| ggarg|




11.03.2016 127

SHRI ASADUDDIN OWAISI (HYDERABAD): Madam Speaker, I stand to
oppose the Bill for various reasons which I will list out right now.

Is Aadhaar mandatory? Justice A.P. Shah Committee of Experts on Privacy
recommended that the Bill should specify whether an individual has the right to
opt in or opt out of providing their Aadhaar number and the service should not be
denied to individuals. The UIDAI said that this is voluntary. But if you read
section 7, it makes Aadhaar mandatory. I want the hon. Minister to please
enlighten me on this. Section 7 says that if anyone does not have an Aadhaar card,
he will be offered alternate and viable means. What does ‘viable’ mean? Is it
viable to you or viable to me? The third point is, UIDAI has suggested that
construction and mining workers should be put in the list of exceptions. You have
done it and you have made Aadhar compulsory for them. It was rightly said by
the Congress Member as to what is the definition of national security? It is a very
subjective understanding which the Government can use against anyone.

Clause 32(1) and Clause 54(w) mention time period for maintaining
authentication records. This will be completely misused for activities or profiling
individual behaviour.

Section 33(1) speaks about disclosure of demographic information and that
too by a District Judge. But no such order shall be made without giving an
opportunity of hearing to UIDAI, but not to the person whose data has been
disclosed. It means I will not be given an opportunity.

Section 33(2) can be misused and will lead to continuous surveillance
without any notification to the user even after surveillance ceases, violating one of
necessary and proportionate principles of communication surveillance.

This Bill lacks provision of giving notice to a person in case of breach of
information in case of third party, use of data or change in purpose of data which
were among the provisions recommended by Justice Shah Committee on privacy.
If there is a breach, the provisions are so weak that the complaint against the

disclosure will go to adjudicatory authority who can be IT Secretary in the State



11.03.2016 128

who has no knowledge of law, no courts are there and no infrastructure is there.
Let me give a classic example. The Cyber Appellate Tribunal has not been made
operational in last three years. Civil remedies offered are mere illusionary.

As per section 31, if I want to correct my record, my name or my caste, |
can only request the UIDAI authority and the authority has to be ‘satisfied’. It is
again very subjective. There is no penalty on Authority if it fails to respond. The
Bill does not provide for a user even to be able to approach the Court, to ask for
his information to be corrected in Aadhar Card.

As for renewal of request for disclosure, data will be revised by a
Committee of Cabinet Secretary. The earlier Committee had the nominees of the
Prime Ministers, the nominees of the Leader of the Opposition and three nominees
of Union Cabinet. That would have been a much tighter control. Let me give you
a classic example. We celebrate Women’s Day. The Supreme Court has said,
‘Allow dance bars in Mumbai.” The Supreme Court also said that the right to
privacy of people, who patronize dance bars, has to be protected. It is amazing.
What about people outside who don’t go to dance bars? We should have brought
a Bill in this Parliament saying this is the Right to Privacy and Right to Privacy is
a Fundamental Right. We have left it to the Supreme Court.

John Locke rightly said, “The end of law is not to abolish or restrain, but to
preserve and enlarge freedom.” Last week, we came to know that our public
sector banks have written off Rs 1.4 lakh crore loans to corporates. What we are
giving as subsidies are crumbs to the poorest of the poor and we are worried about
the leakage. How would you stop the leakage of this corporate loot?

Lastly, Clause 7 authorizes the Central and State Government to make

conditionality for any person to undergo Aadhar authentication for availing a
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service. To file an FIR, I will have to go for Aadhar authentication. To go to
AIIMS or Safdarjung hospital, Aadhar authentication is needed. That is why I am
of the opinion there are a lot of problems in this Bill. This should be referred to
the Standing Committee. Mark my words; we are midwifing a police State. Mark

my words. That is why I stand to oppose it. Thank you.
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Hon. Speaker Madam, this
Bill was originally initiated by UPA under the able leadership of Shrimati Soniya
Gandhi and Dr. Manmohan Singh. If it had been adopted by this Government as it
is, we would not have had any objections. But you have brought some
amendments to this Bill. Who should obtain Aadhar? That is the question. If you
read Section 3, every resident shall be entitled to obtain Aadhar. That is the word
used. Instead of that, what I am thinking of is why we can’t insert ‘every resident
shall obtain an Aadhar number?’ It is because what is happening is that an Aadhar
Card holder need not be a PAN Card holder but every PAN Card holder should
hold an Aadhar Card.

The hon. Supreme Court in a judgement has held that Aadhaar Number is
absolutely not mandatory for opening bank accounts or getting phone connection
etc. The very purpose of this Bill will be defeated if everyone in this country is
not issued an Aadhaar Card. This will give an account to the country by which it
can ascertain or get information regarding the number of citizens and their details.
Everything can be obtained if it is made mandatory. The word ‘shall be’ should be
used instead of ‘may be’ entitled to.

I seek your indulgence to Section 5 which says:

“The Authority shall take special measures to issue Aadhaar number

to women, children, senior citizens, persons with disability,
unskilled and unorganised workers, nomadic tribes or to such other
persons who do not have any permanent dwelling house and such
other categories of individuals as may be specified by regulations. ”

I agree with it but you have not specifically mentioned the special measures
you are adopting to see that everybody obtains Aadhaar Number.
In the same tenor in Section 9 you are saying:

“The Aadhaar number or the authentication thereof shall not, by
itself, confer any right of, or be proof of, citizenship or domicile in
respect of an Aadhaar number holder. ”
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On the one hand you are adopting some special measures to see that people
mentioned under Section 5 are issued with the Aadhaar Number and on the other
hand you are also telling that it will not confer any right of citizenship or domicile
to the persons holding Aadhaar Number.

In the original Bill, which the UPA had brought, there was a provision for a
Review Committee. A Review Committee is absolutely required. There are some
flaws. There 1s absolutely nobody to review the decision taken by this authority.
That is why a Review Committee is necessary. It should have been formed so that
if something wrong is done by this Committee or if the Government wants to have
its hand in this, through Review Committee the Government can assess the
situation and can rectify any mistake committed by this authority. A provision
regarding the constitution of a Review Committee, which was originally inserted
in the Bill brought by the UPA Government, has been deleted in this Bill.

I wanted to bring some other factors but because of the time constraint |
would like to make one last point. I would like you to refer to Section 33, which
says:

“Nothing contained in sub-section (2) or sub-section (5) of section
28 or sub-section (2) of section 29 shall apply in respect of any
disclosure of information, including identity information or
authentication records, made pursuant to an order of a court not
inferior to that of a District Judge:

Madam, only the District Judge has got a right to get information or
disclosure of information. If you look at Section 47, it says:

“(1) No court shall take cognizance of any offence punishable under
this Act, save on a complaint made by the Authority or any officer or
person authorised by it.

(2) No court inferior to that of a Chief Metropolitan Magistrate or a
Chief Judicial Magistrate shall try any offence punishable under this
Act.”



11.03.2016 132

Chapter 7 deals with some of the punitive provisions. According to that
even if there is some unaurhorised disclosure by an officer then a Chief Judicial
Magistrate or a Chief Metropolitan Magistrate can try that offence, whereas under
Section 33 it has been mentioned that a judge not below the rank of a district judge
has got right to get information about the card holders. There is some anomaly.
Please look into it. The Supreme Court has interfered in some Aadhaar Card
matters. That should not happen again as it will definitely be subjected to the
scrutiny by the Supreme Court and that is why we must take utmost care while
deliberating it. As my senior friends have said, I also urge upon this Government
to see that this Bill is referred to the Standing Committee so that this Bill can be

discussed more effectively.



11.03.2016 133

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I am extremely grateful to the hon. Members who have
spoken at length on this Bill.

I may just add one observation with regard to a suggestion made by several
Members. They have asked what is the hurry and urgency. Why should it not go
to a Committee? This idea was first conceived by the UPA in 2009.

It is seven years since then. Except for some questions with regard to
privacy and disclosure of information which have been raised which I will just
answer, most speakers have actually supported this Bill. This gives us an
opportunity to really analyse to ourselves including myself who may be
responsible for this that the principle purpose of this Bill is to empower the State
to distribute the resource of the State to the deserving people and save revenue so
that it does not go to undeserving people.

A Bill on which there is almost a near consensus barring one or two
discordant voices, it must take us seven years before we can legislate. We have
already gone through in some form or the other through the Committee process
also. The fact that we have gone through seven years itself is a good reason that
now enough is enough and we must go ahead and pass this Bill.

The effect is going to be that both the Central Government and the State
Governments are going to save thousands of crores of rupees after having serviced
and served the poor people and these thousands of of crores rupees that they will
save from the undeserving people are further resources which can go to the
advantage of serving those people. So, there is an element or urgency as far as this
Bill is concerned.

Madam, the speakers from the Congress Party have raised several issues. |
would just deal with some of the important ones. In substance I found that there
was no principle objection to the idea of Aadhar. After all it was the Congress

Party which conceived of it. They perceived it in a Bill which provided for the
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establishment of an authority and they gave this idea of a unique identity. What
we will do with that unique identity number, the Bill did not speak of it. So, it
said that there shall be a unique identity authority; it will issue an Aadhar number;
and there will be biometrics. So identification and personality of each individual
and its special features will be identified but to what purpose it will put to use, the
Bill did not conceive of that. That is probably the reason that Members had
apprehension as to why you want this. The courts also had apprehensions. The
citizens’ groups had apprehensions and this whole debate of secrecy and privacy
arose.

Learning from that experience, we have improved upon that idea and the
improvement upon that idea is that the principle purpose of this Bill and the focus
of this Bill is now shifted. It is because at the end of the day what are our
subsidies? Subsidy is an amount which a Government gives from its own
revenues to service the poor and vulnerable sections of the people. But the
problem with the subsidy is that it can become an unquantified amount which is
given to an unidentifiable section of people.

Till a few months ago if not a year or two ago, people like me were also
receiving an LPG subsidy. If I go and buy kerosene, I am entitled to a subsidy.
Every time I filled up petrol in my car two-three years ago, I was getting a subsidy
from the State.
15.00hours

Every time I bought diesel, I was getting a subsidy. Now, the question
which arises is, are people like me who are completely undeserving in this matter
should even one rupee of the State be spent on me or should it be spent on the poor
and the vulnerable? The answer is very clear. It should be spent on the poor and
the vulnerable. Therefore, borrowing from the UPA idea of having a unique
identity we have shifted the focus and the focus is that subsidies must now be
targeted. Nobody should be able to get it twice over or four times over. You

should be able to identify the people who get it and those people in a targeted
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manner must get the benefit and we have shifted the focus and the focus is that
subsidies must now be targeted. Nobody should be able to get it twice over or four
times over. You should be able to identify the people who get it and those people
in a targeted manner must get the benefit and those who are undeserving must be
phased out. The Government and the State will save resources and these resources
must further be spent for the welfare of those people who deserve it. That is the
principal object. Therefore, why it becomes a Money Bill, in our submission, that
is for the hon. Speaker to take a final view. Under article 110(c) any money going
into the Consolidated Fund of India or coming out of Consolidated Fund of India,
any legislation that deals with it is substantively a Money Bill. Now, the question
was that if there is additional machinery which is being created for enforcement of
that, predecessor hon. Speakers had taken a view that machinery is incidentally
created, principal purpose is the spending of the money and the targeting of that
money in a particular manner so it does not lose its character as a Money Bill. If it
is a Money Bill, it must follow the procedure of a Money Bill. Now, if the
Congress Party wanted the credit that they gave birth to this idea and they want a
copyright on this idea, I give them the benefit of that copyright. That should be a
good reason that they should support this Bill. So, please do not oppose a Bill, do
not even delay a Bill which you say you gave birth to. It is a coincidence of history
that we have the opportunity and privilege of finally being put into Government
but any Government, the Congress is in power in many States and it will benefit
the Congress ruled States. Hon. Members from Telengana have said how
effectively they are using this instrument; hon. Members from the TDP have said
how effectively they are using this instrument. From the State of West Bengal to
the State of Karnataka, it is going to help each and every State. Money Bill is a
rule, whether it is the General Budget or the Railway Budget. Money Bill has a
particular procedure in the Constitution. You do not bye-pass a particular House. It

goes to the other House and it is discussed there and that House votes upon in
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some Bills and gives its advice and suggestions as far as Money Bills are
concerned.

An hon. Member mentioned that this Government scrapped the Unique
Identity Authority and Shri Nilekani was forced to go out. We did not scrap the
authority. We did not request Shri Nilekani to go out. In fact, much before we
were voted to power, he decided to join the Congress Party and contest as a
Congress candidate. So he had to resign from a public office. The hon. Members
from the Congress may correct their facts as far as that is concerned. I must say to
the credit of Shri Nilekani who struggled for five years to see this come through
and today at least he is having the last laugh and he is writing articles and saying
at least somebody has accepted my idea and this is going to be good for the
system. So, if the hon. Members from the Congress wanted his certificate, I think,
they already have it as far as this Bill is concerned.

Madam Speaker, two to three other points have been made. How do we get
everybody to join? Ninety-seven per cent of the Members are already adults.
Children will have to join in a big way. That will take some time. On an average,
everyday, five to seven lakh people are joining this. Therefore, time is not very far
way when everybody will join in. One of the hon. Members mentioned as to why
the Government have said that a person is entitled to. This is exactly the language
which was there in the original UID Bill also. You entitle a person and that
entitlement enables him to seek subsidy. But for the purpose if he wants a benefit,
then he needs to produce this identity. Now the principal issue is, is privacy or
security going to the affected? I am not getting into this privacy debate which is
before the Supreme Court. It is because a conservative Supreme Court in the
1950s and 1960s had said that privacy is not a Fundamental Right. Subsequently
some judges took a view that it is a Fundamental Right. They will resolve that
legal issue. But if you look at the Bill, you will find that we have added a whole
chapter which is Chapter VI. Chapter VI deals with Secrecy and confidentiality of

information. It is very different from what it was in the earlier Bill. The authority
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shall ensure secrecy, identity of information and authentication of individuals.
Then the whole procedure is given.

If you see Section 8, you can find that some data can be shared with the
consent of the individual. But biometrics cannot be shared even with his consent.
If a person says that his biometrics may be given to any other person, it cannot be
shared and so, we have taken a protection against that provision.

Section 29 puts a restriction on sharing of biometrics. No core biometric
information collected under this Act shall be shared with anyone for any reason
whatsoever.  So, there is a complete protection as far as biometric secrecy is
concerned.

Shri Satpathy wanted to know whether DNA can be a part of it. The Act
does not say so. Regulations can expand it but if ever regulations expand it, the
regulations will have to be Tabled here and this House will have the right then to
accept those regulations or not because there is a procedure for it. There is a
parliamentary control over regulations itself.

Then Shri Owaisi had put a question. He is not here now. These days,
Madam, it has become very fashionable that when any action takes place in a
college or somewhere, you say that democracy is in danger, and we are becoming
a Police State. Why are we becoming a Police State? It is because we are having
information about our own people. So, we become a Police State. With whom
will it be shared? Section 29(3) says:

“No identity information available with a requesting entity shall
be—

(a) used for any purpose, other than that specified to the
individual at the time of submitting any identity information for
authentication;”

So, information cannot be used for any purpose. Then biometrics shall be
stored in a particular manner that you create fire walls around it so that there is no

leakage which is possible.
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Now, what if a court wants it? 1 cannot bar the powers of courts. If a court
wants it, it has to be somebody above a District Judge who has to ask for that
information. Now, you mentioned whether there is going to be a review or not. If
the disclosure of information is going to be made for some purpose, there will be a
specially directed Joint Secretary like officer and every decision he takes will be
reviewed by a Committee headed by the Cabinet Secretary. It is exactly the
suggestion that you had made. So, that is also protected for.

Therefore, there is a lot of care which has been taken to make sure that
information does not get leaked out as far as informants are concerned.

The hon. Member from Shiv Sena, Shri Sawant, wanted to know as to what
is going to be the impact as far as citizenship is concerned. Section 9 itself very
clearly mentions in this Bill that since it applies to residents, there is a declaration
in law and it does not confer any rights of citizenship on a person of whom the
aadhar card is there. The law itself clearly states it.

Section 57 is regarding whether the aadhar card number can be used by any
other authorities. I cannot bar other authorities. For instance, if the RBI were to
have under its Act a provision that for a bank account, you need a card or for an
admission to a Government college, you need a card for identity, or to establish
some other proof, you need a card, the Act does not debar that itself.

Private agencies at times, take thumb impression, etc. Even those have
been protected as secret information under this Act. So, even if a private agency
takes it cannot leak it out. So, the question of fear which the hon. Member, Shri
Satpathy, has that it can be used for some form of ethnic cleansing and so on, I do
not think is correct.

Shri Owaisi mentioned a point that if disclosures are to be made only on
grounds of national security, national security is not defined. I do not think there is
any legislation in India which defines national security. Threats to national
security may vary from time to time. The National Security Act did not define

what national security is but it is for the courts then to interpret on the user for



11.03.2016 139

national security. In liberal democracies like England, the word ‘national security’
is not defined under any Act. But everybody in the given context understands what
national security is. I only want to inform this House that the purpose of this Bill
is not to identify people for some collateral purpose, but to make sure that the
benefits of public revenue reach the right people. That is the only purpose of this
Bill at present.

Therefore, I commend this Bill to this House for acceptance.

HON. SPEAKER: The question is:

“That the Bill to provide for, as a good governance, efficient,
transparent and targeted delivery of subsidies, benefits and services,
the expenditure for which is incurred from the Consolidated Fund of
India, to individuals residing in India through assigning of unique
identity numbers to such individuals and for matters connected
therewith or incidental thereto, be taken into consideration. ”

The motion was adopted.

Clause 2 Definitions
HON. SPEAKER: The House will now take up clause-by-clause consideration of
the Bill.
Shri Tathagata Satpathy, are you moving your amendment?
SHRI TATHAGATA SATPATHY: Yes, I am moving the Amendment No. 14 to
Clause 2. I beg to move:
Page 2, lines 17 and 18, --

omit , or other such biological attributes of an individual as
may be specified by regulations”. (14)

HON. SPEAKER: I shall now put Amendment No. 14 to Clause 2 moved by Shri
Tathagata Satpathy to the vote of the House.

The amendment was put and negatived.
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HON. SPEAKER: Shri N.K. Premachandran — not present.
Shri Rajeev Satav, are you moving your amendment?
SHRI RAJEEV SATAV : Yes, [ am moving the Amendment No. 42 to Clause 2.
I beg to move:
Page 3, for lines9to 11, --

Substitute ‘(v) “resident” means an individual who has resided in
India for a period of three hundred and sixty-five days immediately
preceding the date of application for enrolment;’. (42)

HSH, AT 391 & 2 % 9 RS # Gt ergH iR U e8d IRAT &t Frgfad
® IR § forar M1 E, @ AU Pl <gH b T Rl e PR Xe &7 IR, AU Wl SRR
Y PR W &, F7al TSR BN, a1 319 I fecrsr Hear?

HON. SPEAKER: I shall now put Amendment No. 42 to Clause 2 moved by Shri

Rajeev Satav to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Shri B. Vinod Kumar — not present.
The question is:
“That clause 2 stand part of the Bill”.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Aadhar Number
HON. SPEAKER: Shri N.K. Premachandran — not present;
Shri B. Vinod Kumar — not present.
The question is:
“That clause 3 stand part of the Bill”.

The motion was adopted.
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Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5 Special measures for issuance
of Aadhaar number to certain
category of persons
HON. SPEAKER: Shri N.K. Premachandran — not present.
The question is:
“That clause 5 stand part of the Bill”.
The motion was adopted.

Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.

Clause 8 Authentication of Aadhar Number

HON. SPEAKER: Prof. Saugata Roy — not present.
Shri Tathagata Satpathy, are you moving your amendment?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, I am moving
Amendment No. 15 to Clause 8.
I beg to move:
Page 4, lines 26 and 27, --
omit “in such manner as may be specified by regulations”. (15)
HON. SPEAKER: I shall now put Amendment No. 15 to Clause 8 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: Shri B. Vinod Kumar — not present.
The question is:
“That clause 8 stand part of the Bill”.
The motion was adopted.

Clause 8 was added to the Bill.
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Clause 9 Aadhar Number not evidence of
citizenship or domicile, etc.

HON. SPEAKER: Shri B. Vinod Kumar — not present.
The question is:
“That clause 9 stand part of the Bill”.
The motion was adopted.

Clause 9 was added to the Bill.

Clause 10 Central Identities Data Repository
HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 10 stand part of the Bill”.
The motion was adopted.

Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

Clause 12 Composition of Authority
HON. SPEAKER: Shri Rajeev Satav, are you moving your amendment?
SHRI RAJEEV SATAV: Yes, I am moving Amendment No. 43 to Clause 12.
I beg to move:
Page 5, line 14, --
Omit “part-time or”. (43)
HON. SPEAKER: I shall now put Amendment No. 43 to Clause 12 moved by Shri
Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 12 stand part of the Bill”.
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The motion was adopted.

Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 14 Term of office and other conditions
of Service of Chairperson and Members

HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 14 stand part of the Bill”.

The motion was adopted.

Clause 14 was added to the Bill.

Clause 15 Removal of Chairperson and Members
HON. SPEAKER: Shri N.K. Premachandran — not present.
The question is:
“That clause 15 stand part of the Bill”.

The motion was adopted.
Clause 15 was added to the Bill.

Clause 16 Restriction on Chairperson or Members
on employment after cessation of office

HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 16 stand part of the Bill”.

The motion was adopted.

Clause 16 was added to the Bill.
Clauses 17 to 22 were added to the Bill.
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Clause 23 Powers and functions of Authority

HON. SPEAKER: Prof. Saugata Roy — not present.
Shri Tathagata Satpathy, are you moving your Amendments Nos. 16 & 17
to Clause 23?
SHRI TATHAGATA SATPATHY: No, Madam, I do not press my amendment.
HON. SPEAKER: Shri N.K. Premachandran — not present.
Shri Rajeev Satav, are you moving Amendment No.44 to Clause 23?
SHRI RAJEEV SATAV: Yes, | am moving my Amendment No.44 to Clause 23.
I beg to move:
Page 8, omit lines 47 and 48. (44)
HON. SPEAKER: I shall now put Amendment No. 44 to Clause 23 moved by Shri
Rajeev Satav to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 23 stand part of the Bill”.
The motion was adopted.
Clause 23 was added to the Bill.
Clauses 24 and 25 were added to the Bill.

Clause 26 Accounts and audit
HON. SPEAKER: Shri Rajeev Satav, are you moving your Amendment No.45 to
Clause 26 ?
SHRI RAJEEV SATAYV : No, I do not press my Amendment to Clause 26.
HON. SPEAKER: The question is:
“That clause 26 stand part of the Bill”.
The motion was adopted.

Clause 26 was added to the Bill.
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Clause 27 Returns and annual report, etc.

HON. SPEAKER: Shri Rajeev Satav, are you moving Amendment No.46 to
clause 27?
SHRI RAJEEV SATAV: Yes, I do not press my amendment.
HON. SPEAKER: The question is:
“That clause 27 stand part of the Bill”.
The motion was adopted.
Clause 27 was added to the Bill.

Clause 28 Security and confidentiality of information

HON. SPEAKER: Prof. Saugata Roy — not present.
Shri Rajeev Satav, are you moving Amendment No.47 to Clause 28?
SHRI RAJEEV SATAV: Yes, | am moving my amendment. I beg to move:
Page 10, for lines 22 to 24,--

substitute “(b) ensure that the agencies, consultants, advisors or other
persons appointed or engaged for performing any function of the
Authority under this Act work on masked IDs in place of actual
Aadhaar IDs and only the Authority shall have the unique key
linking masked IDs to Aadhaar IDs; (47)

HON. SPEAKER: I shall now put Amendment No. 47 to Clause 28 moved by Shri

Rajeev Satav to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That Clause 28 stand part of the Bill”.

The motion was adopted.

Clause 28 was added to the Bill.
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Clause 29 Restriction on sharing information

HON. SPEAKER: Shri Tathagata Satpathy, are you moving your Amendment No.
18 to Clause 29?
SHRI TATHAGATA SATPATHY: No, Madam, I do not press my Amendment.
HON. SPEAKER: Shri N.K. Premachandran — not present.
The question is:
“That Clause 29 stand part of the Bill”.
The motion was adopted.
Clause 29 was added to the Bill.
Clause 30 was added to the Bill.

Clause 31 Alteration of demographic information
or biometric information

HON. SPEAKER: Shri N.K. Premachandran — not present.
Shri Rajeev Satav, areyou moving Amendment Nos. 48 and 49 to
Clause 31.
SHRI RAJEEV SATAYV : No, I do not press my Amendments.
HON. SPEAKER: The question is:
“That Clause 31 stand part of the Bill”.
The motion was adopted.
Clause 31 was added to the Bill.
Clause 32 was added to the Bill.

Clause 33 Disclosure of information in certain cases

HON. SPEAKER: Shri Tathagata Satpathy, are you moving your Amendment No.
19 to clause 33?
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SHRI TATHAGATA SATPATHY : I wish, I hope and I pray, Madam with folded
hands that you would say good this time to me also that you were telling our junior
colleague from Congress. Can I have half a minute? I beg to move:

Page 11, line 44,--

after “Authority”
add “ and permission from the individual whose data is to be
disclosed”. (19)

Madam, this one, I am moving. [ am only adding — after line 44, which says
— provided that no order by the court and this sub-section shall be made without
giving an opportunity of hearing to the authority. I am adding — and “permission
from the individual whose data is to be disclosed.”

Madam, you might know, there is a pharma company which is carrying out
very many tests across many States of India. It is giving tablets to girls from the
age of seven to 14 — for seven years continuously. It is saying that if girls pre-
puberty and post-puberty take this tablet for seven consecutive years, then, at a
later stage, they will not have Cancer of the ovary. This is a claim. Nobody knows
because this test was started about one and a half years ago. Nobody knows what
is the truth? Things like Aadhaar Card would be utilized by such companies to
collect data about individuals. So, my request to the Government is that this
addition, without any ego problem, and permission from the individual use data is
to be disclosed may be added, if found fit. Thank you, Madam. I do not press my
amendment.

HON. SPEAKER: Shri N.K. Premachandran — not present.

Shri Rajeev Satav, are you moving Amendment No.50 to Clause 33?

SHRI RAJEEV SATAYV : In this Amendment, the only request to the Government
is that they should publish a report of total number of directions issued under this

sub-section. [ am moving my amendment. I beg to move:
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Page 12, after linel0,--
add “Provided also that the Government shall publish a report
summarizing the total number of directions issued under this sub-
section.”. (50)

HON. SPEAKER: I shall now put Amendment No. 50 to Clause 33 moved by Shri

Rajeev Satav to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: Shri B. Vinod Kumar — not present.

The question is:
“That clause 33 stand part of the Bill”.
The motion was adopted.
Clause 33 was added to the Bill.

Clause 34 Penalty for impersonation at time of enrolment

HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 34 stand part of the Bill”.
The motion was adopted.
Clause 34 was added to the Bill.

Clause 35 Penalty for impersonation of Aadhar number
holder by changing demographic information
or biometric information
HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 35 stand part of the Bill”.

The motion was adopted.

Clause 35 was added to the Bill.
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Clause 36 Penalty for impersonation

HON. SPEAKER: Prof. Saugata Roy — not present.
The question is:
“That clause 36 stand part of the Bill”.
The motion was adopted.
Clause 36 was added to the Bill.

Clause 37 Penalty for disclosing identity infomation

HON. SPEAKER: Prof. Saugata Roy — not present.
Shri Rajeev Satav, are you moving Amendment No.51 to clause 37?
SHRI RAJEEV SATAV: I do not press my amendment.
HON. SPEAKER: The question is:
“That clause 37 stand part of the Bill”.
The motion was adopted.
Clause 37 was added to the Bill.

Clause 38 Penalty for unauthorised access to the
Central Identities Data Repository

HON. SPEAKER: Shri Rajeev Satav, are you moving Amendment Nos.52 to 61 to
clause 38?
SHRI RAJEEV SATAV: I do not press my Amendments.
HON. SPEAKER: The question is:
“That Clause 38 stand part of the Bill”.
The motion was adopted.
Clause 38 was added to the Bill.
Clauses 39 and 40 were added to the Bill.
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Clause 41 Penalty for non-compliance
with intimation requirements

HON. SPEAKER: Shri N.K. Premachandran — not present.
The question is:
“That clause 41 stand part of the Bill”.
The motion was adopted.
Clause 41 was added to the Bill.
Clause 42 was added to the Bill.

Clause 43 Offences by companies

HON. SPEAKER: Shri Rajeev Satav, are you moving Amendment No.62 to
Clause 43?

SHRI RAJEEV SATAYV : I do not press my Amendments.
HON. SPEAKER: The question is:
“That clause 43 stand part of the Bill”.
The motion was adopted.
Clause 43 was added to the Bill.
Clauses 44 to 47 were added to the Bill.

Clause 48 Power of Central Government
to supersede Authority

HON. SPEAKER: Shri Tathagata Satpathy, are you moving your Amendment No.
20 to clause 48?

SHRI TATHAGATA SATPATHY: Yes, Madam, I am moving. I beg to move :
Page 14, line 33,--

for “by notification”

substitute “after consent from both Houses of Parliament™.
(20)
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I just want a substitution, by notification — I insist that it should be after
consent from both Houses of Parliament. As the Minister suggested, it should
come to Parliament for changes. Here, you have denied Parliament the right. So, |
would request this. As the Minister himself has said and that is why I am insisting.
The Minister has stated it right now that it should come back to Parliament. And I
am pressing for it.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Regulation is always laid on the Table of the House.

HON. SPEAKER: About regulation he said that it will be laid on the Table of the
House.

I shall now put Amendment No. 20 to Clause 48 moved by Shri Tathagata
Satpathy to the vote of the House.

The amendment was put and negatived.
HON. SPEAKER: Shri N.K. Premachandran - Not present
The question is:
“That clause 48 stand part of the Bill.”
The motion was adopted.
Clause 48 was added to the Bill
Clause 49 was added to the Bill..

Clause 50 Power of Central Government
to issue directions

HON. SPEAKER: Shri Tathagata Satpathy.
SHRI TATHAGATA SATPATHY: Madam, I do not press my amendment.
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HON. SPEAKER: The question is:
“That clause 50 stand part of the Bill.”
The motion was adopted.
Clause 50 was added to the Bill.
Clause 51 was added to the Bill.

Clause 52 Protection of action taken in good faith

HON. SPEAKER: Shri N.K. Premachandran - Not present
The question is:
“That clause 52 stand part of the Bill.”
The motion was adopted.
Clause 52 was added to the Bill.
Clause 53 was added to the Bill.

Clause 54 Power of Authority to make regulations

HON. SPEAKER: Shri N.K. Premachandran - Not present
The question is:
“That clause 54 stand part of the Bill.”
The motion was adopted.
Clause 54 was added to the Bill.
Clauses 55 to 57 were added to the Bill.

Clause 58 Power to remove dificulties
HON. SPEAKER: Shri Tathagata Satpathy.
SHRI TATHAGATA SATPATHY: Madam, I beg to move:
Page 17, lines 43 and 44,--
for “three years”

substitute “six years”. (22)
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Madam, here they have stated in page 17, lines 43 and 44 that changes to
the rules can be made in the next three years. Now Aadhaar will be a continuous
thing. It is not that children would not be born in India and no further enrolment
would be required. Therefore, this period of three years, which will expire in 2019,
does not seem reasonable. It should be unlimited, if not, at least for six years it
should be open for scrutiny and for changes. This is my amendment.

HON. SPEAKER: I shall now put Amendment No. 22 to Clause 58 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 58 stand part of the Bill.”
The motion was adopted.
Clause 58 was added to the Bill.
Clause 59 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. SPEAKER: The Minister may now move that the Bill be passed.
SHRI ARUN JAITLEY : Madam, I beg to move:

“That the Bill be passed.”
HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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15.28 hours

MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA - Contd.

SECRETARY GENERAL: Madam Speaker, I have to report the following

message received from the Secretary General of Rajya Sabha:-

‘In accordance with the provisions of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya Sabha, I am directed to enclose a
copy of the Real Estate (Regulation and Development) Bill, 2016 which has
been passed by the Rajya Sabha at its sitting held on the 10™ March, 2016.”

1. Madam, I lay on the Table the Real Estate (Regulation and Development)
Bill, 2016 as passed by Rajya Sabha on the 10™ March, 2016.
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15.29 hours

MOTION RE: 19" AND 20" REPORTS OF COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESOLUTIONS

SHRI JAYADEV GALLA (GUNTUR): Madam, I beg to move the following:-

“That this House do agree with the Nineteenth Report of the
Committee on Private Members’ Bills and Resolutions presented to
the House on 2 March, 2016, subject to modification that para 4 and
sub-para (ii) of para 5 of recommendations thereof, relating to
allocation of time to Resolutions, be omitted and also agree with the
Twentieth Report of the Committee presented to the House on 10
March, 2016.”.

HON. SPEAKER: The question is:

“That this House do agree with the Nineteenth Report of the
Committee on Private Members’ Bills and Resolutions presented to
the House on 2 March, 2016, subject to modification that para 4 and
sub-para (ii) of para 5 of recommendations thereof, relating to
allocation of time to Resolutions, be omitted and also agree with the
Twentieth Report of the Committee presented to the House on 10
March, 2016.”

The motion was adopted.
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15.30 hours
PRIVATE MEMBERS' BILLS -Introduced
HON. SPEAKER: Item 26; Yogi Adityanath — not present.
Item 27; Yogi Adityanath — not present.
(i) Artisans (Welfare) Bill, 2015"
N Pelter R Rig (siiTare) @ srexer Heqn, § W@ Bl g b aHior el & SRRT &
HAT & foly HFRIR BT 916 & Tod d1 IT9 Fafda fAwai &1 Igdg w3 aral fadae®
DI QRAAUT BT B AN & S
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of an Artisans Welfare Board for the welfare of the
artisans living in the rural areas and for matters connected
therewith.”

The motion was adopted.

N gefter o Rie: 7ee, F Rdve Rwnfia™ o= gl

15.30 Y2 hours

(ii) Civil Liability for Nuclear Damage (Amendment) Bill, 2015*
(Amendment of sections 35 and 46)

SHRI HARISH MEENA (DAUSA): I beg to move for leave to introduce a Bill to
amend the Civil Liability For Nuclear Damage Act, 2010.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Civil

Liability For Nuclear Damage Act, 2010.”

The motion was adopted.

SHRI HARISH MEENA : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 11.03.2016
** Introduced with the recommendation of the President.
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HON. SPEAKER: Item 30; Shri Pralhad Joshi — not present.
Item 31; Shri Pralhad Joshi — not present.
Item 33; Shri Pralhad Joshi — not present.

15.31 hours

(iii) Right to Access of Judicial Proceedings
and Information Bill, 2016

SHRI RAJEEV SATAV (HINGOLI): I beg to move for leave to introduce a Bill
to provide for access to judicial proceedings of the Supreme Court and its Benches
by prescribing digital recording of all judicial proceedings and making them
available online to the public in general to foster greater accountability and for
matters connected therewith.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for access to
judicial proceedings of the Supreme Court and its Benches by
prescribing digital recording of all judicial proceedings and making
them available online to the public in general to foster greater
accountability and for matters connected therewith.”

The motion was adopted.

SHRI RAJEEV SATAYV : I introduce the Bill.

HON. SPEAKER: Item 34; Dr. Kirit Somaiya — not present.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 11.03.2016
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15.31 Y2 hours

(iv)Compulsory Basic Facilities for Widow
and Orphans Bill, 2016

5t R g (M) @ ey #egyT, § UwIa BRal g b fagansii o sreil @1 srmary,
HIoH, T, Sargdl 3R el SRl SRl SRy Jiagr du1 9 dHe (99 BT Iudy
R dTel [ DI RAAMYT BT B AR & Y|

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for compulsory
basic facilities like housing, food, water, medicine and security to
widows and orphans and for matters connected therewith.”

The motion was adopted.

2 AR g9 @ wee, ¥ fAgus gRefia HRan gl

15.32 hours
(v)Personal Bankruptcy (Declaration and Rehabilitation) Bill, 2016*

st R ga (M=) ¢ rege Helewn, d U Bl g 6 U9 o, e Aremm | ol
B YA B 7 A el afaa &1 fearferan \1fya fovar Srgen &iik S9@T gaat foman
SIRIAT 2T dedael fawli &1 Sudy R arel fAdRres 1 qRRRAUT B HI 1A & S|
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for mechanism
through which a person who is unable to pay off his debts shall be
declared bankrupt and rehabilitated and for matters connected
therewith.”

The motion was adopted.

A FREr g9 @ FeeT, # e Rt &= gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 11.03.2016
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15.32 V2 hours

(vi)Andhra Pradesh Reorganisation (Amendment) Bill, 2016
(Amendment of sections 46 and 94)

SHRI Y.V. SUBBA REDDY (ONGOLE): I beg to move for leave to introduce a
Bill further to amend the Andhra Pradesh Reorganisation Act, 2014.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the

Andhra Pradesh Reorganisation Act, 2014.”

The motion was adopted.

SHRI Y.V. SUBBA REDDY: I introduce the Bill.

15.33 hours
(vii) Surrogate Advertisements (Prohibition) Bill, 2016*

DR. BOORA NARSAIAH GOUD (BHONGIR): T beg to move for leave to
introduce a Bill to prohibit surrogate advertisements and for matters connected
therewith.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to prohibit surrogate
advertisements and for matters connected therewith.”

The motion was adopted.

DR. BOORA NARSAIAH GOUD : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 11.03.2016
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15.33 > hours
(viii)Maintenance and Welfare of Parents and Senior
Citizens (Amendment) Bill, 2016”
(Insertion of new Chapter 11A)

DR. BOORA NARSAIAH GOUD (BHONGIR): T beg to move for leave to
introduce a Bill to amend the Maintenance and Welfare of Parents and Senior
Citizens Act, 2007.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Maintenance
and Welfare of Parents and Senior Citizens Act, 2007.”

The motion was adopted.

DR. BOORA NARSAIAH GOUD : I introduce the Bill.

15.34 hours
(ix) Constitution (Amendment) Bill, 2016*
(Amendment of articles 243K and 2437 A)
DR. BOORA NARSAIAH GOUD (BHONGIR): I beg to move for leave to
introduce a Bill further to amend the Constitution of India.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

DR. BOORA NARSAIAH GOUD: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 11.03.2016
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15.34 2 hours

(x)Small-Holder Farmers (Protection and Welfare) Bill, 2016

ADV. JOICE GEORGE (IDUKKI): I beg to move for leave to introduce a Bill to
provide for protection and welfare of small-holder farmers by constitution of a
Minimum Assurance Price Commission for their agricultural produce and a Small-
holders Farmers Welfare Fund and for matters connected therewith.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for protection
and welfare of small-holder farmers by constitution of a Minimum
Assurance Price Commission for their agricultural produce and a
Small-holders Farmers Welfare Fund and for matters connected
therewith.”

The motion was adopted.

ADV. JOICE GEORGE: I introduce the Bill.

HON. SPEAKER: Item no. 42, Shri P. Karunakaran — Not present.
Item no. 43, Shri P. Karunakaran — Not present.
Item no. 44, Shri P. Karunakaran — Not present.

Item no. 45, Shri P. Karunakaran — Not present.
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15.35 hours
(xi )Sex Workers (Welfare and Rehabilitation) Bill, 2016

<1, fRe f. Aiciat (srewemEm) @ welew, § ywarg &l g 6 AF SRl ok 3976 aRar
& oy e iR gaai iR 9 Hefdd a1 S9a ANAe Al 1 Sudy &R arel
a8 @1 RWUT BT B AR UG B A1

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for welfare and
rehabilitation of sex workers and their families and for matters
connected therewith or incidental thereto.”

The motion was adopted.

S, fRe dt. We: weed), 4 A9us o1 REnud H=ar g

15.35 ', hours
(xii) Rainwater (Harvesting and Storage) Bill, 2016*

S1. feRe 4. W@t (srEreEmE) @ Weledl, # UA &Rl § [P S AT 3R Yo Bl
AHROT AT 1 & foly I WRGNI AR, RIS 3R HRINT Has 3§ a9l ofd
& Sfard T iR IR T fAwAl &1 Iudy B arel fAgTD Dl RAUT HA B
SIS

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for compulsory

harvesting of rainwater in every Government, residential,
commercial and institutional building to conserve water and ensure
recharge of groundwater and for matters connected therewith.”

The motion was adopted.

St. fRe 4. et weea, d Agus o1 REud S g
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15.36 hours
(xiii) Education Loan Bill, 2016"

Y AR gwre s (aien) @ 72, § o9 wRar g 6 el @ e wor ok S Hdfda
vl 1 Suey w1 arel AT B R B B A J&M &1 S|
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for education
loan to students and for matters connected therewith.”

The motion was adopted.

£ W wwe Risw: weEd, § ey &1 Rty & gl

HON. SPEAKER: Item no. 49, Shri Rajesh Ranjan — Not present.
Item no. 50, Kunwar Pushpendra Singh Chandel — Not present.
Item no. 51, Kunwar Pushpendra Singh Chandel — Not present.

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2 dated 11.03.2016



11.03.2016 164

15.36 2 hours

(xiv)Waste Management Bill, 2016"

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): I beg to move for
leave to introduce a Bill to provide for the segregation and re-cycle of municipal
solid waste; use of re-cyclable waste in waste- energy plants for generation of
energy and transportation of non-recyclable waste into landfills and for matters
connected therewith.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
segregation and re-cycle of municipal solid waste; use of re-cyclable
waste in waste-energy plants for generation of energy and
transportation of non-recyclable waste into landfills and for matters
connected therewith.

The motion was adopted.

SHRI KONDA VISHWESHWAR REDDY : I introduce the Bill.
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15.37 hours
(xv)Reservation for the Scheduled Castes and the
Scheduled Tribes in Private Sector Bill, 2016
DR. UDIT RAJ (NORTH WEST DELHI): I beg to move for leave to introduce a
Bill to provide for reservation for persons belonging to the Scheduled Castes and
the Scheduled Tribes in private sector and for matters connected therewith.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for reservation
for persons belonging to the Scheduled Castes and the Scheduled
Tribes in private sector and for matters connected therewith.”

The motion was adopted.

DR. UDIT RAJ : I introduce the Bill.

15.37 V2 hours

(xvi)Constitution (Amendment) Bill, 2016*
(Amendment of article 366)
SHRI P.P. CHAUDHARY (PALI): I beg to move for leave to introduce a Bill
further to amend the Constitution of India.
HON. SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI P.P. CHAUDHARY: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-1I, Section-2 dated 11.03.2016



11.03.2016 166

15.38 hours
(xvii) Constitution (Amendment) Bill, 2016 ~
(Amendment of article 370)
SHRI P.P. CHAUDHARY (PALI): I beg to move for leave to introduce a Bill
further to amend the Constitution of India.
HON. SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI P.P. CHAUDHARY: I introduce the Bill.

HON. SPEAKER: Item No. 56 - Shri Om Birla — Not present.
Shri Dushyant Chautala.

15.38 Y2 hours

(xviii) Administrative Tribunals (Amendment) Bill, 2016*
(Amendment of section 6)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Administrative Tribunals Act, 1985.
HON. SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the
Administrative Tribunals Act, 1985.”
The motion was adopted.

SHRI DUSHYANT CHAUTALA: I introduce the Bill.
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15.39 hours
(xix) Right to Information (Amendment) Bill, 2016
(Amendment of section 19)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Right to Information Act, 2005.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Right

to Information Act, 2005.”

The motion was adopted.

SHRI DUSHYANT CHAUTALA: I introduce the Bill.

HON. SPEAKER: Item No. 59. Prof. Saugata Roy — Not present.
Item No. 60. Prof. Saugata Roy — Not present.
Item No. 62 - Shri Jayadev Galla.

15.39 % hours

(xx)Constitution (Amendment) Bill, 2016*
(Substitution of new article for article 340)

SHRI JAYADEV GALLA (GUNTUR): I beg to move for leave to introduce a Bill
further to amend the Constitution of India.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI JAYADEV GALLA: I introduce the Bill.
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HON. SPEAKER: Item No. 63 — Shri Anurag Singh Thakur — Not present.
Item No. 64 - Shri Anurag Singh Thakur — Not present.
Item No. 65 - Shri Anurag Singh Thakur — Not present.
Item No. 66 - Shri Dushyant Chautala.

15.40 hours

(xxi) Code of Criminal Procedure (Amendment) Bill, 2016
(Amendment of section 260)

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill further to amend the Code of Criminal Procedure, 1973.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Code

of Criminal Procedure, 1973.”

The motion was adopted.

SHRI DUSHYANT CHAUTALA: I introduce the Bill.
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15.40 2 hours

(xxii) Economically Weaker Class Corporation Bill, 2016

Mkt T IR (RraeR): w2, # v o=l g & onfde w1 & ek o & afeal &
HA IR AWagT & fy M & R H=7 qo1 /Y | Od 1 IqDb ANAD vy
D IUGY B dTel [AGAqDH BT YRR B Bl Al & S|

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a Corporation for the welfare and advancement of
persons belonging to economically weaker class and for matters
connected therewith or incidental thereto.”

The motion was adopted.

AR T St e, # e B RRnfud wRa g
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15.41 hours
(xxiii)Poverty Stricken and Backward Regions (Development) Bill, 2016

Mt v ft (RaeR): 78em, § wae ol € 5 <0 & vraRa ok fiss &3t &
AT, @RA IR w9y fderd gAfead w1 & foly g w@ra< UTfepRul &1 AT HReb U
g3l BT AoHEg &1 9 GHREd iR My e w7 Jor IS99 GEfaa a1 S8a smgufie
w2l &1 Sudy B drel 48D B GRNUG A b1 Al & Sl

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to secure rapid,
accelerated and overall development of poverty stricken and
backward regions of the country by establishing an autonomous
Authority for assured and speedy development of such regions in a
planned manner and for matters connected therewith or incidental
thereto.”

The motion was adopted.

St T ot Heewn, 9 fgwe B Rt axdl gl

HON. SPEAKER: Item No. 69. Shri Pralhad Joshi — Not present.
Item No. 70. Dr. A. Sampath — Not present.
Item No. 71 - Shri Rajendera Agarwal.
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15.42 hours
(xxiv)Representation Of The People (Amendment) Bill, 2016
(Substitution of new section for section 3, etc)

#t Iors AT (AXS): H IR Rl g [ oAb ufaffea M, 1951 &1 ik denes
B Aol A8 P GRRATUT HRA Bl AR & S|
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Representation of the People Act, 1951.”

The motion was adopted.

£ Iors AT § Ed 31 R Far gl
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15.43 hours

PRIVATE MEMBER'S BILL - Introduction - Negatived
Indian Penal Code (Amendment) Bill, 2016
(Substitution of new section for section 377)

HON. SPEAKER: Item No. 72, Dr. Shashi Tharoor.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam Speaker, |
beg to move for leave to introduce a Bill further to amend the Indian Penal Code,
1860.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1860.”

Those in favour will please say ‘Aye’.
SOME HON. MEMBERS: ‘Aye.’
SEVERAL HON. MEMBERS: ‘No’.
SHRI NISHIKANT DUBEY (GODDA): Madam, we want Division.
HON. SPEAKER: Do you want Division?
SHRI NISHIKANT DUBEY: Yes, Madam.
HON. SPEAKER: Okay. Let the Lobbies be cleared—

... (Interruptions)

HON. SPEAKER: Now, the Lobbies have been cleared.



11.03.2016 173

ANNOUNCEMENT RE: AUTOMATIC VOTE RECORDING SYSTEM

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System.

Before a Division starts, every hon. Member should occupy his or her own
seat and operate the system from that seat only.

When the hon. Speakers says “Now Division”, the Secretary-General will
activate the voting button whereupon “RED BULBS” above display boards on
both sides of hon. Speaker’s Chair will glow and a GONG sound will be heard
simultaneously.

For voting, hon. Members may kindly press the following two buttons
simultaneously “ONLY” after the sound of the GONG and I repeat only after the
sound of the GONG.

Red “VOTE” button in front of every hon. Member on the Head Phone
plate and any of the following buttons fixed on the top of the desk of seat:

For AYES : Green Colour

For Noes : Red Colour

For Abstain : Yellow Colour

It is essential to keep both the buttons pressed till another GONG is heard
and the Red BULBS above the plasma display are “OFF”.

Hon. Members may please note that their votes will not be registered if
buttons are kept pressed before the first GONG and both the buttons are not kept
simultaneously pressed till the second GONG.

Hon. Members can actually “SEE” their votes on display boards installed
on either side of the hon. Speaker’s Chair.

In case the vote is not registered, they may call for voting through slips.
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HON. SPEAKER: Now, the question is:

“That leave be granted to introduce a Bill further to amend the
Indian Penal Code, 1860.”

The Lok Sabha divided:
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DIVISION AYES
*Anwar, Shri Tariq

Baite, Shri Thangso

George, Adv. Joice

*Goud, Dr. Boora Narsaiah
*Hikaka, Shri Jhina

Khan, Shri Md. Badaruddoza
Kumar, Shri Shailesh

*Meinya, Dr. Thokchom
Mohapatra, Dr. Sidhant

Panda, Shri Baijayant Jay

Patil, Shri Bheemrao B.
Ramachandran, Shri Mullappally
Reddy, Shri Konda Vishweshwar
Ruala, Shri C.L.

Sahu, Shri Tamradhwaj

Satav, Shri Rajeev

Singh, Shri Ravneet

Tharoor, Dr. Shashi

* Voted through slip.

15:47 Hours
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NOES
Agrawal, Shri Rajendra
Ahlawat, Shrimati Santosh
Ahluwalia, Shri S.S.
“Balyan, Dr. Sanjeev
Chandel, Kunwar Pushpendra Singh
Chaudhary, Shri P.P.
Chauhan, Shri Devusinh
Chhotelal, Shri
Choubey, Shri Ashwini Kumar
Choudhary, Col. Sonaram
Choudhary, Shri Birendra Kumar
Devi, Shrimati Rama
Dubey, Shri Nishikant
Dubey, Shri Satish Chandra
*Gangwar, Shri Santosh Kumar
Gowda, Shri D.V. Sadananda
Jaunapuria, Shri Sukhbir Singh
Kashyap, Shri Virender
Kaswan, Shri Rahul
Kataria, Shri Rattan Lal
Kishore, Shri Jugal
Kushawaha, Shri Ravinder
Lakhanpal, Shri Raghav
Maadam, Shrimati Poonamben
Mahato, Dr. Banshilal
Marabi, Shri Kamal Bhan Singh
Meena, Shri Harish

* Voted through slip.
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Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Nishad, Shri Ram Charitra

Nishank, Dr. Ramesh Pokhriyal

Paatle, Shrimati Kamla
Pal, Shri Jagdambika
Paraste, Shri Dalpat Singh
“Patel, Shri Prahlad Singh
Pathak, Shrimati Riti
Patil, Shri Kapil Moreshwar
Patole, Shri Nana

Raj, Dr. Udit

Rajoria, Dr. Manoj
Reddy, Shri Y. V. Subba
Rudy, Shri Rajiv Pratap
Sahu, Shri Chandulal
Sahu, Shri Lakhan Lal
Sampla, Shri Vijay
Sarmah, Shri Ram Prasad
Sarswati, Shri Sumedhanand
Singh, Rao Inderjit

Singh, Shri Bharat

Singh, Shri Dushyant
Singh, Shri Kirti Vardhan
Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Sinha, Shri Manoj

Tanwar, Shri Kanwar Singh

* Voted through slip.

177
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Teni, Shri Ajay Misra

Usendi, Shri Vikram

Verma, Shri Bhanu Pratap Singh
Verma, Shri Parvesh Sahib Singh
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Ram Kripal

ABSTAIN
Chautala, Shri Dushyant
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HON. SPEAKER: Subject to correction”, the result of the Division is:
Ayes : 014
Noes : 058
Abstain : 001

The motion was negatived.

* The following Members also recorded their votes through slips.

Ayes: 014 + Shri Tariq Anwar, Dr. Boora Narsaiah Goud, Shri Jhina Hikaka and Dr. Thokchom Meinya
=018

Noes : 058+ Dr. Sanjeev Balyan, Shri Santosh Kumar Gangwar and Shri Prahlad Singh Patel =061
Abstain: 001+Nil = 001
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15.49 hours

PRIVATE MEMBERS’ BILLS- Intrduced...contd.
(xxv)Prisons (Amendment) Bill, 2016"
(Amendment of section 3, etc.)

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): I beg to move for

leave to introduce a Bill further to amend the Prisons Act, 1894.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Prisons Act, 1894.”

The motion was adopted.

SHRI MULLAPPALLY RAMCHANDRAN : I introduce the Bill.
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15.49 5 hours

(xxvi)Prevention of Witch-Hunting Bill, 2016"

SHRI RAGHAV LAKHANPAL (SAHARANPUR): I beg to move for leave to
introduce a Bill to provide for more effective measures to prevent and protect
women from ‘witch-hunt’ practices to eliminate their torture, oppression,
humiliation and killing by providing punishment for such offences, relief and
rehabilitation of women victims of such offences and for matters connected
therewith or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for more
effective measures to prevent and protect women from ‘witch-hunt’
practices to eliminate their torture, oppression, humiliation and
killing byprovidign punishment for such offences, relief and
rehabilitation of women victims of such offences and for matters
connected therewith or incidental thereto.”

The motion was adopted.

SHRI RAGHAV LAKHANPAL: I introduce the Bill.
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15.50 hours
(xxvii) Missing Children (Faster Tracking and Reuniting) Bill, 2016

DR. MANOJ RAJORIA (KARAULI-DHOLPUR): Madam, I beg to move for
leave to introduce a Bill to provide for faster tracking and reuniting the children,
who go missing due to abduction, kidnapping, luring or runaway from their homes
with their parents; for establishment of Special Cells in Police Establishments with
specifically trained personnel to trace missing children; for immediate registration
of F.ILR. for flashing photograph and details of missing children in television,
newspapers and social media so as to put in place proper mechanism to trace
missing children and for matters connected therewith or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for faster
tracking and reuniting the children, who go missing due to
abduction, kidnapping, luring or runaway from their homes with
their parents; for establishment of Special Cells in Police
Establishments with specifically trained personnel to trace missing
children; for immediate registration of F.I.R. for flashing photograph
and details of missing children in television, newspapers and social
media so as to put in place proper mechanism to trace missing
children and for matters connected therewith or incidental thereto.”
The motion was adopted.

DR. MANOJ RAJORIA: I introduce the Bill.
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15.51 hours

(xxviii)Compulsory Imparting of Moral Education in

Educational Institutions Bill, 2016"

DR. MANOJ RAJORIA (KARAULI-DHOLPUR): Madam, I beg to move for
leave to introduce a Bill to provide for compulsory imparting of moral education
in educational institutions upto secondary level in the country and for matters
connected therewith or incidental thereto.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for compulsory
imparting of moral education in educational institutions upto
secondary level in the country and for matters connected therewith
or incidental thereto.”

The motion was adopted.

DR. MANOJ RAJORIA: I introduce the Bill.

15.52 hours

(xxix)Destitute Children (Rehabilitation and Welfare) Bill, 2016*
M gEdr R g (Sie -warg 7eigR): Jeied), 3 U oxar § (6 FRia arere
& I g9aid 3R HAUBRI SURT T IHA S A1 IAD N AG vl &1 Iuae
DR dTel f48aeh BT YR B BI IgAfT & S|
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
rehabilitation and welfare measures of destitute children and for
matters connected therewith or incidental thereto.”

The motion was adopted.

£ gEar [ Syl wEea), 4 A9ys o1 Rud B g
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15.53 hours

(xxx) Constitution (Amendment) Bill, 2016"
(Amendment of the Eighth Schedule)

HON. SPEAKER: Item No.50.

KUNWAR PUSHPENDRA SINGH CHANDEL (HAMIRPUR): Madam, I beg to
move for leave to introduce a Bill further to amend the Constitution of India.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”

The motion was adopted.

KUNWAR PUSHPENDRA SINGH CHANDEL: I introduce the Bill.

15.54 hours

(xxxi) Constitution (Amendment) Bill, 2016*
(Amendment of article 1)

HON. SPEAKER: Item No.51

KUNWAR PUSHPENDRA SINGH CHANDEL (HAMIRPUR): Madam, I beg to
move for leave to introduce a Bill further to amend the Constitution of India.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution of India.”
The motion was adopted.

KUNWAR PUSHPENDRA SINGH CHANDEL: I introduce the Bill.
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15.57 hours

RIGHTS OF TRANSGENDER PERSONS BILL, 2014 — Contd.
HON. SPEAKER: Now, we shall take up Item No. 78 — Further consideration of
the following motion moved by Shri Baijayant Panda on the 26™ February, 2016,
namely:--

“That the Bill to provide for the formulation and implementation of a
comprehensive national policy for ensuring overall development of
the transgender persons and for their welfare to be undertaken by the
State and for matters connected therewith and incidental thereto, as
passed by Rajya Sabha, be taken into consideration. ”

Shri Jagdambika Pal to continue.

2N SRS e (SARATIST): eder S, § SMUDT AU § 3R AU FHGT B H2AT St
B MR § 6 ST o/ &1 W 39 W e dl Al e @ 7l

# 39 T AEw@yyl vy W e ey 7 oM S9 A g9 arer @t orgafa &
off, #9 U Iooi@ fepar ol
15.59 hours (Shri Hukmdeo Narayan Yadav in the Chair)

SISl AEIGy, YN o¥ ¥ IS 59 AN # g Afqg S if¥eR <

2 SUH Ig INIIE Had o dXE B AN DI XBIATSY HRAl 8, a1 Sied Pl - Hd 3R
fraat| gafery I8 w@mwifad® g fF omer o 39 NSl H giaeie] & @l g, 3nRay S+
giaoTsR Arll &1, et 399 PIg 418 8, SHdl 39H Py 3Ry a8l {6 9 gRIois g,
a1 9 fHd BT A a1 g, Hel a1 §Y, IS S oy St I8 fdd & &t a1d &, a1 89 39
I & F9 # a9 ) w E1 § A g 5 A #5 S off 39 W iR 9 R aw
W g 3R TN WHR W 39 W fdaR R & 2, Rifd ol &A1 1w 15 s, 2014 &1

A DI 7 A1 haen fkar, IFH with the recent Supreme Court judgement on the
15™ of April, 2014, third gender category has been legally recognised. s@ <91 &
Taled <ITAT 7 Wl $9 oS DTN Pl AT T[Aoiex Bl XBIHISS B BT Hadl d QAT g,

N B WHIE & fh TR 39 ¥ H 99 R & PV ol 5, a person whose gender
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does not match with the gender assigned to that person at birth 3"R ITdT Sex
TgrsT gl BT ® 6 9 Wl AT B T AT Goie] 8, A R FHIS H S GH BT PR
TE & A1 /A | O d W Ub Hel AT Y BHS Dl AR (HAd 8, R T8 FHI AT
EHAR AT H TfAoie] & N &l el &7 87

16.00 hours
Afegr § AR o Hifrs R € A1 AGfdgs &1 o aféha 15 €, a8 feafbfimem

fde oxar g1 =T RS ¥ gasied il ¢ 9y feafefinee T8 8 wr € W s9
NS # S SADT qIERiter 8 ARy, Sdefs BT A1fRy, S WIS # AR S
P FRS™ g A1 respect for indifference and acceptance in society? el i #
Tl g b o1y o e &7, o1 we H SRy A1 oF § HGE | HIHR dd Hel
W S8V, ThSie} & Al B fobw ToIRY ofR o ToR | 3191 FH1ST <@dT 87 9 aRal )
T B O D FHT M § AT DS IR G & I W 9 310 A1 & fofg oy € 9 9wy
A ST WY 37 TgHT faefdaR @l & g1 BT 81 B U dd BIR W H § IR 99
JIBIAR e H, 99 ANRS § 8 gvie] dl &l fordr &x| g9 <faems saaferd! i
TS A AqAR @ [y G I FHAAT <1 8, 3R 3T 59 A Pl Afdx I el
TrAoieY 81 T, A1 98 R AT A SR © AR ¥ dfed 817 3R dgl 9<ar der AT 9 B
w0 H UaT 81 A1 SBT3l A e e & SRl 2, IHD! e A A Wl H Wl 1l 2l
JIfwTads T F=ai & oy 9gd AET-aURAT B ©, 91 98 TWE § TG AOgR @ AT
Rerrarett 81, a8 i 3 a2 DI YQI-foral B Yo DN, Sfdex AT GOl a8
g, IfhT 3FR ool fopdt URAR # Bl gjoiex UaT & T o RIT 99 §2d Bl S99 &), URAR
AT AT A &1 R el R@1 2, Sl QRIS # AR A Dl JfaER il @1 87 AT T§ S
fSfepfies &1 <@ 2 SHd W R o & oy 39 e @) Qe @ smawg@ar 21 #
FHS § o e & | S9! Yaitifdadt ft T8 21 . (raum)
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Ao =g SR AfERar @3t (s aaR de TEel|) ¢ wWHfd "Eled, S W AEA
TR 39 W A0 IR e ax W@ 8, # S0 Ui &7 =@ 6 9g - ardi @
AIET IR PR | AT A DIC T S DA QAT B, ITH TE BEl T ¥ 39 D
BT IS e} H W W, Y S gl W W iR & &1 W) yrauE fHar g R 98 e
A1 A H @ WHhAT B, 98 A% Al BIAA H @ AhAl 8, 3qD IR IRAN W & g H
oS} Bt g @r BRI 39 fawdl w o wnfed S @ St gl

T 9 T8 © P vk Bl U8 DTN D A=W INER BT Al & T BT
Ieerd fRaT Bl IR PR BIS giaoie] I oifa @it # dar g € ok a8 srygfua wfa
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Al S 91 DI DR HAT 8 b 1 Siex § a8 @l A1, IqD dase S 30T Dl I
Sex # SfeetRad BT BT, IHDT FHAY HRAT BN I SeX H M & d1a i Ardrset 4§
S Reifre e, a2 98 g1a dh & ISR 81, HEl ek &3 &l JIffeR 2, fagw
S & ol grAare SR ISt @t a1 81 st g4 ard a1 forw 2

3R B9 Wed # 39 fid & Wdg ¥ 1o gIe < @ € A1 wWifass ® 5 e S @
e g & |aw s dfagr § g |w g garscs fhren I feviga fHar 8, =g
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B We H SEd 8, W8y ¥ YRR § @ © A1 I TSN W SRay| uifhwH, sy,
AR, ATgels, qHT AT UTA 8, Jo T © b Wb 419 8 gY 89 Uh k8 4 < Bl
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R BT oll, FAFA DI AR AT I8 ATBR AT AN geai DI A 2T 8, 98 IAqA AGH,
dfrd &, SUD BPh-8d AU 8 X8 & AU I8 Tl U AT H Fgaqui 2

anRaR WIS # right for transgender to live among any community they so
choose to and not being denied this right just due to their being transgender. 3R
DI iAo} § Ol 98 39 AW dfd 8 SY, R a8 BRI H fhdl uRaR @& |re &
g, AR § il ® W /A1 918, IE WS o ff sud) gooid A8l o, 98
PR & <, ARG IWHT HIF A1 T8 & b g8 RIoiex 8 71| JRclfThe AT Tiie
T T A ®E A T 3R AT B gore] gall A W@rfass g f5 7 I wirar 7 fian
BT AT & 7 & SIDT AN | 3R T8 grgorex di Aot § 311 -1 a1 RIT AT B 8h dferd &
S| 37T B9 SEd § o o ff A iR wiidl & IR &, 98 Id § wdl ft 8 daar
g, UQS IR WHAl T, <¥ & el Rwft 7 o1 w@ar B < @ ol oy # et aR Faan
g @l AT T BfAel Bl Ve B FhdT gl MRER TrASie] & Al Dl Sl B TH~T T8l
g? 9% WIS H G ANl Bl @Al Bl SfS HRA ® URAR B FIW IS AHd R 52
SEC HfEl T I I qHA 2| A AT B THH Bora A8 98 JRURIT Bl g,
JUAT B, AT I bel § Fol SMSY A1 3T Wi b 40 ¥ F SR & AT Ales ol 89 4
A E, BT U B IRt g @ 9 A # Wt & f g 5 g @ fos § ged) frorh @
AN USifold 9 o 9N SIQEn, =gqaTeh & RIril S, 39 89 o701 i@l | <l ¢
T TS Hi-a19 SN €, 3R ST ey AT dle #§ Waed &1 T a7 8 & WacH & T8
ger Aredr © fb 89 3o fiar o1 g9 & forg |/ 4ol o 9§ SR S S Yp Bl ol
I o fF Em wg-fig wo @ S @ <2 E O 3w 9 SRl Ui A, weewn Ot
|l AR A AU ged B Ae H A 7 O BR A SR a7 8, 9n Rl 89 89 R
BT FaRA H ORI 2| EAR AT 370 g2 1 R # {5y Wa 3 dardt g v e ¥
T B IR TN B d8 SIS Bifel B dlhd I8l ©, 3R Bifel § By dFR 8 S Al
R IRIR I A1 Wl Bl 2, §E-GW H QX URAR A Bl gl T IT AN Bl T
et B b gH W uRaR # B a1 BH |l gRaR | 98 RS erdt| oSl giRisiey. &
RN & AT g-2ge R &1 j@1 © A1 S W A 81 @ 2l SRaR I At Bl
A & oIy S A ST 87 3R STd A1 AR FTaER & @ 8 AT S8 A1 BT
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TSAMT & & T A 39 AT S96T O ke BT 9 ol vedl ® e e & am gee
TS €, AN I SUR Wi ¥ <@ 8 9% ged SR fad d &9 ol Brfl b @ w
3R gioie] T8l BT A1 SIY AT § gAY Aol SR Whd &I ¥R 3fEl W Joid I8y $a9iR
B &, g8 FRIE g W) frerdr, SRaR fh |wie 81 Afey? oo we I Bifsy, |t §
BT S BT B (AT ATy | H U a1 WA B @ &l $AH 3MUh! HuT BT aTzy |
AR [l o A e Tgd 9 9@ 9

#it SFEf®T WTd: I8 Al HuT off| I8 [Mivad dR A I8 [T IRBR B IR I AT

TS TSR & RN D A1 Aiderd 8 REl & AT Il AR § TgS Bl § AT ST

TRTTSCY BT & o1 I8 9 &8 A &H SHd! Uicde BT | AF-1T H3l off 7 Fdid SordT
g 98 9% Bl AR & S g 6 e afdn & A 8 mierd) 7 8, 50 @ e s
A fagfaar 7 &, 6 aafdx o1 ek 7 fhar Syl w@rifds © fb gravisy df |-l
i 3 RN & ® € 39 Uawgedd © Racl® SR Sd &7 B Wede s T8 &,
T AieaR TE S A B A § o€ SieX @ |l Bl 39 B ¥ hY HE 9dd © B
TART WfRie AT SdT | S T 3R SaR &1 FAMAT & 1 S &l Jaw far 2
fop 71E1 foar B A== w30 St 97 98 919 Wt B8 6 S 8, S H¥all IR 8, SN gigoiey
AN D! AT | @ 1 AFTen H1 gl [fPaa R @ g9 <@e gl The same section

of the Bill also provides for power to the Executive Magistrate to prevent such
instances from taking place and taking all necessary precautions, if the incident
has already taken place. Like in the case of SC/ST, the transgender can be
provided with protection, maintenance and rehabilitation. &1 datar Refaferce™ &r
) 2 fp o= Refafeiee &9 frar IR 598 A9 & U 89 e I 1 SUg &Y Adhd
g 3R 37! gRan fhd ok ¥ Bl A A9 U weaqul g & M W Wi wed ok eAn
WRPR faaR o fh giacied al, S IR § 8, S &9 g v ¥ Wicde o dad |
Had 9D [Biohel UICaRH BT [Tl el 8] 84 Ol S [hiodhe B A Aede HRA bl
I W §, q8l ITd AgCH Pl e TR b, SAD! [ofac] Hl Uicae R A, I Wi
DI AIde IR G| S W Wge ¢ AUYHE BR UGB, 8, BSUS AR S Ae
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AR | BHART FHTS [T ASTIR DT IAAR <l &, WRA Pl AAR <l §l A S T WbIwd
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, I rise
to speak in support of the Rights of Transgender Persons Bill, 2014, which has
been passed by the Rajya Sabha on 24™ April 2015 and brought to this House for
consideration and passage.

Earlier, this afternoon, we have seen a  disgraceful exhibition of
majoritarian bigotry in which the mere introduction of a Bill on a gender issue was
not sought to be permitted by the force of the brute majority in this House. What
has been particularly saddening in this open and brazen display of bigotry and
homophobia has been the reluctance of these people to confront their own
prejudice by having an open discussion in this House. This is a House where all
the issues governing the future of our nation, the laws and policies under which
this country must run, are to be discussed. Yes, after discussion, the House is free
to decide in favour or against. But to vote against discussion is to my mind, a low
in the proud annals of Indian parliamentary democracy.

What I see today with this Bill, however, is an opportunity to confront
some of the same problems that were implicit in Section 377. In fact, Section 377
itself is part of what we are trying to overthrow with the rights of Transgender
Persons Bill. The irony is that in India there has always been place in mythology
for people of different gender identities, different sexual orientations. Indian
history has shown no example of prejudice against these people. On the contrary,
in the Mahabharata, we read about Shikhandi, who, as we know, in the end got rid
of Bhishma, the great hero. We also know about the whole concept of
Ardhanareeshwara. Even God is half man and half woman. Many of us would
remember how the hon. Chief Minister of Andhra Pradesh, 30 years ago, Shri N.T.
Rama Rao dressed up as Ardhanareeshwara and surprised his followers. But this
was seen as very much in keeping with national traditions in our country. The
people of transgender background were recognised as a Napunsakh gender in

Vedic and Puranic literature. They were given great importance in India
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throughout history and even in the Islamic courts, during the period of Mughal
Rule. The Jain text mentioned even a broader concept of gender identity by
speaking about the idea of a psychological sex being different from that of a
physical one. Unfortunately for us, the British came and they passed laws in the
Indian Penal Code and after that have criminalised the whole lot of human
behaviour and human reality that in India have not been criminal. It is ironic to see
the self-appointed defenders of Bhartiya Sanskriti on the Treasury Benches now
acting as the defenders of the worst prejudices of British Victorian morality. That
is what we have seen this afternoon.

I want to stress that when you look at Section 377 of the Indian Penal Code
and when you look at the Criminal Tribes Act of 1871, all this targets the
transgender community as well as the homo-sexual community. They violate the
Indian ethos and the traditions of perhaps at least 2000 years of Indian cultural
practice, Indian mythology, Indian history, our Puranas, our ways of living. We
have instead been saddled with a colonial era interpretation of what is good and
right for Indians. We have been saddled with a morality that is not from the soil of
this country but from the soil of Victorian Britain. All the prohibitions that the
ruling party so fondly clings on to today, that we have seen in their exhibition of
prejudice half an hour ago, all of these are legacies of British colonial rule and
have no roots in Indian practice or in Indian ethos.

I want to stress that in modern India the Supreme Court took the first step
in 2014 to recognise the third gender, confirming their right to identify themselves
as a third gender or a gender different from that assigned to them by their
biological birth. In the case of the National Legal Services Authority versus the
Union of India and others, the Supreme Court actually talked about the bias
against such individuals who identify themselves as transgender persons in our
society. It talks about their unjust exclusion from the social, economic and cultural
activities of our society. The court stated, “Gender identity entails a person’s

deeply felt internal and individual experience of gender which may or may not
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correspond with the sex assigned at birth including the personal sense of the body
which may involve a freely chosen modification of bodily appearance or functions
by medical, surgical or other means and other expressions of gender including
dress, speech and mannerisms.”

So, the Supreme Court of India has upheld the importance of the gender
role in securing a person’s identity in our society. Therefore, if you want in this
Parliament to preserve the rights of Indian citizens, then clearly gender rights are
also a fundamental part of such rights. It is unfortunate that some have chosen to
deny members of the transgender community these basic rights and protections
which are available under the Constitution of India to all citizens.

Article 14 of the Constitution speaks about the right of equality. Article 15
grants all of us the right to protection against discrimination. Article 16 gives us
all the equality of opportunity in matters of public employment. And Article 21
gives us the right to personal liberty, life and dignity. All of these rights are denied
to the homosexual community under 377 and are denied to the transgender
community under the Indian Penal Code. These are the rights that this Bill seeks to
restore.

I want to stress that Article 21, which I have already mentioned, includes
the right to personal autonomy and self determination. The gender to which a
person belongs has to be determined by the person himself, herself, itself,
themselves, whatever word you want. Thus, the non-recognition of the right of
gender violates the Constitution of India. Therefore, the Bill that is before us
defines a transgender person in a liberal way as one whose sense of gender does
not match with the gender assigned to that person at birth, includes trans-men and
trans-women, gender queers as some of them call themselves, many other
sociocultural identities like Kinnars, Hijras, Aravanis, Joktas and so on, all of
these are covered in the Bill drafted by Mr. Tiruchi Shiva and passed in the Rajya
Sabha.
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The Government has an obligation to uphold the right of dignity of Indian
citizens. The Government has an obligation to ensure their safety, accommodation,
their support services, and their equal participation in the social and economic life
of our country and their rights to do so. Apart from these enabling rights, the Bill
of course also calls to protect them from discrimination, discrimination they are
suffering terribly. It puts an onus on the Government and local authority to protect
them from cruelty, torture, abuse, exploitation and inhumane treatment. All of this
is essential and the Bill provides various administrative, social and educational
measures to create a conducive society for the natural development of these human
beings who are citizens of India.

They also of course protect the rights of transgender children requiring their
equal treatment on a par with all other children. We do not want transgender
children to be separated from their parents. We want them to have their families
with them. They should acquire the knowledge, the skills, the habits necessary for
their normal personality development. Transgender children have been treated
very badly. A lot of discrimination and cruel treatment has happened against them,
sometimes even within their own families and we must, therefore, make sure that
the law protects them in these circumstances.

Abuse of these people must be stopped as well. Therefore, we must
encourage the participation of civilian aid organisations, all those NGOs that can
come to the assistance of victims of abuse. At the same time, we do want to ensure
that individuals can bring their complaints to the law and get themselves protected
in this process. And I want to stress that promoting the social, educational,
cultural, economic and health rights of a transgender person requires us to accept
the provision in the Bill for inclusive education without discrimination, vocational
training and of course skill development which this Government has set such great
store by by even creating a separate Ministry of Skill Development. They  have
also requested and this Bill provides 40 per cent reservation in educational

institutions and Government jobs and of course various other provisions that I
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don’t need to repeat here. How do we ensure these rights are upheld? A National
Transgender Welfare Commission is one step forward with similar Commissions
at State level to support this Welfare Commission. Then there are Transgender
Courts obviously because if there is still abuse or violence, people need to go to a
judicial mechanism where there is sympathetic understanding of the specific
problems of transgender communities.

All of this is there in this Bill. The Rajya Sabha has already seen fit to
pass it. To my mind, it also requires the cooperation of the Treasury Benches to
create a national policy for the benefit of transgender persons. I am not
encouraged by the conduct of the Treasury Benches just earlier in this afternoon in
the context of the amendment not the abolition of Section 377. The problem is
that there is bigotry and unfortunately it finds a ready home in the ruling party.

I do want to stress that there are opposite examples available in this
country. As a Member of Parliament from Kerala, let me mention what the State
of Kerala has done. It has actually adopted a State policy on transgenders. I urge
the Members of the Treasury Benches to pay heed to this with a view to
considering a similar national policy for transgenders. The Department of Social
Justice of the Government of Kerala has adopted a policy for transgender persons
in 2015 which provides for the self-identification of transgender persons, provides
social protection and facilities such as education, health services, housing, water
supply, sanitation, employment, public awareness including through the mass
media and requires inclusive practices in Government departments, public offices,
post offices, hospitals and the whole lot. Kerala has even managed to establish
separate cells in the prison blocks to protect transgender persons. It is the first
State in the country to do this.

The Kerala Government, as a part of the State policy, has created social
inclusion and sensitization workshops working with NGOs that support this
community, counselling centres for victims of violence and exclusion, crisis

intervention centres, support centres very much modelled on the one-stop crisis
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centres we have for women which is part of national policy, encouraging the
Anganwadi workers and self-help groups to sensitize the parents of gender non-
conforming children and youth and helping them to understand their children’s
problems, capacity building initiatives to train caretakers and teachers in
educational institutions, workshops and law-enforcing agencies, particularly the
police, to prevent institutional violence by police against transgenders, and finally,
it has established a State Transgender Welfare Board. Why can’t the Government
do something similar at the national level?

Shri Siva’s Bill provides for such institutions and I want to say that in doing
this, India will simply be bringing itself up at par with the rest of the world. Let us
not forget that the opening words of the Universal Declaration of Human Rights
adopted as far back as 1948, are very clear- "all human beings are born free and
equal in dignity and rights." That is what we are trying to give them. Through my
earlier unsuccessful attempt to change Section 377, it was very much to give the
same freedom and dignity to the homosexual community as all Indians have and
today this Bill before us gives all the protection to transgender communities that
you and I enjoy as free citizens of India.

In 2011, the United Nations Human Rights Council became the first UN
inter-governmental body to adopt a wide-ranging resolution on human rights,
sexual orientation and gender identity. Resolution 17/19 expressed the Council’s
grave concern at violence and discrimination against individuals based on their
sexual orientation and gender identity and this is something in 2011 that we are
now catching up with this Bill of 2015.

I do want to stress, if you look at Article 2 of the International Covenant on
Civil and Political Rights to which India is a party and a signatory; “Each State,
party to the Covenant, undertakes to respect and to ensure to all individuals within
its territory and subject to its jurisdiction the rights recognised in the Covenant
without distinction of any kind such as race, colour, sex, language, religion,

political or other opinion, national or social origin, property, birth or other status”.
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In other words, by discriminating against transgenders, by discriminating against
homosexuals India puts itself in violation of Article 2 of the International
Covenant on Civil and Political Rights.

I would also like to mention Article 12, sub-clause (1) of the International
Covenant on Economic, Social and Cultural Rights because that gives States the
obligation to grant everyone the right to the enjoyment of the highest attainable
standards of physical and mental health.

And, the Committee on Economic, Social and Cultural Rights of United
Nations has indicated that the Covenant proscribes any discrimination in access to
health care and the underlying determinance of health on the grounds of sexual
orientation and gender identity. In other words, Mr. Chairman, we are simply
granting people universally recognised human rights.

I do feel that the Government has woken up to some of this by coming up
with its own version of the Bill. At least there are indications of a version that
they are consulting others on. I am here today to speak on Shri Tiruchi Siva’s Bill
as passed by the Rajya Sabha. But I want to point out that the Government’s
version of the Bill has some very diluting provisions which should not be
encouraged and which in my view are inferior to the Bill that we are discussing
right now. For example, there is no provision for the establishment of National or
State Transgender Welfare Commissions in the Government’s Bill. As I have
said, Kerala has already established one. We cannot dilute something which has
already happened and the Government becomes free of any accountability if we
have no Commission to enforce the law. Then you are not accountable under the
law and that is what happens. It must be noted that the OBCs/SCs/STs/Women,
all have Commissions to promote their rights. Why should not the transgender
community?

They are also very concerned about education. I have mentioned this
earlier because I have received a communication from a transgender person saying

that equal access to education is fundamentally vital. I am quoting him:
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“We do not agree that we need to be rescued or rehabilitated since
nothing is wrong with us. Instead, there are problems with society’s
respect for us. Hence, we would prefer support for more education
and livelihood opportunities.

This is what they are asking. @™ &)1 Y, Ters &< dfiwl  They will

find better opportunities than by giving rescue and rehabilitation approaches.
They say that they would prefer that the Government of India or the State
Governments have sufficient consultations with the transgender community to
understand what they really need.

I also want to stress that it may look odd with regard to the right to
marriage, inheritance and adoption but the fact is that marriage or marriage like
benefits for transgender couples living together — they may share a home, maybe
they cannot get married under our laws, maybe it is not possible for them to be
coupled or partnered biologically — but they may want to live together, they may
want to be each others’ primary care-givers, they might want to inherit, adopt and
so on, and I think we should allow the law to protect their rights to have this kind
of decent treatment.

And the truth is that, I have already mentioned, we need to provide benefits
to the children. They are the future of our society. If we cripple these children
emotionally by mistreating them as children, we are depriving ourselves as a
society of the contributions they can make in future. [ also want to mention
practical matters like access to bathrooms, hospitals, public transport facilities and
SO on.

Let me conclude, Mr. Chairman, I can see you are getting concerned about
the time. I just wanted to stress that the problem with this Bill is, it is part of a
much larger problem of colonial era legislation reflected in the Indian Penal Code,

1860 and its subsequent amendments in the 19" century.
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Sir, you may be aware that our hon. Rashtrapatiji, Shri Pranab Mukherjee,
in a speech on the occasion of marking the 155" anniversary of the Indian Penal
Code called for this Indian Penal Code to be comprehensively revised. He said
that it reflects a British era and Victorian 19" century morality. It reflects
conditions of colonial oppression and many of the laws such as the sedition law,
which I have brought before you in this House, reflects the desire of the colonial
masters to deprive Indians of rights.

Therefore, our own Rashtrapatiji wants the Indian Penal Code revised. It is
in this spirit that I have earlier introduced an attempt to amend Section 377.
Today, we are discussing the rights of transgender persons. It is a shocking thing
to me that the Treasury Benches and that the Ruling Party of this country prefers
to remain anchored to an outmoded Victorian standard of Penal Code rather than
to the values of our own society, our own culture and thousands of years of Indian
history which had given people of different sexual orientation and different gender
practice a respectable place in our society. Now unfortunately, we are saddled
with a Government and a Ruling Party whose Members want to condemn them to
the ghetto of discrimination, abuse and violence.

I plead with the hon. Members here and you, Mr. Chairman, to pass this
Bill, as passed by the Rajya Sabha, to send from this House a proper signal to the
rest of the country and to the nation that we belong to the 21* century, that we are
a humane society, that we would treat our people whoever they are equally. Every
Indian citizen will be granted the same rights and we would treat them with
fairness, with dignity and with justice.

I thank you Mr. Chairman. Jai Hind.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, thank you. I
stand here to participate on the discussion relating to the Private Member Bill,
Rights of Transgender Persons Bill, 2014 as passed by Rajya Sabha.

This Motion has been moved by my colleague Shri Baijayant Jay Panda. |
have heard him. He gave a very spirited speech the other day when he piloted this
Bill. Just now I heard Shri Prahlad Patel raising certain objections to a great extent
relating to the framing of the Bill that was passed in Rajya Sabha despite the
Minister’s consistent effort that you leave it to the Government so that we will
make adequate provision. But that Bill was passed because majority of Members
in that House supported this Bill.

This Bill has a number of incongruities. I have gone through the Bill. But I
am not going to list out as to what are the incongruities. But I will first start with,
as on the other day when I had asked for the Hindi translation of that Bill, where it
said that it is vipareeta lingi, fqudq forflt afdal @ sifdeR faga®, 2014

Before coming to that aspect, I would like to mention another aspect. It
was published in Washington Post on April 15, 2014 after the Supreme Court’s
verdict. They had said that it is a landmark judgement. India’s Supreme Court on
Tuesday created a third gender ‘status’ for transgender people granting the group
formal recognition for the first time.

It says: “Recognition of transgender as a transgender is not a social or
medical issue, but a human rights issue”. They quoted Justice K.S. Radhakrishnan
who had pronounced that judgement. Transgenders are citizens of this country and
are entitled to education and all other rights. So, while going through the Bill
because at that time most of the Bills passed by the UPA regime the order of the
day was most of them were rights based. So, you have right to life and personal
liberty, right to live in the community, right to integrity, protection from torture, or
cruel or inhuman or degrading treatment or punishment, right to home and family,

etc.
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I would say transgender is not unique to our country alone. 3 U& e
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only a social or medical issue; it is a human rights issue keeping the present
situation in context. Therefore, I would say, Transgender people have existed in
every culture; every race, class since the story of human life has been recorded.
Only the term, Transgender’ and the medical technology available to trans-sexual
people are new. In its broadest sense, Transgender encompasses anyone whose
identity or behaviour falls outside the gender norms. Here, I would like to make a
distinction because whenever discussion takes place — let us make it very clear the
difference between sex and gender. Sex refers to biological status as male or
female; gender identity refers to a person’s internal deeply felt sense of either
being man or woman or something other in between. Gender expression refers to
all of the external characteristics and behaviours that are socially defined as either

masculine or feminine such as dress, mannerisms, speech patterns and social
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interactions. The contemporary term, ‘Transgender’ arose in the mid-1990s - ; it is
not very old; it is as early as 25 or 26 years - from a grass root community of a

gender different people.

17.04 hours (DR. P. Venugopal in the Chair)

Sir, a reply had come on 17" March 2015 from the Minister for an
Unstarred Question in Lok Sabha. The Minister had replied, and I quote: “The
Hon’ble Supreme Court in its judgment dated 15.04.2014 in W.P. No. 400/2012
filed by National Legal Services Authority Vs Union of India and others has,
inter-alia, directed the Centre and the State Governments to take steps to treat
them as socially and educationally backward classes of citizens and extend all
kinds of reservation in cases of admission in educational institutions and for public
appointments.” A case was filed by the National Legal Services Authority Versus
Union of India & Others.

It further states: “The Ministry has filed an application in Supreme Court
seeking clarification regarding granting OBC status to such transgender persons
who may by birth belong to SCs/STs.” What has happened after that? We would
like to understand because this is a very genuine question. This has not been
addressed in this Bill. At times, the Supreme Court also pronounces certain
judgements without going into the intricacies which the Government itself found
out that you give them reservation and you have a restriction on reservation to
OBCs. There are people in the Scheduled Castes and the Scheduled Tribes and
you want to give them reservation. Chaudharyji, 3o <t Rey fufee s fean 8, I|eT

FIT $B e el 87 [ am unable to understand.

SHRI P.P. CHAUDHARY (PALI): It is pending.
SHRI BHARTRUHARI MAHTAB : It is still pending. An Expert Committee was
also constituted by the Ministry to make an in-depth study of the problems being

faced by the Transgender community and suggest suitable measures to ameliorate
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their problems. The Committee has already submitted its Report on 27" January,
2014. I have not heard anyone referring to this Committee’s Report. Rather, Shri
Prahlad Singh Patel just now mentioned that the Government has prepared a Bill.
He was referring to that Bill. We are not privy to that Bill also.

Sir, transgenders are citizens of this country. The spirit of the Constitution
is to provide equal opportunity to every citizen to grow and attain their potential
irrespective of caste, religion or gender, that word is there. Persons who are
transgenders do not identify with the gender stated on their Birth Certificate.
When the Supreme Court has said this correction was made. Shri Baijayant Panda
also mentioned what further corrections have been given effect to. A lot of
changes have come and consciousness has also come.

But here I would like to mention two core concepts to help understand
transgender people and their experiences. First, gender and sex are distinct in this
context. Sex is biology; sex is assigned at birth, and gender is one’s innate sense of
self. Thus, the definition of transgender is, where the Latin word ‘#rans’ means on
the other side of; it signifies someone whose gender differs from their assigned
sex. Secondly, while transgender refers, in the broadest sense, to someone whose
sex and gender do not match. In other words, anyone not ‘“rans’ is sis.
Transgender, as has been said by the very famous newspaper of England, The
Guardian, should be used as an adjective.

Sir, there was a ruling given by the National Legal Services Authority
(NALSA). They sent out notices to States to implement five steps. First, a Central
Grant of Rs. 1,000 per month should be given to parents of transgender children.
Secondly, they should give scholarship to transgender students from Class 7 to
Class 10. Thirdly, there should be a scholarship to them for higher studies.
Fourthly, there should be a skill training scheme and finally, there should be a
monthly pension scheme. After the NALSA judgement, this five-point circular
was sent to respective States. With the Centre-State contribution set at 75:25, none

of these seems particularly challenging. But my question is this. Has the Ministry
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of Social Justice and Empowerment collated the information as to how many
States have implemented these steps and which are those States who have
implemented them? Tamil Nadu, possibly, has done the most. Thank you, Mr.
Chairman, it was your State which has gone far ahead and done the most. A
monthly pension of Rs. 1,000 and subsidised bank loans have been provided by
Tamil Nadu. It was also the first State to set up a Transgender Welfare Board
followed by Maharashtra and West Bengal. Karnataka recently announced a
monthly pension of Rs. 500, and Bihar and West Bengal reservation in
Government jobs. A few universities have opened up seats for transgenders. But
this is too little and too vague to have any real impact. For instance, the Supreme
Court, apart from making ‘third gender’ a legal option, also made it clear and I do
not know whether the hon. Minister has factored this aspect.
HON. CHAIRPERSON : Mahtab ji, one minute. Hon. Members, two hours’ time
allotted for discussion on this Bill is almost over. As there are seven more
Members to take part in the discussion on the Bill, the House has to extend time
for further discussion on the Bill. If the House agrees, the time for discussion on
the Bill may be extended by one Hour.
SEVERAL HON. MEMBERS: Yes.
HON. CHAIRPERSON: Thank you. Mabhtab ji, kindly continue.
SHRI BHARTRUHARI MAHTAB: I was mentioning whether the Government
has factored into the other aspect which the Supreme Court has said in its
judgement. The Supreme Court, apart from making third gender a legal option,
also made it clear that transgender included people who had no surgery. If there is
no surgery, then he will be included in transgender. But the Ministry of External
Affairs still asks for proof of sex reassignment surgery before it allows a gender
change on the passport.

In fact, one of the most significant breakthroughs of the Nalsa ruling was

the right of self-identification about which Baijayant babu mentioned that if a
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person says that, yes, I am such and such, then other than male, female, the third
category also can be mentioned there. The right of self-identification with
verification was allowed only through psychological assessment and not physical
test as Raja Virat had done of Brihannala. There was a physical test. But, here,
there is no need of any physical test; there is only psychological assessment.

It is actually the age — what Prahlad bhai was mentioning — of 12 or 13 that
gender dysphoria first surfaces where a person experiences distress because there
is a mismatch between the biological sex and the gender they identity with
mentally. It is now that the children are most vulnerable and need assurance that it
is all right to be gender different.

When families and Government fail to provide this security net, they drive
their children into conventional Aijra community that adopts them. It is estimated
that there are about 4.9 lakh transgenders in India today. But it may be quite off
the mark; census workers are just not qualified to ask the right questions.

Prejudice against transgenders is rampant in our society, prompting
discrimination of members of the community. This is unfortunate especially since
historically, Indian society has included transgenders in social and cultural life.
But today they face ridicule, humiliation and isolation and are excluded from
education and employment. Discrimination against transgenders, whether for
education or employment, has forced them into begging or prostitution. This, in
turn, has made them wvulnerable to police violence. Social ostracism and
institutional exclusion has forced them to live in the shadows. The trials of this
disempowered section of society could be reduced to some extent by drawing
them into educational institutions.

Therefore, 1 request the Government to prepare a comprehensive Bill to
come out, to protect their interest as has been defined by the Supreme Court. But

this Bill has a number of incongruities. The deliberation that happened in Rajya
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Sabha and the discussion that is happening here in Lok Sabha can be factored into
because here is a gender which we cannot avoid, we cannot ignore. They need
respect and they need to also flourish in this society.

With these words, I conclude. Thank you, Sir.
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SHRI P.P. CHAUDHARY (PALI): Thank you very much, Sir for affording me an
opportunity to speak on the Rights of Transgender Persons Bill, 2014, a Private
Member’s Bill moved by Shri Tiruchi Siva, Member of Parliament, Rajya Sabha,
sought to put an end to the alleged injustices faced by the transgender community
and to ensure them a dignified life, free of discrimination and unnecessary
prosecution.

Basically, the Bill aims at creating mechanisms and institutions through
which the transgender persons could be effectively integrated into mainstream
society. The Bill deals with various aspects of life, from rights and entitlements,
education, skill development and employment, social security and health care,
provision of reasonable accommodation, legal aid, financial aid, prevention of
abuse, violence or exploitation, rehabilitation, social inclusion and acceptance.
Under the Bill, the National and State Transgender Welfare Commissions would
be set up as statutory bodies to ensure the protection and promotion of these rights.

The Bill was unanimously passed by the Rajya Sabha on 24™ April, 2015,
becoming the first Private Member’s Bill in the past 45 years to be passed. Now,
to understand the real controversy, we have to travel through some of the
Constitutional provisions of India. There are three expressions which are very
important for deliberating on this issue. First one is with respect to the ‘sex’
expression, second is with respect to the ‘person’ and the third is with respect to
the ‘citizen’. As far as the last two expressions, ‘citizen’ and ‘person’, are
concerned, if we see the definition of these two words and the provisions
envisaged under the Constitution of India, the transgender person fall under the
category of the ‘Citizen of India’ and also under the category of ‘person’. As far
as the ‘sex’ part is concerned, certain rights have been given under the
Constitution like under Articles 15, 16 and other parts of the Constitution of India.

The Supreme Court, in National Legal Services Authority Vs. Union of
India on 15™ April, 2014, gave legal recognition to the ‘third gender’, however,

India’s transgender community continues to face a plethora of problems. In this



11.03.2016 214

progressive verdict, the Supreme Court held that “discrimination on the basis of
sexual orientation or gender identity includes any discrimination, exclusion,
restriction or preference, which has the effect of nullifying or transposing equality
by the law or the equal protection of laws guaranteed under our Constitution.
Self-determination or gender was held to be an integral part of personal autonomy
and self-expression which fell within the realm of personal liberty guaranteed
under Article 21 of the Indian Constitution”.

Keeping in view the observation of the Supreme Court, it is clear that the
Fundamental Rights enshrined under the Constitution of India are extendable and
protection has already been in this regard. It is wrong to say that protection of
Fundamental Rights has not been given. Protection of Fundamental Rights has
been given to everyone who is falling under the category of ‘person’ and who is
the citizen of India. Some Fundamental Rights have been extended to the Citizen
of India and some Fundamental Rights have been extended to everyone.

The Indian Constitution provides Fundamental Rights to equality; tolerate
no discrimination on the grounds of sex, caste, creed or religion. In the light of the
Constitutional guarantees provided, there is no reason why the transgender
community should be denied their basic rights. It has been stated that they are
being denied their Fundamental Rights. It is not so. If we see the definition as
provided in the Bill, it defines the word ‘transgender person’ as a person, whose
gender does not match with the gender assigned to that person at birth and
includes trans-men and trans-women (whether or not they have undergone sex
reassignment surgery or hormone therapy or laser therapy etc.), gender-queers and
a number of socio-cultural identities such as — kinnars, hijras, aravanis, jogtas, etc.

Chapter II of the Bill looks at rights and entitlements across eight Clauses.
It deals mostly with substantive rights such as the right to equality, life, free
speech, community, integrity, family, along with rights against torture and abuse.
One Clause specifically provides for the rights and protection of transgender

children.
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Now, if we see Article 14 of the Constitution — this Bill has been framed as
if the fundamental rights are not extendable — it says:

“The State shall not deny to any person equality before the law or
the equal protection of the laws within the territory of India.”

Here, the word used is ‘any person’. All the transgender persons fall under
the category of ‘any person’. So, this right of equality before law and equal
protection of law is available to all the transgender persons irrespective of the fact
whether there is no determination of sex as envisaged under Articles 15 and 16.

Education, employment and social security, and health are then covered in
successive Chapters. The Chapter on education mandates the Government to
provide for inclusive education for transgender students. It also places an
obligation on the Government towards ensuring participation of transgender
persons in adult education programmes.

Under the Chapter on employment, the Government is mandated to
formulate schemes for vocational training and self-employment of transgender
persons. The Chapter also prohibits discrimination against transgender persons in
any establishment, thus encompassing private sectors. Basically, no
discrimination has been envisaged under the Constitution. This Bill is basically
for the empowerment of transgender persons.

In the social security and health Chapter, the Government is asked to
promulgate a range of schemes for promoting rights of transgender persons to
ensure an adequate standard of living. These include schemes for community
centres and access to safe drinking water and sanitation. Health care facilities are
to be provided in the form of separate HIV clinics and free sex reassignment
surgery. Transgender rehabilitation programmes, particularly in the areas of
health, education and employment are also provided for. Measures to promote
cultural life are also to be undertaken, which include sponsoring of transgender

films, theatre, and music and dance festivals.
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This Bill is not making a clear situation, whether the fundamental rights are
extendable to it or not. Basically, this Bill has been brought in two ways — one is
for extending the fundamental right and at the same time it talks about
empowerment of transgender persons. Basically, it can be treated as for
empowerment of transgender persons. It is not for the purpose of extending the
fundamental right because it has already been extendable, and all transgender
persons fall under the definition of ‘person’ and they are the citizens of India.

There is a limited provision for reservation in this Chapter as well.
Government educational institutions as well as those receiving aid from the
Government are asked to reserve two per cent of the total seats in each course for
transgender persons, while the Government establishments are asked to provide
for the same percentage of reservation in vacancies. As far as the private sector is
concerned, the Bill asks for the Government to provide incentives to employers to
ensure that at least two per cent of their workforce is comprised of transgender
persons within a five-year period from the commencement of the Act.

Article 15 (1) of the Constitution says:

“The State shall not discriminate against any citizen on grounds only
of religion, race, caste, sex, place of birth or any of them.”

Two expressions are very important. One is ‘citizen’. This Article is only
extendable to a citizen. Transgender person is a citizen of India. So, this right is
available to him. But at the same time, the State will not discriminate on the
ground of sex. But here, no doubt, sex has not been determined for the
transgender person. So, if the State wants, then discrimination can be made. But
so far no legislation has either been made by Parliament or any of the State
Legislature to my mind. So, no discrimination has been made on this issue. It
cannot be claimed that there is any discrimination as contemplated under Article

15 of the Constitution of India.
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Then, Article 15 (4) says:

“Nothing in this article or in clause (2) of article 29 shall prevent the
State from making any special provision for the advancement of any
socially and educationally backward classes of citizens or for the
Scheduled Castes and the Scheduled Tribes.”

So, if a transgender person falls in a particular category, then automatically
he is entitled of that right. If by birth, he is from the Scheduled Caste category,
then that right can be extended to him. Similarly, either it may be a Scheduled
Tribe category or it may be an OBC category in which he may be born, that right
can be extended to him.

Then, if we come to Article 16, it provides for the benefits in public
employment. So, that right can also be extended with respect to that category of
the person whether he falls under the OBC category or the SC category or the
General category. So, it is wrong to say that that right is not extendable to the
transgender persons.

In the absence of any provision or any enactment either by the Parliament
or the State Legislatures, to make a discrimination with respect to their
employment or with respect to their admission in educational institution, no right
can be claimed like this that they are being discriminated.

Sir, on the question of reservation, so far as the reservation part is
concerned, either it may be in educational institutions or it may be in employment,
one can understand that the Bill is for the purpose of empowerment of the
transgender persons, and if the reservation is to be provided at all, then two per
cent reservation may be provided. But that cannot be a lateral reservation; that can
be a horizontal reservation, and, he will represent with respect to the caste he
belongs. So, about the horizontal reservation, there is no problem. This provision
can be made by the respective States and even in the Central legislation.

Sir, it is also provided that the constitution of the State and the National

Commission is not required for them. The Commissions, which are already
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existing, can look into those matters. It is also provided that the special courts are
to be constituted looking at to their population. It is not possible to provide the
special courts because it would create a lot of expenditure. So, instead of creating
new specialized bodies leading to greater expenditure, increase of fiscal deficit and
duplication of bureaucracy, the proposed body should be accommodated under the
existing bodies. There is no national or State-wise data from the National Crime
Records Bureau on crimes against transgender persons and such data must be
collected for better implementation of the Bill and to address the law and order
situation regarding transgender persons in the nation. I support the Bill to the
extent of empowering the trans-gender person.

Thank you very much, Sir.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Hon. Chairperson, I
am thankful to you for giving me this opportunity to speak.

Sir, the hon. Member, Shri Baijayant Panda had moved the following
motion:

“That the Bill to provide for the formulation and implementation of a
comprehensive national policy for ensuring overall development of
the transgender persons (hijras) and for their welfare to be
undertaken by the State and for matters connected therewith and
incidental thereto.”

Sir, it has already been passed in the Rajya Sabha. I stand here to support
this Bill.

The hijras or the LGBT community deserve the same opportunity, rights
and dignity as any other human being. We need to recognize and understand the
problem. It is not a problem of any deviant lifestyle or a value system or a culture.
In most cases, the problem is biological and medical.

Sir, the Judiciary through various judgments has acknowledged the LGBT
community and the third gender. The medical community and the medical
fraternity also acknowledge them.

When we get admitted to hospitals, we have to get ourselves registered.
We have to write our name; we have to give our address, our age and our gender.
For mentioning gender, it used to be male and female. Now, there is an
International Standard called HL, which the international community adopts.
Now, recently, the medical fraternity here has also acknowledged it. So, as per
HL7, when you get admitted to hospitals, you have four genders, namely:- Male,
Female, Others and Unknown. ‘Unknown’ is usually used in forensic science
where the dead bodies gender cannot be established. So, when the medical
fraternity has acknowledged it and the legal fraternity has also acknowledged it,
who are we not to acknowledge it? Our culture has accepted the hijra community.

Both the vedic science and the modern science have accepted it. Our ancient
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cultures and contemporary cultures have accepted it. So, it really puzzles me, Sir,
that we actually need to debate so long for such an obvious Bill before it is passed.

Sir, I do not want to take much time but I fully agree with Shri Bhartruhari
Mahtab. It is not just a medical or a biological issue. It is a human rights issue.

If we recognize them as human beings, if we recognise that they deserve all
the rights and opportunities as human beings and if we do not grant them the same
opportunities, rights and dignity, then maybe, we should start or introduce another
Bill for not recognizing them as human beings. I think it would be grossly unfair
if we do not grant them the same. So, once again, I support the Bill and thank you

for the opportunity.
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ft T AT BT 91 3s gl AfTad dR I Ud IS SRINT 3R ST WX Bl
JTANT g1 A1y Hifh T8 Vb agd a1 WYad & 3R g6 U ol &1 forwr ot =iyl
IADI ABRAT H BH DA RRIV ¢ Ahd o, TS 8H Al ATV | SHBT 89 D Wgde HRRAH
H o Wb 8, 39 W A g faarR weAr anfeel g 4 29 A «f¥e <9l 7 SHal Wolls ®
foIg I a1 €1 BAR AR Al 31T 31T & 31X gAN HAl Sft by W@ &1 giH Bic 7 Al
FEl & R T o [ H W e g gan 21 g W U W & §gd 9N W §¢ ©
e g @ € ok B o Rurd ge € ok B o R O 98 W @ g 8| T8
H Al ol . MifrepT ArEl THLGAL Y. Afder Yot W Wk b W H W g g3 gl g
SNfad wfa-srenfa ok fiss ot @ gfan & oY, swa forg &9 oft o1 maN o
MRY| T BT H qurg <1 ATl g, Afferrg, WeRIE, 3R Ufed el &l =i 9@
fY J®IR a1 BT TS fFAT © 3R ITHT 3 A BT M BAT 1 3 IAT DI W g8
PRD DT 3N A BT HM HAT AMRY| 398 oIy gHard &1 gqo¥ a1 anfeg| gdi el
TR 7 9 I8 31 WRAC HMI § PICT SHY 9G] AN I BT HM [HAT gl S TRE 4
3= STrEl # W BT ARyl # U IS R Hel aredl § [ woll fherR Sl Yerd, a9l #
firer S € S9! Uga Bl a1fav] $9HBT UgA UF SN fhy e ARy dmfe wol e
AN A TSR] agell B 8, SN AR GHBN 8, ANl A JWE WIN BT JAN B ageil
B 8, ST W AP N BT B BT a1 AR 59b {0 a1 B4 &1 & 8F1 arfev| S
BT B B ©, SAB! M e BT AR fear S arfev| S ImReT § sHdb! I+ |

w1 fopar S B, f8R # dbl &1 agell § T ST 8, SAGY BH ED] DI AN I

DI HME DHIAT AMSY| T& a1 B8 DR H§ A9 SN A8 ran 8, IqehT FHdT ol § 3R
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11.03.2016 228

SHRI VIRENDER KASHYAP (SHIMLA): Mr. Chairman, Sir, I am very much
thankful to you for giving me an opportunity to participate in the debate on this
very important Bill, which was introduced in Rajya Sabha. The Rights of
Transgender Persons Bill, 2014, as passed by Rajya Sabha, was introduced in this
House on 26™ February 2016 by Shri Baijayant Panda, who is an hon. Member of

this House. He has moved this Bill for further consideration in this House.

g fauRd o srfeepR fagas, 2014 W S @@l g6 B T 8, H $H W AT a1

DI M QKT gY el dreal § T first of all, I must say that we need to identify who

these transgender people are. Secondly, we need to understand the difference
between ‘sex’ and ‘gender’. We need to differentiate these two. I have gone
through the provisions of this Bill. It is a matter of concern that till date we do not
know the exact number of such persons, that is, how many transgender live in our
country. As far as Census of 2011 is concerned, it states that their total population
is only five lakhs. However, I do not agree with the figures of Census, 2011. So far

as their numbers are concerned, it could be a huge number; it may go up to 50

lakhs or s0. $H® IR H WHR P I Ul T AR & ! fhal dE& & i o$
SeR & TR e 81 A | TR A, vl H fed 1Y ¢S W Ied 21 39 IR H IR Al
Tg 91 9 omar € § Wi = ok ifemRar #5) &1 gwrare o € 5 39 'ea A
3ITSITE & 67 A a1 $9 914 ! gl 8l &l 2l

18.00 hours
T Q¥ H 39 UBR B Ol Aeied §, SAdl b TeR b AR fem aifavl suar A=

ERI g el AT fh I8 Al dis AfShoa 3R aravadion & T8 gl It is a matter of

human right. I8 &ga7 JgcH &1 AW 2| AN 3H W Tl B & G I 8A [y

ON ON (O

TWE DI BRIRIEST € Jahd B

HON. CHAIRPERSON: Shri Kashyapji, you can continue your speech next time.
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HON. CHAIRPERSON: The House shall now take up ‘Zero Hour’. Hon.
Members are requested to complete their submissions within two minutes.
SHRIMATI R. VANAROIJA (TIRUVANNAMALAI): Respected Sir, the attack
on fishermen by Sri Lankan Navy has been continuing unresolved for the last
several decades. The Sri Lankan Navy very recently captured 68 fishermen and 78
fishing boats including the 12 fishermen and their two fishing boats detained
earlier on February 11, 2016. Sri Lankan Navy has been arresting Tamil Nadu
fishermen and it was unfortunate that the arrest was continuing while they were
pursuing their traditional vocation of fishing. The repeated attempts by the Sri
Lankan Navy to prevent the exercise of traditional rights by our fishermen by
continuing apprehensions, arrests and assaults cannot be allowed to continue
further and need to be halted through the concerted efforts by the Government of
India as demanded by our hon. Chief Minister Dr. Puratchi Thalaivi Amma in a
communication to our hon. Prime Minister today. Our hon. Chief Minister Dr.
Puratchi Thalaivi Amma has also demanded to take proactive steps to bring about
a permanent solution to the issues that plagued the livelihood of thousands of
Tamil Nadu fishermen as well as sought the personal intervention of the hon.
Prime Minister to ensure the release of 68 fishermen and 78 fishing boats
including the 12 fishermen and their two fishing boats detained on February 11,
2016. Therefore, I would urge upon the hon. Prime Minister to take immediate
action as demanded by our beloved leader Idhaya Dheivam Dr. Puratchi Thalaivi
Amma for the release of the fishermen captured by the Sri Lankan Navy and also
to bring about a permanent solution to the issues that plagued the livelihood of
thousands of Tamil Nadu fishermen.

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Shrimati R. Vanaroja.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, may I

be permitted to speak from here?
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HON. CHAIRPERSON: Yes please.

DR. SHASHI THAROOR: Mr. Chairman, my topic is the need to provide greater
financial assistance to the State of Kerala under the Union Budget. The Union
Budget has proved a disappointment to many. But it is particularly disappointing
that the Government has not adhered to the promises made to the State of Kerala.

The Government promised to establish an All India Institute of Medical
Sciences in Kerala. Despite the State Government submitting the final logistics, no
financial allocation has been made for the upcoming financial year and no
selection of allocation has been done. The Government has budgeted a paltry sum
of Rs.190 crore towards setting up new Indian Institutes of Technology (IITs)
including an IIT in Kerala. This amount is grossly insufficient to meet the
infrastructure needs of these institutions. Despite its long-professed commitment
to promoting Ayurveda and traditional medicine, the Government has not
established a National Institute for Ayurveda or a National Institute for Medicinal
Plants in Thiruvananthapuram, both of which have long been pending proposals.
Additionally, promises to declare Sabarimala as a National Pilgrimage Centre,
allocating resources for boosting tourism, establishing a corpus for rubber farmers
and assistance for economically vulnerable migrants returning from Gulf countries
have not been fulfilled.

Sir, Kerala is supposed to be God’s own country. At the moment, human
beings are suffering and in need. The Government of India must show justice to
them. I, therefore, urge the Government to provide the required financial
allocations to the State of Kerala and fulfil their commitments to the State. Thank
you.

HON. CHAIRPERSON: Adv. Joice George is permitted to associate with the
issue raised by Dr. Shashi Tharoor.

#it qmeEst |g (M) : gae U HelGd, MU gl YRIDIA H qle BT JaAR USM

Tl # o) S’ R ARIMNT TaATsS SCT Bl FHIG B & (98T 3 U a1 el

redl gl
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TR, T Q¥ H WIHT FaI §F T R AR AT A W Tl e WRhR
gRT 1Y qolc 2016 H WU Ud SRIHS Sddl W TaRITgSl SYc! IRIMUA &1 Tl &l &
DR BI T§ Hed Uh AR fRel (ol 81 R <o § 99a fave § ARI%1 g a8
HHRIG: YaTSSl Sd &3 § Ied IR o dl 8, fobeg WRIw1 # Sk i @uieRi g™
fpar SITaT & S AIfed e ¥l URG & WRIET AR A o # ff fro T8 @ € ST Ry
PR AR B W T ©, MU TIRATSS JAT D! SACAqISAT DI ATS H UFCR I Pl
foRie 21 AR AT W@ SR i T8 AR © AT JAUAT DR AT q8] bR ©, dled
SRl BT AT g ab B AT WOBR AT A 8 BRIR Hed 8, SI9 B &l Uh
SR AR B H 318 J &F AN BT BRI BT 8, S {5l v B @ A A8 @ar g1 oAt
R # TarTgST @1 SIfeeldT &1 SgUTar Bas WHT el 81 UeRISS &1 ST Al B PRI
BUY A1 12 DS BUA FEAYUl TE &, DI NI Bl UR YR ARIBT AT TIATS Sl [qH
B TAISAT H AT S| |F 2012 H, IIHE FATHAT MR AR AT ST AT AR
AT TR Tes bhald Bl A8 H TS fSUTCHE gRT ATAIRAT Ud WUBRI &I YarsT &l
Jeoi g AU H fhaT ] dvs WHR b1 I8 ol quid: srgRedll ofik @mR e gl
WRHR & 59 0 &1 gF: e wx, Al HIe Maedd 8 Al Heed S A1 I [l

Hg ¥ foram STgl gdHM W ST QX1 QAT &9 IR BeeH SIS TR B 31 8T §l AR
AR DI TaRATSSl DI YATSAT F ol DY g 39 3MMQT DI 07 of o, VAT A 7 S |
T 3 B e

HON. CHAIRPERSON: Shri Arvind Sawant and Shri Rahul Ramesh Shewale are

permitted to associate with the issue raised by Shri Tamradhwaj Sahu.

ADV. JOICE GEORGE (IDUKKI): Mr. Chairman, Sir, our Government is
spending a lot of money on infrastructure especially on establishing national
highways and rural roads. But there is a disparity in using the money for
establishment of rural infrastructure and other national highways also. According
to AG’s Report of Kerala, during the last 40 years no money has been spent from
Central road funds in my District Idukki. I now raise another issue of connecting
two pilgrim centres of South India. You would also be happy to have such a

national highway established between Palani Hills and Sabarimala. Both these are
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the most important and famous pilgrim centres in South India. Establishing
connectivity between pilgrim centres and tourist centres will have a telling effect
on the development of these areas and the intervening areas also. I suggest a road
from Palani to Sabarimala through Kulumam, Kurichikotta, Chinnar, Marayoor,
Munnar, Nedunkandam, Kumli and Mundakayam through Erumeli Sabarimala
route. My friend Mr. Udaya Kumar would also be happy to support me in
establishing this new national highway between Palani and Sabarimala. So, I urge
upon the Government to take up this issue and declare a new national highway
connecting Palani and Sabarimala, allot funds for the same, and complete that
work within a time bound manner. Thank you.

st qEdR Rie SR (S -wars meigR): wmafa S, R 9 e warg MR d
RNR Ved WA & U 60 fHhalHiey 2 S f6 wea yewr # usdl 2 PR |ars #AER &
WR & Y U T 3 SISl 9T § A1 oA { AL UQ¥l M-S H A1, wieat
3R ATIRAT DT BB AT BT 39 FHI AN BT VYR I & (oI AR, IR AT IoT
BIhR STFT TSdl & 3R I A1 BIh! ol TSdl 8] 39 a8 | T U1 B U fodd & g1
T R U Bl S ¢H D e W N AN B W HHt A3 § ora e iR Aer uew
P A1 WX GG & IR Ao & Al bl A ST A9y oy fem | s9 99 &t
) gd 2l iR afdd & W B Thar 1 SAfST AT 3MUd q1egq ¥ faed © f 39 &
Bl STl IX1 fHar A, R 28R & [aTg WErgR 9 SirsT o 96 |

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Shri Kunwar

Pushpendra Singh Chandel are permitted to associate with the issue raised by Shri
Sukhbir Singh Jaunapuria.

st W g iy (Ffen) @ qufa S, § U weayel vy @1 iR 9eT &1 &I ST ivd
HRAT AT &) 50 FHY S H JMUHAR S8l W WG AqASA DI 8T 9l I8! o] ARG
I d9 &, FAA SUHTRISAT BT a1 WA 81 & B 8, Wi & W DR Dl Al [0
HT JHAH B @ 2| TR Faaiial & Ry sy S & w9 H AfIRed B o B
AR Bl I STE-SNTE €R1 R USRI R I8 € AR bl faAl I ST AfQle g @l Bl
3Tl ATE-TE BT Ao 8, Ry SUHIGRI &1 STH W= & & gl 3rd: A% s
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AR W AR A AR 8 6 ARG JaaiE & F9e ] R TR {6 Sy sk S9!
TR BT M fhar Sul e 8 ARG JalRR b fAvard § dAd) B BT by dbiAd
W G B JHTd! BHEH FoTY ST |

HON. CHAIRPERSON: Shri Sudheer Gupta, Shri Kunwar Pushpendra Singh
Chandel, Shri Bhanu Pratap Singh Verma and Shri Sharad Tripathi are permitted
to associate with the issue raised by Shri Bhairon Prasad Mishra.

it fapa SHSt (FBIHR): AT AT SN, BRI IS0 § WY Al G471 &5 Bl H drdig
3R pierTd a1 f7el 3 & 3R A qF1 & et snfaardl ok fUwst @i aiged 21 dfhd 74
S fene T8 89 F) 99 W 98 B T T TE IR W W T 3R IT Bt ¥ Few
Ul R & oY o1 Tl B gfely a8f dwid fqemerdi o1 Gorl agd S ol o A
TS A | A g e #A S A FaeT SR @ned g fF g9 aml oAl 9 ge-
U Bsid [JaTerd Seq wyd fham Sy, <t a8l 87t @l 1 SA1aT &l oW
et e |

HON. CHAIRPERSON: Shri Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Vikram Usendi.

2 ST feR (S9) @ |l A7Eled, § s Jedd { WRBR Bl AR WD STel FHTEH,

T 4Py Yas THIMH T HATSI B S SH-BRER ST B AR Wi dredl gl S
FHER H Namrel= Ioerht o= F Rire & IRt 81 5] STl 99T AR § SR gua dia-da
T G T T B A ' gl d TR B qF FAR W AR & AR §1 AfhT 39 T4 B
ST fa BT A1fEY o, 9% T B U 2l oSl QX <9 W A B Re @ e e
ST @ 21 W e Wi 9 aed 2 6 39 adt 9@ & SN AR @1 deRedt @ a9 )
famfia foam STgl o R V4T BT 2 1 adt T8 ge¥ ft i iR S R W g ol
Teh DR AR 8 b STT-3felil SHTEl | BRISi ol SH-heaR H U #rer qon <dt #feR
U ® fU o 21 9 Irarar a8 g RWA &1l 98§91 dw gl ofded adt T4 @
e 78 89 @ g ¥ TR e gR) @ @iy, @' T8 a2l 7% weier 7 fe
g9 [T Seq ¥ Slea R SUSE HRIBR Idl &l b1 [ fbar sy, Ry e ar
GER TN B, AT BT AT AT ATHR AT (el qebT|
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HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri Kunwar Pushpendra
Singh Chandel and Shri Sharad Tripathi are permitted to associate with the issue
raised by Shri Jugal Kishore Sharma.

SHRI M. UDHAYAKUMAR (DINDIGUL): Hon. Chairperson, I would like to
thank our leader and Chief Minister of Tamil Nadu Dr. Puratchi Thalaivi Amma
for giving me the opportunity to speak on this occasion on behalf of the Dindigul
Parliamentary Constituency. I wish to bring your attention to the problem of the
coir industry in Batlagundu Town Panchayat which is nearby Nilakottai Taluk,
Dindigul District in the State of Tamil Nadu.

It is situated at the foothills of the Kodaikanal mountain range. Batlagundu
is also known as ‘Betel City’. This area is endowed with 25 medium-scale
industries and 2000 small-scale industries. The economy of the town is mostly
dependent on agricultural products like betel leaf and coir industry. The growing
raw material shortage and migration of labour to other areas of activity due to the
prevailing low wage structure in the coir sector are the main issues that need to be
tackled urgently to sustain the momentum of growth in coir exports.

I would request the Central Government that a mini coil spinning machine,
which is capable of enhancing production of quality yarn required for the coir
tufting industry, may be supplied free of cost to coir workers in the BPL category.

I would request the Central Government to set up a raw material bank for
the coir industry.

Coir industry is labour intensive and provides direct employment to lakhs
of people. I urge the Central Government to appoint a team of experts for
studying the problems being faced by the coir labourers. I would suggest that the
Central Coir Board may encourage the entrepreneurs to start manufacturing value-
added coir products like mats, rugs, carpets, etc., which will help them to earn
more and enable them to pay attractive wages to their workers.

It is also suggested that the Government may encourage the nationalised

banks and other financial institutions to offer loan facilities at subsidised rates of
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interest, especially to small coir units to meet out their working capital
requirements during peak seasons.

The industry has every scope to make an indelible mark in the industrial
map of Tamil Nadu and could finally contribute to the economic development of
the country.

Thank you.

ST, e ERae feie (BRER): wvmafd S, § auet o § 6 oa St arer &t
Hiept el S o smuep! uar 2 b BRgR &3 Siedred iR AN &1 I9eTl 81 & |id-11ed
STRIES ¥ T IWTET Pl 980 8@Vl D& gl BRGR d [Mde <evigd, oMk, WERAGR,
TAFHTR AR XS T a=ell ¥ O 99 & waied RORER W T &7 ScdTed et 21 gRgR o
T YL BE DI RAUAT B FIeplar & TS o Al TSl Ib WA 7 B A qi
fami § 9 ameprer 21 Weey, ol b sueh! udr ® fh A 98 NIl Bl JIRGfordn g,
goidl 8 I 97 2aeTR RA ¥ 15 9 20 iR 31fid SeT BRd © R I W 86 Tfd
SFCIR T BT Iced dxal ol W1 Ry & gAY 71 fopame W) @i 4ia @ ©

S, BRER | Sl 1 2N AR Gl dTell 2, WRT 37U AEAH H ARBR I AR
2 {5 0 dobrar @ren Syl faf=1 Qeftre Sriddl & AIY-9iY AATYS Y g/ TR
fFar SMUl 39 oY WM & WUiW AR @ @il SMU Al TANTRI & iTgidh
Wl fFam & ot Wa d& IUHT STIRT &R || 39D Gl 98d o) ©l HiY
ydee & & 7 Mg IR Jaflirmdr 9gd SR § d1f WS afRyd yEes 8 | H
MR ARG HRAT el g b g1 fhAml &l & a9 § Il T o7 8 e gafey
fepRT=T =11 SeUTe & (U1 HE HIS I € Sfl < Bl Yl H agel qrereh a4

# 3Uc HIEH W AR DA ATedl § (b Tecbrel T Bl 1 Yerem &arel |fed
fopaT ST 3R dchTel U9 I U SfaRISeiy T+ 3Ny e 8RgR A wrnfua fear syl
PRICIC]

HON. CHAIRPERSON: S/Shri Bhairon Prasad Mishra, Sudheer Gupta, Kunwar
Pushpendra Singh Chandel, Sharad Tripathi and Dr. Manoj Rajoria are permitted
to associate with the issue raised by Dr. Ramesh Pokhriyal Nishank.
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st e R (svomae o) @ wwfa wRiew, # emue wremw &/ S smexefi marEE €
3R SOR-gEl Al A AT Al & HIA €, H MUD HIGH W Il AN MDA HRAT
aredl § 5 STq gumEE S srevmed Uew oY O A S del of & g8l fawr g, g8t
Fol e, g fae™ # A BRf, AfhT 39 IR @ doic § & 9w $o fearl T8 i Bl
JH I IR TaT ¥ Bt 1 UifeRl g, 98 dadt Yg 9 diom & fou g, e @ &1 & forg
T8 21 A9 9ol § <@l 2 P TIURil Wi BT 3Mise 39 IR B 33 E9IR B U Bl
@ T g S e e ¥ oe Wi e @ R 9 T W@ € 9efh R 98 9 R aNS
S BT IS TN B, AfhT IqH M A% 795 Frs v0d & E1 AR I8 91d I &
3R AT AT H SISl e goic H @M &, SN d8l [Jb BT P& B el 8l Ul
# 3Uh HAEH W AT F HA S Bl Hedl arsdl g, d el aR W Par o
5 oy Fae fofg o &7 o @ € Afps qakR Il # I & o/ o 78 o @ 2
AT AR A e © 6 Huan 9 7g § a9 &1 iR qgran Sl
A wwmfa: s e g - SufRE @

2 oRfde wEa (s Sfaron) @ |9l qeey, # Wed d Yo WUl Jel SOl aredl gl
ST fAWTT 3TTSIhel Igd 3T BH HR BT & 3R S (AU & Jedd A Blc-BIC ANl Bl
a1 e <@ 2l dfed Sud oo wiftEl 8 e # gee o wew @ et w93 sk
fa9mT & | AT aTEdT €l SR & 6 UTereR A &1 Ud fora 21 99 el # st fawm
q I AR AN T3 JfdT Iifhae, fham fAeny um, duel sh9 whiE, Rafd
feurfore anfe # 4 o1 &) & foy goied @ €1 ST AR B9R Uoled qrereR fRrel 3
2l ITH I STl qfgeld & 3R I WY orgae AfRad €1 9 SR A ¥9 BH PR B B
ST Sfd U1 SlehR IR M | S € A1 a8l BHa T8l § 3R a8l U fidea Riwen
ST AT E, S 9gd € R d Ferar 8 e SR 9 Qa1 B Al @Y dor € ok g
H Jo €1 5 PEd © [P 12 IO B qIG AW Wi T8l ol SREM | G e g 4w
ST HT &, U FE W W E, WEHR B O # R ® E R T 991 § 918 AT IR
e e < R 2l SHER W 39 WG AR B wHEH e 2l ofe 39 wHe W)
ARLITE Prel Sl 2 iR s a1 auf § I9@1 S<igd W argd T8 e @ 21 89 9
Afgensil 7 9§ afi|re W e ol
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# 3fUd HIETH ¥ WRBGR H QA diol Dl dEdl g YoM A8 b a1 TSN qud
aifte fohar WY, g St el Rieew a8l ofrn 741 8, 98 98 ©R19 8, 99 ReH &l
GO BN AT q8l AU RIReH TR SY| AR gWg WER © doll @ GRS SNy # T I8
fearpa g8 oftl 3 I AT # amuas ATerH & A HA S | FRan g &k ag R s el
TR & fofg @ B, Rife fiied Rived ¥ IRaay # € &R S 9 | @™ dR |
Sl §eMeRe, SEIvd fSuIfore & drel @il €, 978 $U® BRU ddhall® Bkl 8| # WRAR A
JULT HRAT § b STeal I Seal ST SIeIgd &1 U1 arft fhan Wiy iR fUepa faeew 4
GIR fpa1 SQ| g=aare|
HON. CHAIRPERSON: Shri Rahul Shewale, Kunwar Pushpendra Singh Chandel,

Shri Sudheer Gupta and Dr. Manoj Rajoria are permitted to associate with the
issue raised by Shri Arvind Sawant.
sft 9T Ui (WSRI-TifeA) @ WU ARIGY, TR S¥ H Bed &l MR H AR Widl @
TR g8 Bl < A 9 arg B e R % tah gew A fRive SRR 71 S 6 fawa
WY |Ted gRI SN (el & Yebed faudia &1 srfsararon # Yur WREfAE S & g
HAIRY Hi¥emr e & 915 [Ievs ek & VR &-d ©l dfs ey Seel @
FHHI 3R AN B TFRehAT @ AT D HRY IR GEX afdeadl & gRI @l & Siiad &
e Reerars fohar S gl

# YD HEGH W ARBR DI ATUE BRAT ATl g (b AfSber dbrorst H dbrfediarsi §
R WRRATAS S &1 Wl H# SO f6Har Sy, difd 8c &1 JHR & AHAT T Sl 7
fRe Sraer Iude B 9D iR WHR <9 & fUes g arivr a3 § AfeH Frerst @rer |
S eyl ax fatew e Rren wifear #§ afsdd dras Wied & IR 78RS, A9+ U4
ST gRT feam T s WRAR & qr [T 2

# 3MUd AT W AR A 9 TE R @R a2 frg ol o & forg s d=an

gl
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel, Shri Bharon Prasad
Mishra, Shri Sudheer Gupta, Shri P.P.Chaudhary and Dr. Manoj Rajoria are

permitted to associate with the issue raised by Shri Nana Patole.
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it morer Rig (Faem) : |9afa weey, # amua Aregd | S ISR & AFAR H3 S BT
&M ALY YW & Igd Hew@qUl TSh DI AR APT & B g

qET U9 & ia (UBS &7 deokgvs o1 I &F & BaRYR, U=, |adl, i),
AR 7 A I oMt W2 75 e 81 S B ASIBRul B BRI W o, g
H 48 B, N gl WM B dHR TS B 2

# Ydcl URagT H3 Sl BT LA Ik WS bl DI dcchblel dlef, DRI TAT HAT ey,

AT, oo YR, AR H o WS B! SIoR 8leld Bl MR FHE B @ gl I Wi
g fhg 19 X TSl ¥ WER B SR B ASH @ H q&A 8 gH & SAD! AT B
SR ST ISR B 8 g1 S3! AR BT U IR Iod I 3 HATed bl Aol gl
U IFD! Afdeid Wipld IS BT Hee B

3OP  IrTal W T U WRBR | 7 ASHFI BT YUH TROT 3644 fhall
Hex dqen faftr @xor § 3 TsaAmEt B 1466 fhel Hiex ®1 AT IS JoMnT # It
fFam g1 *X &= o I ¥ ger, {ERA, gag, o, Anie, RIEgR $Idl, Siaaw, #gd, eIy,
JARAT, RIRAR, o1, I, Ahe A SAREIG Bl I IISHE BIfd fhy S &1 A7

oI

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh are permitted to associate with the issue raised by Shri Ganesh Singh.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Chairperson, Sir, thank
you for giving me this opportunity. As per the National Centre for Disease
Informatics and Research National Cancer Registry programme report India shares
around 5.7 per cent of global cancer burden which implies that every 13" new
cancer patient in the world is an Indian. The increase in the number of cancer
cases in the country may be attributed to a large number of ageing population,
unhealthy life styles, use of tobacco and tobacco products, unhealthy diets etc.
Central Government supplements the efforts of respective State Governments for
improving health care including prevention, diagnosis and treatment of cancer.
National Health Mission is now being implemented especially for cancer patients

for intervention, at the district level, include awareness generation for cancer
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prevention, screening, early detection and referral to an appropriate level of
institution for treatment The focus is on three types of cancer, namely breast,
cervical and oral cancer.

In the State of Odisha we have a Regional Institute of Cancer named as
Acharya Harihara Regional Cancer Centre situated in Cuttack. My demand is that
the Odisha Government has sent a proposal to the Central Government for
upgradation of this Regional Cancer Centre to an apex centre of excellence on
cancer to manage the increasing patients of cancer in the State and to provide them
timely and advanced treatment.

I would like to mention here that the incidence of cancer cases State-wise in
India has been given here. In the State of Odisha, in 2012 it was 36,599 and in
2015 it has risen to 39,288 and the mortality rate in 2012 was around 16,103, in
2015 it has risen to 17,287. Therefore, [ urge upon the Government to consider the
proposal which the Government of Odisha has sent to upgrade it as an apex centre
of excellence and accord its approval to the proposal and provide adequate funds
for the purpose at the earliest.

Thank you.

HON. CHAIRPERSON: Shri P.P.Chaudhary, Kunwar Pushpendra Singh, Shri
Sharad Tripathi, Shri Bhairon Prasad Mishra, Dr. Manoj Rajoria are permitted to
associate with the issue raised by Shri Bhartruhari Mahtab.

DR. BOORA NARSAIAH GOUD (BHONGIR): Hon. Chairperson, Sir, thank you
for giving me this opportunity to raise a matter of urgent public importance during
the Zero Hour. I would like to invite the attention of the Government through you
to the fact that we are surprised and pained at the recent Budget where there was
no announcement for setting up of AIIMS in the State of Telengana.

The State of Telengana is the youngest State in India. I had taken up this
issue with the then hon. Health Minister, Dr. Harshavardhan who promised on the
floor of the House in the first Session itself that the State of Telengana will have

an AIIMS. However, on the advice of Dr. Harshavardhan, our hon. Chief Minister
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pro-actively identified 220 acres of land with rail, road and air connectivity at
Bibinagar in my constituency Bhongir.

We have submitted all the data including details about land, water and other
required things. Recently, the present Minister for Health, Shri Nadda, has visited
my constituency, Bhongir. He was there for two days. I had accompanied him and
showed him the place. He has assured that in this Budget, he will consider one
AIIMS-like institution for Telangana State.

I would take this opportunity to urge upon the Central Government on this
matter. Whenever they think of Hyderabad, they think of the medical hub.
Unfortunately, Apollo, Medicity, Medicare and Star Hospitals are all corporate
hospitals. My request to the Central Government is, at least, there should be a
provision for AIIMS-like institution in Telangana for which we will be thankful to
them.

I would take this opportunity to again impress upon the Central
Government to announce one All India Institute of Medical Sciences as early as
possible to the State of Telangana.

HON. CHAIRMAN: Dr. Manoj Rajoria is permitted to associate with the issue
raised by Dr. Boora Narsaiah Goud.

£t IgRiE diem (WS1) : ABIGY, MUY g9t diel & I9T &1, 9 oy amuesT aga-agd
gare| § U & WSl Bl U I HeAYUl HHWT B AR [T Bl G ITHN HRAT
TTEdl g WX &F WSl H IEHEEIE iR Il & dd YR I lsd- 313 Pl B & H B8
o # gRafda fbar T g1 SHPT 3R 90 fhafier 81 99 IRefdl & UeRiid-d a1y
A Gl TaeHe S TORI Bl A8 ysal [ue f&ar A1) S| <R T 90 fhanier &l
3l ST AT A B8 o BT AUV AT &, IHD TR & el §Y MY &, e RO b

S A CH HT ST B, I A @ AT B| TAD HRU RN HI dgd BT B @ Bl

SOBT 3R 90 fholiier B a1 & 3R H ST IMIS—< o &l gl I8 ol & A1 3=
gl 399 I BT € f5 S ¢ B 9% T UaRN-d @7 eac 8 T g e swrer gd
Sfths Tl B TR € 3R ST W 9gd IR 81 I | Y I8l Yob @ikl FHMI &, S8l ol 9
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S g, gEl Sffes! W Rf®d # Terd g5d 2w Arf g, e At g, e o8 < 9u
B e B, R R 98 e <o o o <= R

R AU W A WA g [ € P S Swer <A ST oY
TSl fHar Y iR &8 | ®H WX fSRed 1 e S o wiore fhar S|
HON. CHAIRMAN: Shri Pushpendra Singh Chandel is permitted to associate

with the issue raised by Shri Devusinh Chauhan.

SHRI RAM PRASAD SARMAH (TEZPUR): Sir, through you, I would like to
raise the issue of the problems faced by the tribals, tea tribes and adivasis in
Assam.

Assam is predominantly a tribal State with about seven million tribals and
tea tribes. There are different categories of tribes living there like Bodos Mising,
Karbi, Deori, Thewar, Rava, Dimasa and Sonowal. But the areas inhabited by the
tribals are most backward. There is no road connectivity. They are mostly living
in inter-State border areas. There is no facility of drinking water. There is no
facility of electricity. There are no good schools. So, they are rotting. Even after
about 70 years of Independence, we are yet to provide them the basic requirements
of life which the Constitution of India has guaranteed. There are several laws for
their protection but those laws are not being implemented. Even the Forest Rights
Act which grants rights to forest dwellers is not being implemented in Assam.

Through this august House and through you, I would request the
Government of India and the Government of Assam to implement the laws and
provide road connectivity, drinking water, schools and colleges, electricity and
other basic needs to these tribal areas, tea garden areas and adivasi areas so that
they can live a life of some standard.

HON. CHAIRMAN: Kunwar Pushpendra Singh Chandel, Shri Bhairon Prasad
Mishra and Dr. Manoj Rajoria are permitted to associate with the issue raised by

Shri Ram Prasad Sarmabh.
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St g W (SR) ¢ AEY, F USR] gyare A1 9re B e g9 U Hew@qul vy wR
qrer &1 HidT ATl § ORI @ ST dAlh |HT & BT IR SR gl T8 SR Bl
Je9 fUosr g gl 21 ASl DI 85 WWIC IMEIGl IIIfAd S, YT e 3R
SIEIRIC IR

# 3MYp! I ARl § P 59 &5 B Ui @ P A9 g W A5 oo el ol
SR | AT 15 fHAMeR B QR W A &3 Y B 2l § IR B g4aIg <A1 d1edl g
5 #9791 WETa ¥ TN IR 5 (ded R @1 g A Whd Wigd R far] a8
Td wrsde fafes # a1 Wt &1 T, W S9! [AfesT T 99 & 2 F IWHR 7 9D folg
T Refi o A 21 5 AR & &R o7 AR & AHRAT & d1= § uar T8 R
TSl ©| 5 WRPR S UK AT § Al Ped & [P A7 ARBR B I T3], I ARPR B
U ST § A HEd 2 5 B B A9l 8l WS A B IS H 99 WP a1 ST @
B Y el Bl @ §l o Usell F urEdl a8 W darerd gl 3R fAfesT a9 Sy ar W
&3 & TN URARI & Tl DI USell Fol I IRedl FAd qb yg B giaer e g
31T H D HIEH A ATIE HRAT AT [ 3MMT Do WDR 3R I IRBR QAT DI o9 §
5 g1 S A1 37T 81, IWH WH Y, 3R AR Tpdl Sledl a9dT §, 3MUD] g Hexar!
Bl | g=aare|

HON. CHAIRPERSON: Dr. Manoj Rajoria and Kunwar Pushpendra Singh

Chandel are allowed to associate with the matter raised by Shri Harish Meena.
Hon. Members, I have a list of 20 more Members who want to raise their
matters in the ‘Zero Hour’. So, I would request all of you to be brief and conclude
within a minute.
st ff et (urelt) AWl Sff, wRA e BN gam Q9 ¥ SR wEl @) i Sard)
T & A H a2 g el & fJe 3R S Bg ASHd Wl 9% Yae ©
TJed 0T §h1 BT WITTT g8 ©l 40 IU { YO 9 Iga el WAl ¢ I © SR AT W
UMW T § J BT 2 JIfhd Fide Py AT THYIlS S BdT 8, S9! A3dgss db H W+
BT Y8 8, b S B IR H W BR AN < I8 8, 98 T §b < I8 8 3R il
AR goic # B Bl 9 B A usell IR AR <% H aolc § gAN vgM w31 St 3R fa<
A S A @I femr 8 9% U 9gd a9l hed ® R R 9¥ & uHivl fder & forg ue
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TTgoreld ATfad BT S99 Uh U9 Uaid ] W 80 g ¥ IR-Ura ATl | el 3iv

80 TR T T & gNI i, $H UBR T 1 HIS 60 Rg I UH U UaRId Bl
el T 9Tl BT T@d gY SN U BT IIRM W AT B Wb, Wiy wigl-orgl arHivr I
g, I9H RBR BT UFT Wt 3R ga.dl.ole &1 Gy i v@1 o Wb, g9 fo # arues HiegH o
o #=0 St 9 Faes o =g 6 g9 forg sl o smavas deies fan Sy, gadiels
HI MgSATS § FeNe fhar SMY iR gadicle &1 ARbI U|r Ui dobi 3 w@r S| 9gd

9gd g=IdIg| .. (FaEm)

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel, Shri Sharad
Tripathi, Shri Bhairon Prasad Mishra, Shri Sudheer Gupta, Dr. Manoj Rajoria are
allowed to associate with the matter raised by Shri P.P. Chaudhary.

2 Y-t Rig () @ wreeig [umly off, § U agd 8 Aew@yul Jel |ed © M @l
e gl WX T § o R R Sifw wiferime SfRT ok § - §9 8 W didl ©, IS
TEd HH A dre B TR S W € o 9T 9 ssaTd IR 21 U9 & 2012 F o 9 22
fe7 & fog gsdd W U 91 B9R I9 Y @ Bigd MAfRER &R o & Ui g@oi
ATEd o 98 S 1 WS DI UGS SYCI g o, I8 a9 off off| IH FHI TN I @
T HA T S QRIS Sl Bl ARG Hal AT HR I U DI SEd FHal ATl A
TR 2 fh ST IS 9 IR AT TSl BTl W 2| Uold § 9 3 o | FR I AN
TSI W &1 A AYD HIH A DR 4 TR 2 & S TaAgs He8HH DI dgd 91 =
2 398 CRT B BIs 91d Tl B, o Y ugel Y AR 3w wiferarie 3 9, 98 10 TRiC
TECl §UIC SYSI o §, 3R W BEl R < §, fhT I Sl UGS HEDHI §, 98 IID! R
SR, BT B FR IS BUAR B IR UAT T DI DIR 81N, Jolldl Iqd 419 3 7
STQ | A8 98 TSI TS © AR OIF q A SIofd ARIIL FSdTel dTad &l oidl, Al Bl
qf¥ehel BN Al Tolhel WM BT HIWH & IR g Al 8, D! el gl IR T
gl Il s B TAfIU STeal I Siedl I8 WSh WH Bl oY IR 9 Uh TRAC TaRATSSl

SICT &, I8 A ol S, R AR SIokl QIR 891X D1 IR 3 9 | gdra]|

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are allowed to be associated with the issue raised by Shri Ravneet

Singh.
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3t IRvs weau (Rwren) : 99l w8y, o 491 ver fa9y, 9gad & sWIde §g W arem
®1 HibT &1l soThel fa9y IR A $o fadl usdl A xR AR oG H &8 a1 § [P
fepRTT T U gl a1 WHRAT W 3T TS @M ® 3R I8 el SR €| TN W B Wl
TRl SIS ©, fRATad UaYl, ITRRIUS IR, T8 W SHTell SIMdR, W B ) 3R I3
3R Frerma U S IR €, 9 TR R @ Wl B 99ig B W T SR ITD AR B
AR U BIS U9 el §l @R b Sl A5 UiAed & UieaR & foy il gare a1 gal
g, S IE WTau T8 21 Sidel o figma ag o & ¢ 5 TR o ver I5w g S
BIS-BIE Wl 8, 5-5, 7-7 414 &I 3R g8 WAl =B 39 HAT g5 B) fadl 8 AR 9oy
g< B QAT & 5 9 ®Oa o d € 3R 0D I SHdR STD] IS <d 8, SAfGTT HRT MUY
T B fF 5 TWHR & AT Wl Saauic e ekt |red 78t a0 8 § 379 off
3TTUeh HIEAH | TS BRAT ATedl § b Yeb BANI g8l Il St BT Tus Bicihenk &,

I T IIele Yioide dIR fBar § ok 98 qriele goide § fh IRl TR% a1 dimen)
IB] AR oise & A1 Sirel 81 9 987 I faciell S8 S <0 2l SMaY ISP T hid
HET S | 3TMGH BT IFHI SHaC T8l g1 aratT|

3A: W B WRBR W 3D ATH F U ¢ [ DIg 39 USR &I Alews! 8, a8
Hg WHR IR AN e Taie fdar o5 Wi Jo a-a IR feami & I8d
BRICIC]
HON. CHAIRPERSON : S/Shri Bhairon Prasad Mishra, Anurag Thakur, Kunwar
Pushpendra Singh Chandel, C.P. Joshi, P.P. Chaudhary Dr. Manoj Rajoria are

allowed to be associated with the issue raised by Shri Virendra Kashyap.
SHRI K. ASHOK KUMAR (KRISHNAGIRI): In my constituency Krishnagiri,
there are 24000 LPG consumers in Denkanikottai Taluk Headquarter. These
consumers are from 10 village Panchayats in Kelamangalam Union and one Town
Panchayat in Kelamangalam and 19 Village Panchayat in Thali union.

In Thali, Union 19 village Panchayats have 5000 consumers; 10 village
Panchayats and one town Panchayat in Kelamangalam union have 6000
consumers. Denkanikottai is 12 km. away from Kelamangalam and 16 km. away

from Thali. People in Thali have to drive 16 km. and people in Kelamangalam
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have to drive 12 km. to get gas cylinders at Denkanikottai gas agency. The public
transporters do not allow people to carry the gas cylinders in their buses. Due to
the moment of wild animals crossing the road from the forest, poor people have to
face another burden of conveyance charges. The gas agency retailers deliver
cylinders only on particular days at Kelamangalam union and Thali union areas.
So the daily wages people and farmers are facing difficulty in getting gas cylinders
on a regular basis.

So, I urge upon the Minister of Petroleum and Natural Gas, through you, to
appoint two Gas Agencies at Thali and Kelamangalam areas. Thank you.
£ AU TR (MdR): AT S, # A & © UP dga o HedqUl f[AuT @ SR
3MUHT ST MBI HAT AR g WX Al FH &5 WIg T U qavi[ g, s wfeay
ST 25-30 <@ STGTq W ¢1 39 R IFGT Hell 16 A1 A 20 A I& &l s, I,
3EHaTEE W A &3 B @ dlel BNl 3fT&H! 981 TR I € R d ¢ I 3fd 8l 3¢l @RE 4
foeel & 980 AR AN 9 €l 25-20 ARI & A AT S 2| fUree &3 anf # 39 IR
H1 gV Bl &, Hifh AN Bl IR 986 31 ol

AT MM AITH A AN 73 S 9 e © {6 39 A & folw 35 |erdd oA a1
AT Bl SR, (P HgIe] A5 A8 A AT b, ITh] A H GfAem 8 Wb | g=ydra|
HON. CHAIRPERSON: S/Shri Sudhir Gupta, Bhairon Prasad Mishra, Manoj

Rajoria and Kunwar Pushpendra Singh are permitted to associate with Shri
Sumedanand Saraswati
2N g wae (Pas SfAror wem) @ quiy Heley, <F & AfIedr Her R, faRivddr gs
3R el 789 UguUl ¥ U & |iEhl ® HiGH H UGNl SIT&T 96 O[T 8, 94 Py a’e Bl
TR Al § SAEE S ST TS 2

W AT & H QaR Sl § dgd dSl SR UISUS 8, W8l WS Bl haxl S
Bl gl Ui 39 Fav H o o A TENiel g3l SaqR iR s &F # Boal 5, o™
Igt W& ATl Rl (ATl S R, SRR iR o1 Wi @ iR il & IR 2
U ST UIIUS BT A- W WIMININRG B & [y AU wa-der 3R AIfd g8, W
TS B RIF THT Yhad S 8] SaR & 39 SMAAT UI8US Dl d9Md v FHW
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FRD §H &F B - dM DI IMEeIHAl gl A Ga 2 fF 39 99R fAvy ® s 9
Td QAR HATAY JATQ AR R W el & gR1 59 & &bl ‘BRd &= 8iffd &
BRI, WRBR B AT A1 a1fzv |

JHTIRT HEIGY, 34l Bl & H BRaNl & U BRI H RIeH BR TR o], da
HRORT Uos R 7 grag 3R fleell Bl TR q@iferdl & fagawo 4 iy fb qws & oo
T SR IR, SaR, e 3fR 3ferd, facelt & Y wumer wefva 2

31: 3MUd HITH A a1 Td UAfaRvol #31 § W ARE 7 [ AR, WHR DI
Y PRSP <TIR T s D ST UI(US DI AP T F FHE RSB 34 8 D
N gt H IR fhar S, ey g8l @ MRl Bl ik qEial 4 gedr
et b |
HON. CHAIRPERSON: Shri Arvind Sawant Shri Sudheer Gupta, Shri Chandra

Prakash Joshi and Kunwar Pushpendra Singh Chandel are permitted to associate
with the issue raised by Shri Rahul Shewale.
PR IO e a<a (FRR): I9ufid 78iey, # oo v a1 9RieT el o oo
G ATedl ATl Afh, ARIBI FTAR DI bR Sl YaRITSS YTl Bl YHRU oI, T8 bg
AT el gRT 9T H IO/ S bl ol Sy H U HHE & | HefUd gun vy
g1 ATET gl

ARIGd, § gRod@Ue & SRR A9ad &3 ¥ odl gl g Fgt ur & Ry & 2
U BT BH D HROT | GAHE H T8l WS B ol ol 3R I Bl Bl Sl g3Is b
T off, 98 T A B bad 12 TR oAf| 120, HEA AT & a8 dgd SAGl W hRab
Pl TR A U BT T RSB [HAEI T TN BEA DI AAR [HAT| Al ol g 'R
T8 HABR ATAG Bg IR TH-IF Al A FI BT AR e Tl Jraoldvs, Sigl b1 b
Jg W TR B gH1 7, orgl WAl & fog w98 g i @ fow o 98 g wat @
Ri=E & forg urlt 78 2 98 W Siomgfe & 9gd Wi JH9 gaTT 2

qEley, # 3fUh HEwH A HRA WHR A fded &ear dwar § f6 a8 )

Te¥ TR Bl FERT By 6 a8 TH. LR U®E. BUs ¥ debial Nifd fhami & §& @ &

B UGIRECN
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HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Shri C.P. Joshi are
permitted to associate with the issue raised by Kunwar Pushpendra Singh
Chandel.

SHRI Y.V. SUBBA REDDY (ONGOLE): I wish to bring to your notice how
Government of Andhra Pradesh is belittling two of the three Tiers of Panchayati
Raj System, particularly with regard to implementation of Swarnajayanti Gram
Swarozgar Yojana, by not obtaining resolutions from Gram Sabha, Mandal Praja
Parishad, which are mandatory as per the guidelines issued under the scheme by
the Ministry of Rural Development, for giving subsidized loans to SC/ST/OBC and
Minorities.

Government of Andhra Pradesh is taking shelter under a G.O. No. 101
issued on 31" December, 2013, and constituted a Committee with three nominated
members. The G.O. in 2013 was issued since there were no Panchayat Raj elected
members as the term of the earlier PR institutions was expired. But, now, there are
elected members. In spite of that, Government of Andhra Pradesh, instead of
obtaining resolutions from Gram Sabha and Mandal Praja Parishad as mandated
by the guidelines issued by Ministry of Rural Development, is resorting to
nomination method and appointing their party worker which is a clear violation of
the spirit and Constitutional rights granted to the PRI elected Members.

Since banks have the final say in selection process of beneficiaries, request
GOl to issue instructions to banks to accept resolutions from Gram Sabha and
Mandal Parishad and also take elected representatives like Sarpanchs, MPTCs,
ZPTCs members into consideration for implementation and monitoring of this
scheme without relying on the recommendations of the nominated committee

members.
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"SHRI R K BHARATHI MOHAN (MAYILADUTHURALI): Hon. Chairman Sir,
Vanakkam. Water is very much necessary for agriculture. It is very much
significant to link all the rivers for providing irrigation to all parts of country, Hon.
Chief Minister of Tamil Puratchithalaivi Amma has time and again urged the
Union Government as regards the nationalization of rivers besides linking them
together. The inter-linking of rivers can only be a permanent solution to all the
existing Inter-State river water disputes. Particularly, the rivers in southern part of
the country should be linked so as to solve the issues on water-sharing between
southern States. Hon. Amma has been insisting on this point as it would ensure the
socio-economic development of the people of southern States. Hon. Chief
Minister of Tamil Nadu Puratchithalaivi Amma has been continuously stressing
the need for inter-linking of southern rivers under the southern rivers development
scheme. The Union Government should come forward to immediately implement
the Athikkadavu-Avinashi flood canal scheme, as stressed by Hon. Amma, with an

allocation of Rs1,862 crore to Government of Tamil Nadu.

* English translation of the speech originally delivered in Tamil.
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£ faw] Tae I (TER) @ AHURT HElRY, # SUD WiEeH W YR DA W OARES I B
Sfeedhior @ Jdd #edqul favg &I Sor dredl gl # sIREs 5y & Uh faqfa & ax § ==l
BRAT ATEdT §, ForeT A fa=Er g1 81 15 FaR, 1875 B o= &1 foRam He1 1 AEd &
WS W qoured & gl WR WG Bl earded! K@l S el qErS i AHiTh HRifal
DI R B BT JAN (AT Il Ml FHIST H AP T SR Sl 3R US| B
Raams ST s @<l 98 o Wi gfue @& o= & &1 7l O fayfa g 7 @ siRds 4
afeth e, SNTSAT 3R WK SMfeardl &l § WA & w9 | Yol ol gl # s A1ed 4
WRBR A ARG BT g b ITdhI 14171 SRR & FaWR W T fedhe N fhar S|

HON. CHAIRPERSON: Shri Chandra Prakash Joshi, Kunwar Pushpendra
Singh Chandel, Shri Bhairon Prasad Mishra, Shri Sharad Tripathi and Shri

Sudheer Gupta are permitted to associate with the issue  raised by
Shri Vishnu Dayal Ram.
2 FHifd @ qRAT (IAAH) @ AT HBIGY, H YD1 98 &IAIE DA § [ AU G
YR BIel H e Dl Aiepl fodnl sngan snfearil qger foren g1 g8 W 85w srfeardt
g Ay a0 g1 F1ge Nl & ASTR &3 H ARSI DI 9edl < o 9y
3iEnfiies & &1 @IgAr &1 T ot wAfeaRer & W @ A & THEy B AIHA D
I P I H @A gY, 99 2003 Th AL YW ARDR R A 14 T TRAT| TSI,
ST & A< H AN & 916 ORI Ud UfPEd HeY U & 175 ¥ S e bl TS
WU BT DI AFAN R A ORI BT T g olfhd, ot wia & fquRa e
il &1 ISR Suare T8 281 59 S H J-fd de) gRl Wdvdlh Wk R Gguol
B B BRI b T § ged A, DN IR I WARATD HRAT 7 a+ FRud # o
Bl of foram 2 ok s g8 W uy-vell W yWifad B T g1 W 'R W BF TBR Bl
R B R 7Y U A AR AT YT B BRATS T8l B @l 2 I Id AdR
A &, T IR BRarg rfard gl

FUIY eIy, S TR ¥ WRIWT IR & Al & R S F 3fcle ad W& g, q
Hesil 99’8 8, 1T 99 Bl PR R TS 8, 9 AT 14 I e bl dad H @M 5, § Ia
UH-3TY BT Wred gY, 3MUE DRI dledl © (b 39 G B R ABR IHRAT 4 &

HIMEEEIS)
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A Wiy wa Rig aat (Sreie) @ 99Iid qegy, | SUd! e=IaTs o § i A J Uh
3T HEAYUT e UR Aol b1 AR (AT B A Al FHT &1 SiTelie TRIST AR IR J&2
&3 ® dacids &F H fHaF 7 HU dBR @ B BAa arit oft| fSFiw 07.03.2016, AHAR
H AW B JHFH I 3R AA-gfe A fHFAH B Haer T 8 Wi 89N 98 & Al @lh
39 JleT-giee § g& aRE YHIfAd g & BAR dlich AT W& &3 & Sue Sl & il
A5, IR 3R TRET # W MT-gfee &) aog F Had T & T

AR FHTAfT FRIGd, AR U 3iR RTell SR S8 & A iR sFRiaT «difd 3§
AT gt g Bl 98 a1 ofier-gfe gt ® ofhs sl Jnem anl gl 8, e s feam
T TE I 9% & T T I=TA [HA IRE 0 B DI AT AT| M H Begg TRBR A

TG MEd Qe &1 HE HY

HON. CHAIRPERSON: Shri Chandra Prakash Joshi, Kunwar Pushpendra Singh
Chandel and Shri Bhairon Prasad Mishra are permitted to associate with the issue
raised by Shri Bhanu Pratap Singh Verma

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Mr. Chairman, Sir, |
would like to draw your kind attention to a matter of urgent public importance. I
represent Sambalpur Parliamentary constituency of Odisha. Deogarh district is a
part of my constituency. Deogarh district headquarters has got a sanction of Rs.
150 crore for construction of District headquarters, hospital building, staff quarters
and other facilities. The previous Government has given the sanction. But this
Government has taken a decision that if the projects are, at present, under
construction then only they will sanction them, and treat them as ongoing projects.
This Deogarh District is a naxal affected area and more than 80 per cent people,
who are residing there, are tribal. Around 57 per cent of the total land is the forest
land. Due to scarcity of land, the District Administration could not be able to
locate the land. Now, the land has been located and alloted in favour of District

hospital's name.
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I would, through you, like to request the hon. Health Minister to renew the
previous sanction and the earmarked amount is to be spent for that purpose
without further delay.

SHRI K. PARASURAMAN (THANJAVUR): Hon. Chairman, Sir, I would like to
request the Government to reconsider Direct Benefit Transfer Scheme planned by
the Government for kerosene from April 2016 as being done for LPG.

I also want to bring to the notice of the Government that our hon. Puratchi
Thalaivi Amma has been consistently opposing direct benefit transfer to replace
subsidised essential commodities like food and fertiliser with cash payments since
the availability of these critical commodities is more important than saving on the
subsidies. The Government has informed that under the scheme, the consumer
would be required to pay the full un-subsidised price of kerosene at the time of
purchase. The subsidy amount will then be subsequently directly transferred to
their bank accounts. The kerosene is used by a number of poor people in the
country and they may not have additional amount to pay for kerosene at the time
of purchasing.

Therefore, I request the Government to provide subsidized kerosene to the
State Government as being done before. Our hon. Chief Minister Puratchi Thalaivi
Amma had already urged the Government to make a special allocation of 19,100
kilolitre of kerosene in addition to the regular allotment to be supplied to the 38.20
lakh households without LPG connection in the flood-affected districts. However
till now the Union Government does not give any response on the request of our
hon. Chief Minister Puratchi Thalaivi Amma. Hence, the special allocation of
kerosene should be made by the Government immediately.
3t gR T (HEWR) ¢ quIlT weiey, § ofud HIEH W A A deied Ml 7% i
A JATUE HRAT AR | I WRA H AR 3 37H A9 A ST ol el g1 A & e
YRA & SR UG Al db T W9 4 U A © 9 o Y fey o g1 adE | sa
9 Y UPh AFER Joie foAm o <9 &1 & a9 99 2 R QN e FE SR arel
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HETH T & AT, AT g SRR S8 6T H IR | ST WA BT HRY IRBR GRT
arft ormE E vansw gt Bl aftss oRft 99 e wd S ufd 99 5 9 10 BOR aRs
ST @ e I B, SR B, SADI o # g AT B WAl § e o s e
i ok =maRAl &1 Sirel &1 21 A1 U 3MUE © [ Bie fHidl, o amiiRal o
TRATSS] Sl @ ORI 9 & [ Bl afharsil 9 o @1 oMY Al <9 H 39 AlD
JATIT Fole A Yl el H I8 41 U bl s Y| .. ()

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Dr. Manoj Rajoria, Shri

Vishnu Dayal Ram and Kunwar Pushpendra Singh Chandel are permitted to
associate with the issue raised by Shri Sudheer Gupta.

ST, TS IONRAT (H-erqR) . GHTaf 7eled, § aue #1egd | fUsel 8wl o
g8 W 3ol I I U JHAM DI AR &M ATHNT BT a1l gl ool 3R & ISR
& BB Tl § W el Ife g5 ) [&1 &1 el bl 980 9N JHAr garl| o a<t
IHIE TY Ja1 o o Mol |t I S JhA §all AT, HH A HH 4 IqA 8d 7 |

19.00 hours
ifeh wgl 1 fhuT 1 UplaT Bl AR Sl TS| ASRAT QX < H &% Bl gl |

10% &% € Sfafh urft R% 19 81 fham gvem ol & odl 4 S[Em & 39 W g

B AR IFDH! HAR Al drell gl H 37U HIgH A ARBR A A BT g 1 fBArl Bl

VEd @ oY qRa TASISIRUS A7 fhil 37y HIegH | Seh! R J8d & g
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri Chandra Prasad Joshi
and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Dr. Manoj Rajoria.

Dr. K. Gopal.
DR. K. GOPAL (NAGAPATTINAM): Hon. Chairperson, Sir, thank you.

Fishing in India is a major industry in its coastal States employing 30
million people. India has 7,517 kilometres of marine coastlines, 3,827 fishing
villages, and 1,914 traditional fish landing centres. Even after 68 years of

Independence, fishermen community has not developed in education and socio-
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economic status. There are many long-pending demands from these 30 millions
fishermen community in the country.

There is a need for a separate Ministry for Fishers and Fishermen Welfare.

An exclusive bank in the name of National Bank for Fisheries and
Fishermen Development shall be established for their benefits.

Letter of Permit shall be provided to the traditional fishermen.

Traditional fishermen community should be accorded with the Scheduled
Tribe status.

Also fishing has to be recognized on par with agriculture. The fishermen
should be provided with benefits and concessions as agriculturists.

The fishermen shall be provided with fuel at cost price without any Central
taxes and cess.

The fishermen community has to be provided with waiver of loans by the
Government since they are the first ones to suffer from floods and cyclones.

I wish to record in this august House the steps taken by the hon. Chief
Minister, Puratchi Thalaivi Amma, since 1991 for retrieving Katchatheevu back.
Amma had filed a petition in the Supreme Court seeking the declaration of the
1974 and 1976 agreements between India and Sri Lanka on ceding of
Katchatheevu to Sri Lanka as unconstitutional.

I urge upon the hon. Prime Minister to take appropriate steps for the
immediate release of 64 fishermen, to secure 77 fishing boats from the Lankan
custody and to also retrieve Katchatheevu back. Thank you.
sft IR Budt (Wd ddR R): A8IGY, 09 WReR fHaEl & dearr & fog goie a8 g,
I¥e fo # IR w0 4 gersEl S bl g=yare o aredl g s WRPR (Al Ud Sam
& forg fdbr e & SIRY Sl Ao off I8 8l # SR Je9 A Al g1 39 99y
a8l 91, B1Y W, $e} SR ALY B WA =Tl & 81 A el H e arel B R
o foeam €, 9 wial H1 faorell famr faeft Aifed & ofik guiaagol s & @®re & 718 2
W g e forg reet Tia A & i Wd SR TR SUS & WS A @) STt W
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FIC F T3 U UG Bl 2 fF a9 IR U WEHR DI [HAMI IR STari ot drer 4
BIS Aded 78l ol § 3D A1eqH | ATEdl § b SR Yo ARBR Bl B WRDR a3 Y
fop Ters & Ty et Y g &Y ol 7 &) 9v| a9y w9 F S eney urH @t faster
HIE TS T SEN IRl Brar € fF gt @1 v sifeft s wReR @ gwTarTgot
AN W PR & & 2

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shri Chandra Prasad Joshi,

Shri Sudheer Gupta and Kunwar Pushpendra Singh Chandel are permitted to
associate with the issue raised by Shri Sharad Tripathi.

Dr. T.G. Venkatesh Babu.

SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Thank you, hon.
Chairperson, Sir.

The Government of India, in the Union Budget 2015-16 announced
establishment of an AIIMS in Tamil Nadu. Consequent upon this, a Central Team
visited the State in April 2015 and inspected all the five locations viz., Sengipatti
in Thanjavur District, Chengalpattu in Kancheepuram District, Pudukottai Town
in Pudukottai District, Perundurai in Erode District and Thoppur in Madurai
District where the required extent of lands were already identified by the State
Government. However, so far, the final decision of where the AIIMS in Tamil
Nadu would be set up is yet to be communicated by the Government of India. In
this connection, our hon. Chief Minister of Tamil Nadu, Dr. Amma, has already
written letters to the Union Government.

I shall, therefore, urge upon the Union Government to kindly take
necessary steps that the construction and establishment of AIIMS in Tamil Nadu
may be taken up on priority and adequate funds for the same may be sanctioned
without delay. Thank you.

31, Sfea w1 (SwR-ufeem Reett) ¢ e wvfa wEigy, # syt e SR ufvan el
DI AMB FHT &F D GERAS] DI AR MBI DA A I8 & fhae 9gd I B,
Hifh ITH! S ST 7 o off gl A a 30 Usbs SFi o, SWH A AR U Uhs
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SHI TEl Sl S |1, A1 S5 sifeewdicd Wi 8l fAd @ 3l N9 Uy &dd U Uhs of
S o 3R 39 SRET 7 forn, @1 I sffeewfed wite fia w7l 39 9 ¥ 9 fraEl &
A1 AT I fpami, fb! g S AR 81 g3 ©, S A1 A=Y 8l e o

JHTIRT Aeled, fooel <8 &3 H oR1 81 ©, foie dgd Afe fpar &1 S
AT T XA el B, A1 WWHR SH o ol 2l 98 H 9gd e M9 H HRO g

TSR &7 IS & qHT | 9137 A7 o1, O feig YRd § hddl Uh IR derdl T
IADH! IEE T8 AT 96 T 21 H B3 IR R IR @l ¢ [ IR ufeed oot A
AT & | ATASRT BT &6l Qi1 ST ARy |

U FEIGT, qAH Te%, O eRAn ¥ el omh B I fieeh ailRmal &1 i
e 21 g9 TeR W dfdl 981 a1 g8 ol faeell TaTHe I BM BT @l PR U1 @ 7, o
U g 8 Rl 8] Sl e Wie 8, 98 QX A8 ¥ dle} Bl RAWls T8 R Ul @ g,
safery focetl arel g ot @t *& 2

# 3MUD HEH W WRBGR A A BHRAT ATEAl g (b a8 (el bR Bl Helrs < e
b TER Dl ISy dlel Frl S | g=yaTg |
HON. CHAIRPERSON: Shri C.P. Joshi, Kunwar Pushpendra Singh Chandel, Shri

Sharad Tripathi and Shri Bhairon Prasad Mishra are permitted to associate with
the issue raised by Dr. Udit Raj

The House stands adjourned to meet again on Monday, the 14™ March,
2016 at 11 a.m.
19.07 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, March 14, 2016/Phalguna 24, 1937 (Saka).



